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LOK SABHA

Monday, November 30, 1858/Agraha-
yana 9, 1881 (Saka)

The Lok Sabha met at Eleven of the
Clock.

{Mnr, Spraxker in the Chair]

ORAL ANSWERS TO QUESTIONS
Master Plan for Delhi

+
[ Shri Bam Krishan Gupta:
{ Shri Harish Chandra
| Mathar:
+389, { Shri L. Achaw Singh:
ﬁ Shri D. C. Sharma:
| Shri Rameshwar Tantia:
[_Dr. Ram Subhag Singh:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No. 1179 on the 7th
September, 18959 and state:

{a) whether the Master Plan for
Delhi has been finalised; and

(b) if so, the salient features of the
plan?

The Minister of Health (Shri Ear-
markar): (a) No, Sir.

(b) Does not arise.

Shri Ram Krishan Gapta: May 1
know whether the draft of the Plan
has been prepared and, if not, the
reasons for the delay?

Shri Karmarkar: | understand that
the draft has been prepared by the
Town Planning Organisa‘ion and haa
been submitted to the Delhi Develop-

277(Al) LSD—I,
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ment Authority which, according to
the provisions of the statute which
created it, has to examine it further.

Shri Ram Krishan Gupta: May I
know whether it is also a fact that it
leaked out and, if so, whether the
sources of its leakage have been found
out?

Shri Earmarkar: So far as we know
we are not aware of any leakage of
the Plan.

Pandit D. N. Tiwari: May I know
whether the attention of the Govern-
ment has been drawn to newspaper
reports that the Master Plan leaked
out and some people earned great
profits out of that?

Shri Karmarkar: There were state-
men's and allegations to that effect
and therefore we have asked the
Chief Commissioner to enquire into
the matter.

Bhri Vajpayee: Is it a fact that the
Members of the Delhi Municipal Cor-
poration have alleged that the areas
which were shown as Green Belt in
the interim Master Plan have been
turned into habituated areas in the
Plan which has now been finalised?

Shri Karmarkar: Yes, Sir, that is
so; that is what the allegation is.

Shri Vajpayee: May I know whe-
ther any investigation has been made
into this allegation and. if so, the
resu'ts thercof?

Shri Karmarkar: I read from the
papers that the Chief Commissioner
had asked them to give their state-
ments. At the earlier stage they did
not come in; there was delay. At
the moment I do not know exactly
where the matter stands, but we are
expecting the Chief Commissioner’s re-
port.
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Shri Braj Raj Singh: May I know
by what time we may have the Plan
finalised?

Shri Karmarkar: So far as one can
guess, because it is the Delhi Develop-
ment Authority that is seized of the
matter, they have to consider the Plan
first; they have to keep it open for
public knowledge and invite sugges-
tions and all that; and, after that,
they have to eonsider that, and then
they have to report to us, to the Gov-
ernment of India, and we can then
finalise it. All that—it is only a guess,
as I said—might take six months' time.

Shri C. D. Pande: In view of the
fact that this Plan has been under
consideration for the last three or four
years and no final decision has yet
been taken, there i & great deal of
handicap in extending the city which
is of urgent necessity to the people.

" 8hri Karmarkar: I think to the ex-
tent to which plans can be ‘okayed’
they are being ‘okayed’. In all plan-
ning there is a certain sense of handi-
cap. There is no doubt about that.
But balancing the handicaps with the
possible advantages we have support-
ed the idea of having a Master Plan

Dr. Sushila Nayar: Is it a fact that
the Green Belt is being constantly
shifted and that it has changed =&
number of times?

Shri Karmarkar: I have kept my-
self scrupulously correct, and I do not
Eknow how far this Green Belt has
shifted or has not shifted. I do not
want to know till the matter comes
to our notice.

¥ waw fag . |y WA AAT
wgITq AT 7 FOU w4 fromere
A I q feaar awg Alv feaar
gay T ?

=it weRTwT  FE AR A aw
w1 WHT SOTE | g I T T TEY
& ga% i § Afeq afgn o
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Shri Vajpayee: The Delhi Adminis-
tration has announced its decision to
acquire lang for the Master Plan, May
I know if this area includes colonies
that have been approved by the
Delhi Development Authority and
*he Delhi Municipal Corporation?

Shri Karmarkar: [ am not in a
position to say that, but if my hon.
friend wants information he might
please give a question addressed to
the Works Ministry.

Mr. Speaker: Egpecially in such mat-
ters which are all connected, which
are so inter-related to each other, hon
Ministers must be able to give the in-
formation to the House.

Shri Karmarkar: Sir, you have kind-
ly directed that the Ministry respon-
sible for a particular subject should
answer that question. In accordance
with the earlier practice we used to
trespass into each other's domain, but
now we are following your guidance.
(Interruption.) There is nothing new
in this. And so in accordance with
your righi guidance we are now strict-
ly abiding by that. It is the Works
Ministry that has issued the notifi-
cation, and it has been agreed that
the Works Ministry will answer that.

Mr. Speaker: Very well, I am happy.

Shri Vajpayee: On a point of order.
The hon. Minister accepted my Calling
Attention motion on the question of
acquisition of land for the Master
Plan and the date was also fixed. But
now the Calling Attention notice has
not been included in the agenda, for
reasons best known to the hon. Minie-
ter.

Shri Karmarkar: I think in fairness
to the House I should explain that.
This was precisely the reason that
we were having a talk with the
Works Ministry that it is their sub-
ject, and I presume at the present
moment it has been arranged that the
Works Ministry will give the reply.
As you rightly observed, Sir, because
the Delhi Development Authority
came in for advice, we urged that in
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so far as they have notified the land
it would only be proper that they
should reply. And at the moment my
impression is that they are replying
at the earliest possible time. We
have assisted them in all possible
ways that we can.

Mr, Speaker: Unless hon. Ministers
have got other extraordinary work
which takes them away, I would re-
quest that during the Question Hour
hon. Ministers relating to all portfolios
may be here, so that these things may
ve explained as far as possible. On-
less they have got other work which
keeps them away, they may be here.

The Minister of Rallways (Shri
Jaglivan Ram): Some have to be
present in Rajya Sabha.

Mr. Speaker: That ie why 1 said
“nther work"”,

Next Question.

Paradip Port

*401. Shri Panigrahi: Will the Min-
1ster of Transport and Communications
be pleased to state:

{a) whether the report of the Poona
Research Institute regarding develop-
ment of Port facilities at Paradip has
been finally examined by Government:
and

(b) if so, what cfforts have been
made so far to implement the pro-
gramme as envisaged in the first stage
of the development?

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahaduar): (a) and (b). The
Technical Officers in the Department
of Transport thoroughly studied the
report submitted by the Poona Re-
search Station and recommended some
further model tests. The Poona Re-
search Station has been asked to
undertake them., Decision on the most
suitable gite and lay-out of the port
will be taken as soon as the results of
these tests are known.

Shri Panigrabi: During the year
1958-59 Government gave a loan of
Rs. 1B lakhs for developing this port.
May 1 know whether the Government
of Orissa has asked for any grants 2r
loans in 1959-60 and, if so, what
amount has been advanced to them so
far? ;

Shri Raj Bahador: So far as I know,
during the First Plan period a loan
of Rs. 7.30 lakhs was given to the
Orissa Government, and during the
year 1856-57 no loan was asked for.
A loan of Rs. 4.25 lakhs was given
for works to be carried out in 1957-
58. During last year further loans to
the extent of Rs. 14,98,000 have been
asked for and granted.

Shri Panigrahi: Recently, Sir, the
Intermediate Ports Development Com-
mittee visited the State. May I know
what recommendation has been re-
ceived from the S'ate Government for
development of this port in the near
future and what is the opinion of the
Ports Development Committee which
visited the place?

Shri Raj} Bahadar: The Intermediate
Ports Development Committee has vet
to submit its report. It is expected
to submit its report about the month
of April, 1880, and a decision will be
taken after its recommendations are
received. In the meanwhile, as I just
now submitted, the technical advisers
in the Ministry have given an alter-
native to the schemes and proposals
given by the Poona Research Station
and also by the French experts. This
third alternative scheme, which is
meritorious in many ways, has been
referred to and is being examined by
the Poona Research Station.

Shri Mahanty: May I know whether
all these loans were specifical'y ear-
marked for the development of
Paradip Port or the development of
minor port as a whole?

Shri Raj Bahadur: All these loans
which were given in the vears 1857-58
and 1958-59 were specifically earmark-
ed for specific projects in connection
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with the development of
Port.

8hri Surendranath Dwivedy: May
I know whether there has been any
discussion with the Government of
Orissa to make this port an all-weather
port and whether that matter is under
consideration of the Government of
India?

Shri Raj Bahadur: That is exactly
the point which is under investigation
by the Intermediate Ports Develop-
ment Committee which is going into
this question, and that guestion will
be decided taking into account the
relative importance of the wvarious
minor ports which deserve consider-
ation.

Paradip

Shri Mahaniy: May I know whe-
ther the Government has assessed the
progress of development of Paradip
Port in the light of the advances
which have been made to the State
Government?

Shri Raj Bahadur: As a matter of
tfact, loans are advanced against
schemes which are completed or are
in the process of being completed.
They are normally asked for when
the works have been taken up. We
can say that all these specific pro-
jects—I can mention their names if
the House so desires—are well under

way.

Shri Panigrahi: May I know what
is the alternative scheme submitted by
the Poona Research Station?

Shri Raj Bahadur: The French con-
sultunts submitted a report by which
they advised that the port should be
Jocated at the estuary or mouth of the
river Mahanady. The Poona Research
Station advised that it should be on
the sea coast. The Technical Advisers
in the Ministry have submitted a
scheme in which they have suggested
that a direct approach channel from
the sea to. what is known as  the
Akhibanki creek should be construct-
ed and in the Akhibanki creek the
turning basin and berths should be
constructed. That is what is being
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examined by the Poona  Research
Station.

Shri Sanganna: May ! know whe-
ther the Government of Orissa has
been asked to survey FParadip Port
and submit a report; if so, whether
that report has been received?

Shri Raj Bahadur: The survey of a
port so far as depths are concerned
is & continuing process. We did ask
the Orissa Government far back in
1958-57 to take two freighters fully
loaded into the river estuary and see
whether they can pass the bar. That
was done successfully. Since then the
Indian Ports Act has been made ap-
plicable to Paradip Port and the port
as & minor port has started function-
ing from the end of 1957.

Soncpur-Gandak Bridge

+
Pandit D. N. Tiwari:
"402. { Shri M. L. Dwivedi:
| Shri Shree Narayan Das;

Will the Minister of Rallways be
plcased to state:

(a) whether any enquiry was held
into the deaths of labourers caused
in the construction of Sonepur-Gandak
Bridge in May-June, 19359,

(b) if so, the causes of the accident;
and

(c) whether it is a fact that the
work of the Railways had been sus-
pended due to the accldent?

The Deputy Minister of Railways
(8hri 8. V. Ramaswamy): (a) Yes
Sir; a Joint Enguiry was held by 3
Junior Administrative Officers.

(b) The report of the Enquiry
Committee is still under examination.

(¢) No Sir; the erection work has
been in progress and is still continu-
ing.

Pandit D. N. Tiwarl: May I know
the number of deaths of labourers who
were working there and whether any
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interim compensation has been paid
to their families?

Shri 8. V. Ramagswamy: Three
Iabourere died and the family of each
of them has been paid Rs. 3,000.

Pandit D. N. Tiwari: May I know
by what time this bridge will be open
for traffic?

Shri 8. V. Ramaswamy: It is ex-
pected to be ready by the end of
July, 1880.

German Technicians at Hindustan
Shipyard

Shri 8. C. Samanta:
Shri R. C. Majhi:

Will the Minister of Transport and
Communications be pleased to state:

+
Shri Subodh Hansda:
“303.

(a) how many German Technicians
are at present working at the Hindu-
stan Shipyard under the agreement
with the German firm; and

(b) what amount of remuncration
is being paid to these Technicians?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) One only.

(b) Rs. 4,750 per month.

8hri Subodh Hansda: May I know
on what basis this remuneration is
being paid to these technicians?

Shri Raj Bahadur: This remuner-
ation is being paid on the basis of a
mutual arrangement or agreement en-
tered into with the German firm
taking into account the capabilities
and merits of officers concerned.

Shri Subodh Hansda: May I know
the difference between the terms of
the agreement entered inte previously
with the French firm and the terms
of the present agreement?

Shri Raj Bahadur: So far as Mr.
Theison is concerned, the  German
expert, we have taken his services on
loan on fixed terms. So far as the

French firm was concerned, they were
regular consultants. About other mat-
ters in which we require advice of
the German firm we shall have to deal
with them separately on the basis of
agreements arrived at between us.

Shri Surendranath Dwivedy: Are
there any other foreign technicians
other than the German experts in this
work?

Shri Raj Bahadur: No, Sir.

qHAT AqT 9T wiw wiw

*¥o¥, sit wwa THA : Fuv Feand
aix fags @At e wEA, teve &
oarTifes wsT AET 828  IACH
dae § ggaam sran G fa

(%) o #<7 9 *f2 a9
AYART FAT 74T & g g T Ak
¢ oy T faefm wfemsai &
T IF Faw i fear m €

(&) =1 9g 49 ¢ fr 33 1= 2iw
ATAAT F FTT I ITT F JHAT &Y
1 s -faga aran w1 waw o A"
& & % fmn o @, w9 fe o9 9
T W RS ARG

() afz #. & @gm o= fag
AT & A FTT FT TYQA FIH AL
§ g qoFE F A9 €19 @ sy

(w) *Y= &y gy & r4frT gr
a1 9% faeit 7 frweadl e &t A
7 enFE & fan o ¥ F FEw
I5E AT GE ?

Ferarrd Wi fay sawat (o greit):
(%) wigm gfte & ~pwmmE =
29 & ®IW I g of s g
A af

(=) st g1 ®F aw qfwremEy
£ wiw ¥ anfa 7w, g T=@-faga
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f @Y7 & TqH T I ¥ T FT
feay man g1, sEife GHY e @ fe
FIN €T AFAT F qAT qFENIAA
T faga $2 FY Q1IN

() FE ST AT H FrIAT HY
7t 3 fF ag =17 A9 Ta1 fAwgs
wET ( Fro ¥Fgo dYo HYo ) *
g w-fage afiaw (vaa @ar
gFa ) & gdifera wfadz (Faa-
Tz famgw ) v F fag wa d

(9) wifas srrerd w1 faaeo
oy gz qx @ fzar & [ dea
gftfaee v, wA=~v dear 7 ]

(a) The Koch Dam Project has been
abandoned as it has been found to be
uneconomic.

(b) Yes, Sir. Work on Jamuna
Hydel Stage I was stopped pending
the conclusions of the investigations
of Koch Dam Project as the Koch Re-
servoir was likely to submerge the
two power stations proposed under
the achemn,

(c) The Government of U.P. have
been requested to send the revised re-
ports for the Yamuna Hydel Project
{Stages I and II) to the Central
Water and Power Commission for ex-
amination.

(d) A statement containing the re-
quisite information is laid on the
Table of ‘e House. [Sce Appendix
I, annexure No. 17.]

) A% IR © F gg ATAAT ATEAT
g fe 5= Qe 9 w9 o woar =y
Z1R ATHY A7 | FYF A KT AAZH A w1
¥ 4T 7 IA 9T faeaa ooy || g
A6 4T WX wE  FT AET A
A MR 7

st grelY - &7 ¢ 9T 1€ qT™ way
a% gw g 1 FT0 A W ERY 3 WY
€W 9 FT AL 2§ FUT 5997 FA |
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st ey v T FEAE A N A
ag avat fr g &< fwaar g afem
#7210 T XA FIH § IO F2A A=
FTT K ¥ "wgrEar &4 91 @ E, W@
g ot T Y gy & Argy ?

st g . it Ty AT 7wt
favia adt gam &

Sardar Igbal Singh: May I know
whether the Government of India
has also asked the Punjab Govern-
ment about the revised scheme with

regard to the second dam on river
Yamuna?

Shri Hathi: In fact, the Planmng
Commission had convened a meeung
of the representatives of the Govern-
ments of Uttar Pradesh and Himachal
Pradesh and the Ministry of Irrigation
and Power, and this decision was
taken in consultation with these three
parties.

wiY wex I[A - aRAT FITA AW
Aza ATrT 17 qrav sfosa gra & A
gt ol fzfrg dv adtz  Qyor F <@
AT Tar 91 ) fF5T 39 wfamw & O
27 W Ay vy gf AR e Oy
w9 &&i wE 79 frar @ d 7

s grat - 39 9% fazse g
nfrzien fm7 £ 07
Shri C. R. Pattabhi Raman: Is the
damming linked up with the hydel

station or is there any other reservoir
irrespective of the hydel station?

Shri Hathi: This is linked up with
the hydel station.

s v fag . Fay 54 wEen g
FAAA ¥ FI F G A TH AR 9T AT
¥ AT AT A FUT, IA B AS v
& qg= #4r 59 9 frare A feqr mo
fe g smyaarraragl ?

Nt @ A A, G A A
Y | I9 #1F 7 777 ) Awla S 0f
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A drar @ f wova § fw dw aq @Y
ag A faga FR1 Y xar Im o xwfad
59 F72TF a8 fwar f o= a% Fiv @iy
ot QO g AT T3 IR a9 ™
Rww &7 fzar Jma

Shri 8. M. Banerjee: Since no de-
finite steps have been taken to start
the second stage of the Jamuna hydel
echeme, 1 want to know whether the
work is going to be started and com-
pleted at least during the third Five
Year Plan period.

Shri Hathi: We have asked the
Uttar Pradesh Government to send
their revised project, and I think the
work will be started.

AW IAAT - THA A F /e (9)
& SAT W gg ¥ Nar mar § fa faesr
T T H INA & (47 $19 5 w39 Iz
T ET A WMBEFE! F AW
AR § fr 7 e 3T g e @
A IAET F.6T AEnAT g, \Yafe .
At fe3 ag = wzar I F AEA
#]qT7 9y ¢

Shri Hathi: For certain areas,
further investigation will have to be
made. That is mentioned in the
statement.

Uniforms for P & T. Employees

1405 Shri Vajpayee:
‘1 Shri D. C. Sharma:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Ques-
tion No. 79% on the 25th August, 1959
and state at what stage is the question
of implementing the recommendations
made by the Uniforms Committee of
the Directorate of Post: and Tele-
graphs regarding the stoppage of the
use of Khadi for the uniforms of
certain classes of Posts and Tele-
graphs employees?

‘The Minister of Transport and Com-
munications (Dr. P. Subbarayan): The

proposals are still under considera-
tion and a decision is likely to be
arrived at shortly.

Shri Vajpayee: On the 25th August
last the Minister gave the same reply
to the effect that the proposals were
still being examined by Government
who were likely to reach a final
decision shortly. This reply was also
repeated on the 8th March, 1950
May I know the nature of the diffi-
culty that is standing in the way of
Government in  implementing the
recommendations made by the
Uniforms Committee?

Dr. P. Subbarayan: There are costs
and other matters to be worked out
which will take some considerable
time, and that is why there has been
thig delay.

Shri Surendranath Dwivedy: For
what reasons, precisely, has the Com-
mittee recommended the stoppage of
the use of Khadi uniforms by the
postal employees?

Dr. P. Subbarayan: They have said
that Khadi is more expensive than
mill-made cloth, because the uniform
made of XKhadi costs about
Rs. 11-85 nP. as against Rs, 575 for
the mil-made uniform. So, that
matter is under consideration, because
the cost will be double, and so, we
have to examine what could be done.

Seth Govind Das: Is it not a fact
that it has been the policy of the
Government, in spite of the cost, to
use¢ Khadi in as many uniforms as
possible because it gives some income
to the poor people of the country?

Dr. P. Subbarayan: That is why
there is hesitation in giving up Khadi:
my hon. friend will understand this.

Shri Heda: Earlier, the hon. Minis-
ter said that time is needed to
calculate the cost, etc, and later on
he told us that so much is the cost
for mill-made cloth and so much is
the cost for Khadi. So, where is the
necd for more time?

Dr. P. Subbarayan: There are other
items of accounting which will have
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to be done as well, which my hon.
friend is not aware of.

Shri Joachim Alva: Has Govern-
ment observed that the post and tele-
graph employees who deliver letters,
telegrams, etc., are neither tidy nor
dignified in their appearance and they
do not wear any unifom? If Khadi
is not suitable and is thrown away,
may I know whether Government
has any proposal to enforce mill-made
uniform and ask them to wear |t
daily and not discard it as they do
with Khadi at present?

Dr. P. Subbarayan: 1 will take the
information given by the hon. Mem-
ber.

Training in Fisheries

+
407 Shri Kodiyan:
"\ Shri Rameshwar Tantia:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have any
proposal to set up an institute for
fisheries training on the West Coast
in collaboration with the U.N. Special
Projects Fund;

(b) if so, the main features of the
proposal; and

(¢) whether Government have
sclected any site for locating the insti-
tute?

The Depuly Minister for Agricul-
ture (Shri M. V. Krishnappa: (a)
A detailed scheme for the establish-
ment of a Central Institute of
fisheries Education has been pre-
sented to the United Nations Special
Projects Fund by the Government.
The Centre ig likely to be located on
the West Coast.

{b) The scheme provides for train-
ing of District Fisheries Development
Officers and other categories, It is
also proposed to establish a Sub-
Centre near Bhubaneswar for meet-
ing the demands of training in
inland fisheries. The training in
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respect of all categories and in both
places will have a strong practical
emphasis.

{(¢) The selection of a suitable site
is under consideration.

Shri Kodiyan: May I know whe-
ther foreign experts will be employed
in this institute?

Shri M. V. Krishnappa: We do
require some foreign experts in the
beginning and that is why we have
referred this to the Special Projects
Fund.

Shri Kodiyan: What would be the
estimated cost of this scheme?

Shri M. V. Krishnappa: The scheme
would cost about Rs. 75 lakhs, out
of which Rs. 36 lakhs worth of foreign
exchange in the form of boats, nets
and other cquipment are mnecessary.
That 1s why we have approached the
United Nations.

Shri V. Eacharan: May 1 know
what are the qualifications prescribed
for the trainees and the duration of
the training couse?

Shri M. V. Krishnappa: The scheme
is to train post-graduate students as
officers at the district level. The
course is for two years after gradua-
tion.

Shri Palaniyandy: Today's news-
papers say that there is going to be
a course for training people In
fisheries. Has the Government got
any scheme under consideration, to
give any subsidy or scholarship for
schbrrduled castes ag well as other
backward pecople?

Shri M, V. Krishnappa: 1 also read
that news. It has nothing to do with
this scheme. It is a scheme that we
are already working in Calcutta, to
irain graduates in fisheries for ten
months in the Calcutta Institute. That
course has nothing to do with this
scheme.

Shri V. P, Nayar: The hon. Deputy
Minister said that the proposed site
is under consideration. I would like
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to know which are
being considered?

Shri M. V. Krishnappa: We had
appointed an expert committee on
which there was an FAO expert and
a member from Norway also.
According to their report, they have
suggested two places. They have
given the first priority to Cochin and
the second priority to Bombay. We
sre in correspondence with both the
States and whichever State gives us
more facilities, we want to locate it
there,

the sites now

Shri Eodiyan: Since this scheme
ig being started in collaboration with
the United Nations Organisation,
may I know whether foreign nationals
also will be admitted in this Institute?

Shri M. V. Krishnappa: Yes, Sir.
We want ultimately to make it a sort
of fisheries university for the whole
of the East, and from the beginning
we intend to provide certain seats
for the people from east Asia and
south-east Asian countries also,

Radar Equipment in LA.C. Viscounts

+
{ Shri Hem Barua:
*409. 7 Shri Sadhan Gupta:
iShrl Prakash Vir Shastri:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the I.A.C. has proposed
to equp Its Viscounts with radar
equipment;

(b) if so0, whether necessary
foreign exchange has been sanctioned
for the purpose,;

(c) the amount of foreign exchange
that will be required;

(d) the time when installation of
radar equipment will commence and
the time by which the same will be
completed; and

(e) the distance at which the planes
will have information about bad
weather after installation of the radar
equipment?
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The Daputy Minlster of Civil Avia-
tion (Shri Mohiuddin): (a) Yes, Sir.

(b) and (c). Against the total
estimated requirement of Rs. 21 lakhs
for 10 Viscounts, foreign exchange to
the extent of Rs. 8 lakhs has so
far been released to the Indian Air-
lines Corporation.

(d) Installation of radar on one
Viscount was completed this year.
The Corporation propose to instal
the equipment on 3 more Viscounts
during the current financial year and

on the rest of the Viscounts during
1960-61,

(e) Approximately 150 miles.

Shri Hem Barma: May 1 know
whether the Government propose to
extend the Viscount services, equip-
ped with radar equipment, to areas
where air travel is very hazardous, or
equip other aircraft, that are operat-
ing in areas where monsoon is a
menace, with the radar equipment?

Shri Mohiuddin: The hon. Member
is obviously referring to the Assam
sector, I am afraid the Viscounts will
not be able to go on that side. If
we have new aircraft, certainly the

Assam gector will be taken into consi-
deration,

Shri Hem Baruva: In view of the
fact that radar equpiment {is meant
for avoiding bad weather and since
bad weather is a menace in that
part of the country.....

Mr. Speaker: Why all this pream-
ble? He has put the question whe-
ther radar equipment will be fitted
into the other aircraft that are now
serving that area if Viscounts cannot
go there.

Shri Mohipddin: The hon. Member
knows that we are making an attempt
to purchase new aircraft, a few at
least, so that they can be used on the
sectors where the whether is general-
ly bad. AIll these new aircraft, when
we get them, will be fitted with
radar equipment,
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Shri Hem Barua: What is the
type of new aircraft, and may I know
whether in the aircraft of the new
type, they propose¢ to put radar
-equipment there?

Mr, Speaker: Hce said so, and why
does the hon. Member add another
thing also, if the answer has been
Elven?

Shri Hem Barma: I want to know
the time by which the new aircraft
will be available, or when this equip-
ment will be fitted?

Shri Mohiuddin:
say.

Shri Hem Barua: Sir, it is a vague
reply; he said that other new air-
craft were going to be purchased, 1
just want to know the tvpe of air-
«<raft that are going t¢ be purchased

Shri Mohiuddin: I think that is
under consideration. There are many
difficulties in actually coming to a
final decision about 1t.

It is too early to

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): My
hon, colleague hag alreadyv replied to
it

Mr. Speaker: We are going into
too much of details. The hon. Minis-
ter says that he is going to purchase
new aircraft and will fit them with
radar equipments. What is the point
in asking “What is the aircraft"?
Whatever jis suitable will be pur-
chased. He is considering it.

Shri Hem Barua: I wanted to

Mr. Speaker: [ am nhot going to
allow the hon. Member to go into
such minute details. Are we experts
here on the subject?

Shri Hem Barua: I want some
consideration to be given......

Mr. Speaker: I know that the hon.
Member was absent for some time.
But he can't make up for that in
this question,

NOVEMBER 30, 1958

Oral Answers 2336

Shri Kamal Singh: I want to know
what time it will take for the release
of balance foreign exchange and the
time taken to instal one plane with
radar equipment?

Shri Mohinddin: I have already
said in my reply that Rs. 8 lakhs have
been released and four Viscounts will
be fitted up during this financial year,
out of which one has already been
fitted up.

Shri Joachim Alva: It is a few
Years since the Viscounts were
bought. 1 would like to know why
thjs question of equipment with radar
was not simultaneously considered
along with the purchase of the Vis-
counts?

Mr. Speaker: We are going into
past history.

Shri Joachim Alva: These mistakes
may cause us accidents, and we must
remedy them. That is why 1 am
putting this question.

Shri Mohiuddin: We always learn
by accidents.

Mr. Speaker: The hon. Minister
says that he will learn by mistakes.

Shri Kamal Singh: My question,
which was very specific, was not
answered. The hon. Minister has
stated that Rs, 10 lakhs of foreign
exchange was required and out of
that Rs. 8 lakhs have been released.
My question was when would the
balance of Rs. 2 lakhs of foreign
exchange be released and the time
taken to instal one plane with radar
equipment?

Mr. Speaker: 1 cannot understand
what are these details for. How does
it help us to take the next step?
Those Rs. 2 lakhs would be released
as and when necessary. 1 do not
want the Minister to answer this
question.

Sambalpur-Titilagarh Rallway Line

413, J Sbri Knmhhar'
Shri Sanganna:
Will the Minister of Rallways be
pleased to refer to the reply given to
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Starred Question No. 2244 on the 6th
May, 1058 and state the further pro-
gress since made in the construction
of Sambalpur-Titilagarh Railway line
an the S.E. Railway?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): Preliminary
arrangements for starting construc-
tion such gs acquisition of land,
finalisation of tenders for carthwork,
¢tc. are in progress.

Shri Kumbhar: May I know whe-
ther there was or is any dispute on
land acquisition and if so, the settle-
ment thereon?

Shri 8. V. Ramaswamy: With regard
1o land acquisition there will always
be dispute. We have to carry on.

Shri Supakar: May I know when
the construction of the line will be
completed?

Shri S. V. Ramaswamy: We are
oxpecting to  complete 1t by the
middle of 1963.

Shri Sanganna: Since Rourkela and
Bhilai stecl plants are going into pro-
duction, js it not necessary to expe-
dite the construction of the railway
line?

Shri §. V. Ramaswamy: We are
taking up the matter very earnestly
and we hope to complete it by the
maddle of 1963. That 1s the earliest
date by which we can complete it.

Dog Squads Service on Railways

*414. Shrimati Ila Palchondhuri:
Will the Minster of Raitlways be
pleased to refer to the reply given to
Unstarred Question No. 417 on the Tth
August, 19590 and state:

(a) the progress since made in
organising dog squads for the detec-
tion of crimes on Railways; and

(b) the extent of success achieved
as compared to the expenditure
incurred on the dog squads since thev
were set up?

The Deputy Minister of Railways
(8hrl Shahnawax Khan): (a) A Dog

Squad has been formed on the
Southern Railway. Squads are being
formed on the Western, Central,
South Eastern and Eastern Railways.
Others have been also advised to form
them.

{b) It is not possible to compare
exactly the extent of success achiev-
ed as compared to the expenditure
incurred on the dog squads, as it will
not be possible to assess the loss that
would have occurred but for the
presence of dogs at vulnerable places.
However on the Southern Railway
within a short period of € months the
dogs were used in the investigation of
18 cases of the theft in which property
worth Rs. 4500 was involved and
have to their credit useful work by
way of arrest and convictions as
well,

Mr. Speaker: It is better for Delhi
also to have dog squads.

Shrimati Hla Palchoudhuri: Is any
attempt made to train these dogs in
India® Do we have any stations
where special training is given to the
dogs?

Shri Shahnawaz Khan: Training is
being imparted to these dogs at vari-
ous railway headquarters. When I
was in Madras recently one dog
squad was introduced to me.

Shri V. P. Nayar:t What did they
say!

Shri Shahnawaz Khan: These dogs
are from the Alsatian breed, and they
arc doing very useful work. The
Maharaja of Baria has got good varie-
ties, 1 believe. We are tryving to find
out whether that breed is suitable
for our work.

Shri Hem Barua: May I know
whlt:l?ler the instructors who impart
training to these dogs have special
training?

Shri Shahnawaz Khan: In Madras
the training was being given by a
S_ub-ihspector of the Railway Protec-
tion Force. They are specially trained
for training thesze dogs.
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Shri Hem Barua: May [ know
whether they are trained here or out-
side in a foreign country?

Shri Shahnawaz Khan: Here in
India.

Shri 8. M. Baneérjee: Apart from
getting dogs, what other positive
steps are being taken to check crimes
on railways, because they have in-
creased considerably?

Mr. Speaker: That is a larger
question.

Shri S. M. Banerjee: Crimes are
increasing

Mr. Speaker: 1 know that.

Shrimati INa Palchoudhuri: What is
the expenditure incurred up to date?

Shri Shahnawa: Khan: I have not
got the exact figures. I shall require
separate notice.

Traffic Jams at Level Crossings
in Delhi

+
Shri Vajpayee:

a15.4 on !

Will the Minister of Rallways be
pleased to state:

(a) whether Government’s attention
has been drawn to the fact that the
existence of Railway level crossings
on some main roads and thorough-
fares of Delhi such as Road 34 of
Patel Nagar, New Rohtak Road,
Western Yamuna Level Road, Gadodia
Road, Double Phatak Road and
Andha Mughul results in frequent
and prolonged traffic hold-ups thus
causing severe inconvenience to the

people;

(b) whether the Delhi Municipal
Corporation has requested Govern-
ment to take steps for the construc-
tion of over-bridges at the points; and
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(c) if so, the Government’s response
to the request?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) No,
Sir.

{(b) and (¢). Request has been
received for a road over-bridge on
New Rohtak Road. Necessary plans
for approaches of proposed over-
bridge have been called for from the
Municipality and are awaited.

Shri Vajpayee: May | know whe-
ther Government have chalked out
any phased programme for the con-
struction of these over-bridges in and
around Delhi?

Shri S. V. Ramaswamy: The con-
struction of over-bridges now is a
matter which rests with the State
Governments. They have been asked
to arrange the priorities and inform
the railways. As g matter of fact.
early in 1959 the Ministry of
Transport and Communications
advised the Railway Ministry that it
has been decided, 1n consultation with
the Finance Ministry and the Plan-
ning Commission, that all schemes for
construction of over-bridges and
under-bridges in replacement of level-
crossings should form part of the
State plans.

Shri Vajpayee: In Delhi there s
no State Government.

Shri §. V. Ramaswamy: The Delh:
Administration was asked about this
and they have stated that for the
remaining portion of the Second Plan
they have none.

Mr. Speaker: Next question.

The Deputy Minister of Food and
Agriculture (Shri A. M, Thomas): [
suggest that Q. No. 434, which is a
connected subject, may be taken up
along with this.

Mr, Speaker: If they are on the
same subject, they can be taken
together.
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Procurement of Rice in Manipur

*416. Shri L. Achaw Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether State Trading Organi-
sation in Manipur proposes to pro-
cure rice and paddy in the Territory
after the next harvest;

(b) whether the procurement price
has been fixed for the coming season;
and

(c) if so, the price at which it will
be procured?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
Yes, Sir, only rice is proposed to be
procured.

{b) and (c). The procurement price
will be Rs. 11.00 per maund for fine
varieties of rice and Rs. 6.00 per
maund for brokens (nakec grain).

Price of Rice in Manipur

*434. Shri L. Achaw Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the price of rice in
Manipur shot up very high as com-
pared to the procurement price during
first weck of October, 1959,

(b) the gquantity of rice released
from State Trading Office godown for
sale and distribution to the public at
reduced price; and

{c) what is the prevailing price of
rice at Imphal?

The Deputy Minister of Food and
Agricultare (Shri A, M. Thomas): (a)
and (c). It is reported that owing to
imncessant rains during the first week
of October and consequent decline in
the arrivals of paddy and rice into
the markets the prices suddenly rose,
but declined shortly thereafter. At
present, the wholesale price of rice
in Imphal is Rs. 12 per maund.

(b) A total quantity of about 16,000
maunds of rice was released from the
State Trading Office godown for dis-

tribution to the public at reduced
prices during the period 8th October,
1959 to 9th November, 1858. Further
quantities are being released for this
purpose.

Shri L. Achaw Singh: May I know
whether all the quantities that have
been procured last year have been
disposed of?

Shri A. M. Thomas: Last year we
procured only = small quantity—
about 34755 maunds.

Shri L. Achaw Singh: With refer-
ence to Question No. 434, may I know
the reasons for the rise in price of
rice during October last?

Shri A. M. Thomas: I have admit-
ted that there had been a rise. Now
it has returned to normal and the
price at Imphal is Rs. 12 per maund.
We are also releasing considerable
quantities compared to the size of the
area through fair price shops.

Shri Dasaratha Deb: May 1 know
whether this State Trading Organisa-
tion also purchases paddy? If so, what
is the price of paddy?

Shri A, M. Thomas: We are now
purchasing rice. If there are offers
in the form of paddy, we will certainly
consider them.

Shri L. Achaw Singh: In view of
the fact that harvesting is almost over
and the prevailing price, as the hon.
Minister says, is higher than last
year's procurement price, may I know
whether there will be any upward
revision in the procurement price of
rice?

Shri A, M. Thomas: No, Sir. There
would not be any upward revision
This price is as revised in April last.
The previous procurcment price was
Rs. 9 per maund. Then it was increas-
ed to Rs. 10 per maund. Now we
have fixed it at Rs. 11 per maund.
Manipur prices are always low com-
pared to the prices in other parts of
the country. The economy of Mani-
pur is so much inter-related with the
price of rice that if we give higher
price for procurement, the open
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market price would further go up. So
we are not in a position to do that.

Mechanisation of Fishing Boats

#4177, Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) how far the scheme of mecha-
nising fishing boats has succeeded till
now; and

(b) what is the number of mecha-
nised boats in commission in the
fishing industry?

The Deputy Minister of Agriculture
(Bhri M. V. Krishnappa): (a) Mecha-
nisation of fishing craft was initiated
in the First Plan. The Maritime State
Governments have launched pro-
grammes for mechanising indigenous
craft and/or of improved designs of
fishing boats. During the last 5 years
new designs of mechanised fishing
boats have been developed in the
States of Bombay, Mysore, Kerala.
Madras, Andhra, Orissa and West
Bengal. At present mechanised fish-
ing boats rangwung in length from 22 ft.
to 40 ft. have been constructed and
are in operation in the various coastal
areas. The mechanisation of indi-
genous craft has enabled fishermen to
fish in waters which were previously
inaccessible to then, to save the time
taken in going to and returning from
the fishing ground and to fish for long
hours.

(b) At present about 1,300 mecha-
nised fishing boats are in operation.

Shri V. P. Nayar: What percentage
will the 1,300 fishing boats be of the
total fishing fleet in India?

Bhri M, V. Krishnappa: As 1 told
you, all the mechanised fishing boats
that we have are 1,300. That is the
entire number.

Shri V. P. Nayar: I wanted to know
as to what percentage has been
mechanised.

Bhri M. V. Krishnappa: We have
1,300 boats. There are all soris of
indigenous boats. They are over 1 lac.
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So, the hon. Member can calculate the
percentage.

Shri V. P. Nayar: May I know
whether there is any scheme under
which fishermen are given proper
training for handling these mechanis-
ed boats?

Shri M. V. Krishnappa: Certainly.
We have some short-term courses for
the training of local fishermen and
officers in handling these mechanised
boats and even building them in some
places as also altering existing boat:
when they are fitted up with marine
diesel engines in Bombay, Kerala,
Mangalore, Kakinada in Andhra and
in some places of West Bengal and
Orissa.

Shri P. K. Deo: In which part of
Orissa are these mechanised fishing
boats plying?

Shri M. V. Krishnappa: They are
plying in the Chilka Lake and near
about that arca.

Shri V. P. Nayar: May | know
whether the Government of India has
any scheme to make the country self-
sufficient 1n its requirements of marine
diesel engines to be fitted to fishing
boats”

Shri M. V. Krishnappa: We are at
it The hon. Member might have read
in the papers today that Government
15 tryung to form a company to manu-
facture marine diesel engines in India
itself. That would go a long way to
make available to the fishing industry
some more marine diesel engines

Shri V. P. Nayar: What I saw in
the press is about certain types of
smaller ¢ngines. I do not think India
can go in for 200 or 300 horse power
marine diesel engines. Today morn-
ing's press announces the starting of
a company for the other engines.

Shri M. V. Krishnappa: They an-
nounced the formation of a company
for marine diesel engines. About
fishing marine diesel engines we would
take up with them. We arc also as
anxious as hon. Members that we
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should get as many marine diesel
engines as possible.

Shri Achar: Has the Government of
India helped individual fishermen to
mechanise their boats and, if so, what
is the nature of help given to them?

Shri M. V. Krishnappa: It is mostly
through co-operatives that we gene-
rally encourage a group of fishermen
because once we fit up an engine to a
boat it requires at least four to five
men to handle it. For example, in
Mangalore the boat requires about
three to four people to handle it and
in Bombay it requires about eight or
ten people. So, we cannot give it to
individuals. Certainly wherever there
are deserving cases the co-operatives
will consider them and give it to them.

Incidenoe of Cancer

+
Shri V. P. Nayar:

3,
1L Shri Vasudevan Nair:

Will the Minister of Health be
pleased to state:

(a) what are the indications of the
statistical survey of the incidence of
Cancer made by the Indian Cancer
Hesearch Centre, Bombay;

(b) whether 1t is a fact that the
incidence of cancer is on the increase:

(c) if so, for what reasons; and

{d) the annual fatality as estimated
as a result of Cancer in India?

The  Minister of Health (Shri
Earmarkar): {(a) A statement contain-
ing the requisite information is laid
on the Table of the Lok Sabha.
[See Appendix II, annexure No 18]

(b) and (c). It is not possible to say
definitely whether cancer iz on the
increase, as accurate information
about the incidence of cancer is not
available in most parts of the

country.

(d) No reliable information about
annual mortality from cancer |is
available.
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Shri V. P. Nayar: I find from the
statement that some limited surveys
have been conducted by the Indian
Cancer Research Institute, Bombay,.
during the past few years. I would
like to know the number of people
covered by such surveys.

Shri Earmarkar: I think they cov-
ered about more than 30,000 cases
which has been the actual number of
cases treated over a period of years
in the Cancer Hospital in Bombay.
This is subject to correction.

Shri V. P. Nayar: Lower down in the
same statement I find that smoking and
chewing tobacco have some casual
relationship to the incidence of oral
cancer. [ would like to know as to
how many cases out of these 30,000
cases surveyed were due to either
smoking or chewing of tobacco,

Shrl Karmarkar: Firstly it is not
casual but causal. Secondly, amongst
men, so far as cancer disease is con-
cerned, majority of cases were suffer-
ing from cancer in the upper part of
the body, that is, mouth, tongue, etc.
There appeared to be a close relation-
ship between smoking and chewing of
tobacco and cancer.

Shri Hem Barua: May 1 know whe-
ther it is a fact that this survey con-
ducted by the Cancer Research In-
stitute showed that the incidence of
cancer is of a higher order in the
rural areas than in town or city areas?

Shri Karmarkar: As 1 said, there
have been no surveys conducted of
that kind. There is no reason to
believe that incidence of cancer is
greater in the rural areas than in the
cities. Wherever it can be caused, it
is caused whether it is in the city or
in the village.

Shrimati Na Palchoudhari: In view
of the fact that Government is going
to help in controlling this disease in
every way, may 1 know as to how
much help the Cancer Hospital in Cal-
cutta has received from the Cantre
in 1958-58 or in 1857-587



2347 Oral Answers

Shri Earmarkar: The Chittaranjan
Cancer Centre has been taken over
under joint arrangement by the Gov-
ernment of India. Aes from the 1st
April, 1957, the entire expenditure of
the Centre is borne by the Govern-
ment of India. During 195960, a
budget provision of Rs. 2,20,000 has
been made, out of which so far an
amount of Rs. 150,000 has actually
been given.

Shri €. R. Pattabhi Raman: Are
preventive steps being taken and stat-
istics being published with regard to
the incidence of mouth cancer due 1o
chewing tobacco along the West
Coast? Are these figures being pub-
lished?

Shri Karmarkar: It has been pub-
lished and requires to be published.
1 would like to say that smoking
should be discouraged as much ai
possible. I am quite sure that hon.
Members of this House can promote
that cause as effectively as we can.
We are trying our best,

Shri Palaniyandy: May 1 know whe-
ther Government has come forward
to help the privately managed in-
stitu‘ions, just as the one in Madras,
to strengthen their bad strength and
.other amenities?

Shri Karmarkar: I think we are
helping the institute in Madras fairlv
generously,

&% oa Ty - it AT /AT A
7 avm fe wifen w7 s # fagga
¥ #7 dEr A T o faare
fear o wrd fe avng & 79 N aE
#1 w7 w7 #7 7g fwar g ?

&t wrrwe: IA A &1 ow A
gwEyefen O faggn &reg won
Fifgq

S8hri V. P. Nayar: From what the
hon. Minister has s*ated it appears
that no definite information was avail-
able as regards mortality. 1 would
like to know as to what percentage
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out of the 30,000 cases surveyed has
been saved from desth.

Shri Earmarkar: I should like to
have noftice about that. Ultimately
cancer results in death. The question
is how long it can be deferred, There
is no definite cure when it comes to
an advanced stage. In the cases in
which it is said to be cured, the per-
son may live for 5 years or 10 years.
He has ultimately to die.

Shri P. K. Deo: May I know whe-
ther the latest American medicine
which has been found as a specific
cure for cancer treatment has been
made available in this country?

Shri Karmarkar: I am not aware of
any drug for the cure of cancer. Ex-
perts tell me that the only effective
method is radium treatment to burn
oul cancer.

Shri Sonavane: May I know, how
many  years after the starting of
smoking these cancer symptoms ap-
pear? Is there any research made on
that?

Shri Karmarkar: Students in this as-
pect of research have divided smokere
into three classes: (i) moderate: be-
low ten cigarettes a day; (ii) heavy
about 20 cigarattes a day; (ili) beyond
that is the hopeless category. How
soon or how late a person develop3
cancer on account of smoking depends
on the strength of thg indlvidual and
the amount of smoking that he does.
But, experts have advised that there i3
no doubt about the fact that
smoking over much does accelerate
cancer.

Shri Feroze Gandhi: May I know
if the hon. Minister is aware that con-
stant irritation also is respaonsible for
cancer?

Shri Karmarkar: Yes, Sir My
hon. friend is entirely right. Con-
stant physical Irritation is often foun.:
to result in cancer, not always. It Is
irritation of the mouth by smoking. 1
do not know what type of irritation
he is referring to.
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Mr. Speaker: God forbld that irri-
tations that are caused here cause
cancer. Next question.

Female Operators for Trunk
Exchanges

4422 Bhri Vajpayee: Will the Min-
ister of Transport and Communications
be pleased to state:

{a) whether there is a plan to re-
cruit only female operators for cer-
tain trunk exchanges;

(b) it so, the names of such ex-
changes;

(¢) whether Government have re-
ceived any representations from the
male operators in this regard;

{d) if so, Government's reaction

thereto; and

{e) whether any steps have been
taken or are proposed to be taken to
provide residential accommodation for
female operators at places near their
offices?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan):
(a) It is the aim of Government to
staff the larger telephone exchanges
ag far as possible with women tele-
phone operators.

(b) A list showing telephone ex-
changes which are staffed entirely with
women telephone operators and of
exchanges in which the staffing of
women telephone operators is in
different stages is placed on the Table
of the Lok Sabha. [See Appendix II,
annexure No. 19].

{¢) No representations have been re-
ccived from individuals but the
Unions concerned have sent some.

{d) Government consider that the
policy stated above is in the interests

of efficlency of the exchanges concern-
ed.

(e) No; but suitable arrangements
are made for their rest and recreat-
lon in the exchanges in case they wish
to stay overnight.

277(AD LSD—2

Shri Vajpayee: May I know whe-
ther the hon. Minister is aware that
the female operators, when they have
to work in the night shift, find it very
difficult for them to reach their resi-
dence in a city like Delhi? May I
know whether any residential ac-
commodation is going to be provided
for them near their office? .

Dr. P. Subbarayan: I may tell the
hon. Member, in Delhi, we have made
arrangements by which women opera-
tors who are left late at night are able
to stay in the place. There are beds
for them on the premises..

Shri Hem Barua: May 1 know whe-
ther it is a fact and whether the
Government have any information
about it that these female operators
themselves engage so much in talks
with male operators that often calls
are not arranged in time and often
they also engage themselves in long
talks with other people?

Dr. P. Subbarayan: 1 do not accept
the hon. Member's premises.

8. B. Light Rallway

+
Bhri Ram Krishan Gupta:
Bhri P. C. Borooah:

7 Bhri Aurcbinde Ghosal:

| 8hri P. G. Deb:

Will the Minister of Rallways be
pleased to state:

“424.

{a) whether it is a fact that Gov-
ernment have received a  proposal
from the employees of the S. S. Light
Railway to form a Corporation To run
privately owned light railways with
the Government holding the majority
of shares in it;

(b) if so, action proposed to be
taken in this matter,

(c) whether the Mlnistry proposes
to nationalise the remaining part of
the §.S. Light Railway; and

(d) if so, when?

The Deputy Minister of Rallways
(8hri Shahnawax Khan): (a) and (b).
The Ministry of Railways have not
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received any proposal from the em-
polyees of the S. 8. Light Railway to
form a Corporation to run privately
owned light Railways. A suggestion
was, however, made to the Inter-
departmental Study Group on Trans-
port Planning and was not found
feasible by them. A copy of the re-
port of the Study Group will be found
in the Library of the Sabha.

fc) No.

{(d} Does not arise.

Shri Ram Krishan Gupta: May I
know whether the attention of the
Government has been drawn to the
grievances of the employees of this
Railway and if so, what steps Gov-
ernment propose to take in this res-
pect?

Shri Shahnawaz Khan: Sometime
ago, it came to our notice that there
was a strike on this Railway. Tt is
a privately owned Railway and it is
a matter between labour and the
management.

Shri P. G. Deb: May I know whe-
ther the Railway trom Shahdara to
Saharanpur is running at a loss?

Shri Shahnawaz Khan: It is a pri-
vately owned Railway. I am not
very well aware whether it is run-
ning at a profit or loss. I should
think It is not runnlng st & very
heavy loss in any case.

8hri P, G. Deb: May I know whe-
ther Martin Burn Ltd. who are run-
ning this Railway have offered to
Government to take it over?

Shri Bhahnawaz Kbhan: I am not
aware of it

Incidence of T. B. Tm Delhi

+
eg2¢ J Shri Ram Krishan Gupta:
" Shri Bishwanath Roy:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No. 1044 on the 8th
March, 1059 and state:

(a) whether it is a fact that T.B.
is spreading day by day in Delhi;
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(b) if so, the causes thereof;

(¢) approximate number of T. B.
patients according to the latest
survey; and

(d) the nature of additional steps
taken or proposed to be taken to pre-
vent it?

The Minister of Health (Shri
Karmarkar): (a) and (b). In the
absence of reliable statistics it is not
possible to say whether T.B. is spread-
ing day by day in Delhi.

(c¢) It is estimated that about 38,625
persons are suffering from active or
probably active T.B.

(d) A statement indicating the
steps already taken to fight T.B. in
Delhi is laid on the Table of the Lok
Sabha. [See Appendix II, snnexure
No. 20].

Shri Ram HKrishan Gupta: In the
statement 1 find that many T.B. hospi-
tals are running in the country. May
1 know whecther there is any pro-
posal to extend the number of beds
in these hospitals?

Shri Karmarkar: As the stalement
says there are 1212 beds already cexis-
ting. 1 am so sorry 1 have not got
that information regarding the propo-
sals, 1 shall find out and give.

Shri Bishwanath Roy: May [ know
whether the beds in the hospitals
which arc functioning at present are
sufficient for the T.B. patients at pre-
sent in Delhi?

Shri Karmarkar: The number of
patients that come to the hospitals is
more than the number of beds actual-
ly existing to accommodate.

Shri Bishwanath Roy: May I know,
whether, in view of the reply just now
given by the hon. Minister, the Gov-
ernment has got any alternative pro-
posal for meeting the necessity for
treatment?

Shri Karmarkar: The alternative
proposal is to encourage domicilliary
treatment. In that also, the difficulty
is that we have to give medicine to
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a large number of patienfs than we
could actually admit. The difficulty
is, nourishment is a part of the
treatment for tuberculosis. Many of
the patients are poor and therefore
there is a greater pressure on the
number of beds than we can possibly
provide. We are trying to encourage
domicilliary treatment.

st wer as : aar aradfg g
WgRRT & wa1a § gz v wit § fa fzaaft
8 Yo Hlo &7 2ATH F917 & oAU Faw
fresft & wardt faaret & adr A &,
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Shri B. K. Galkwad: May I know

whether the Government have found

out any preventive measure in order
to stop this T. B. disease?

Shri Earmarkar: Yes, Sir. The
best prevention is to begin screening
and try to give treatment in as early
a stage as possible to suspected T. B.
patients. In Delhi, the T. B. Centre
is making surveys of this kind. In
Delhi, we appreciate very much the
work of the After-care Association
which also takes an interest in this
matter. The only way in which T. B.

can be curtailed is to sgcreen the
cases, find it out and give treatment.

Dr. Melkote: Is it or is it not a fact
that recently the Ministry has taken
a decision to fight T.B. as a national
programme?

Shri Karmarkar: Yes, we have taken
a dccision, but that decision will
depend for its luck on supply of
money.

Shri P. K. Deo: May [ know whe-
ther the BCG inoculation campaign
has been carried on on a mass scale
m Delhi?

Shri Karmarkar: Yes it has been
carried on as elsewhere.

SHORT NOTICE QUESTIONS
Pimpri Penicillin

S.N.Q. 3. Shri Khadilkar: Will the
Minister of Health be pleased to
state:

(a) what further step. are propus-
ed to be taken in order to allay the
anxiety of the people concerning the
quality of the penicilin produced at
Pimpri factory, besides the chemical
e¢xamination of the contents of the
penicillin vial used for the late Shri
Tripathi and stopping of the distribu-
tion of that particular batch:

(b) whether any other fatal cases
in the past duc to the administration
of the Pimpri penicillin have come to
the notice of Government;

(c) if so, the action taken thereon;

(d) whether Government would
consider the feasibility of asking the
Expert Committee of Scientists set up
in 1954 to advise Government on
technical matters of penicillin produc-
tion in Hindustan Antibiotics Ltd,
Pimpri, to go into the question and
report that proper observation of
suitable techniques for production is
being maintained and required tests
for guaranteeing the purity and the
safety of the product are being carried
out at the Plant; and
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(e) whether Government would
consider the feasibility of entrusting
the supervision and maintenance of
quality control to the Government
Drug Control machinery?

The Minister of Health (Shri
Karmarkar): (a) In view of the fact
that the quality of penicillin produc-
ed by Hindustan Antibiotics Ltd., has
been found to conform to the stand-
ard prescribed under the Drugs Act
as a result of frequent and corrobora-
tive checks, no action ls considered
specially necessary to allay the
anxiety of the people concerning the
quality of the penicillin produced at
this Factory.

Safdarjang Hospital and the Princi-
pal Medical Officer, Bikaner have
been advised not to use the vials of
this batch. The Penicillin produced
at Plmpri is subjected to rigorous
tests for quality, purity and strength
before it is released to the market.
Representative samples from this
particular batch, kept in the factory
for reference, have now been re-tested
by the Quality Control Division of
the factory and have been found to
conform to the prescribed standards
in all respects. Samples from the
batch have also been sent for 'inde-
pendent test at the Central Research
Institute,  Kasauli, Central Drugs
Laboratory, Caleutta and Haffkine
Institute, Bombay. If these tests con-
form that the penicillin of this batch
is non-toxic, non-pyrogenic and
sterile, the balance of the vials of the
batch which have been frozen will be
released for use.

(b) So far as the Central Govern-
ment are aware, no other fafal cases
arising out of administration of
Pimpri penicillin have been brought
to notice.

{(c¢) Does not arise.

(d) The Hindustan Antibiotics Lid.,
has a well-equipped Quality Control
Department manned by competent
personnel to check the quality of
penicillin manutactured by it. As ex-
plained in reply to part (a) rigorous
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tests are applied before the product
is released to the market. Samples
of penicillin produced by the factory
have been found to be as good as
any other well-known product in the
International market by tests carried
out in laboratories in the U.S.A., UK.,
and Belgium. The technique of pro-
duction and tests of the factory are
inspected from time to time by the
authorities under the Drugs Control
Act and have been found to be satis-
factory. In view of this it is not con-
sidered necessary to seek the inter-
vention of the Expert Committee of
Scientists in this matter.

(e) In view of the reply to (a) and
(d) above, Government do not con-
sider it necessary to entrust the super-
vision and maintenance of Quality
Control at the Hindustan Antibiotics
Ltd., to the Drugs control authorities.

I should like to add this to the
main answer, because I got this in-
formation only after drafting this
reply. Hon. Members will remember
that 1 had said that there was a
small remnant of the penicillln used
in the particular case, which caused
the wunfortunate death of Shri
Tripathi. We had sent it to an inde-
pendent laboratory, our own labora-
tory at Kasauli. The report that we
have received shows that they con-
sider the remnant part of the vial not
sufficieny for any laboratory test, and
in so far as they could test it, they
have found it non-toxic and faultless

8hri Khadilkar: There are rules
laid down in the Drugs Rules, 1845,
in regard to application of tests for
sterility. I shall read out the first
rule, because merely ®nding ~one
sample Is not enough. Under the pro-
visions of the Act, specific rules have
been made which have laid down how
many samples are to be taken and
tested for sterility. Se, with your
permission, I shall read out the first
rule. .,

Mr. Speaker: It is not necessary.
The hon. Minister knows the rules,
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Shri Khadilkar: I want to know
whether in regard to every test, all
these rules are observed strictly?

Mr. Bpeaker: Is the hon Minister
satisfied that in everyone of these
cases, all the tests prescribed under
the rules are carried out?

Bhri Earmarkar: 1 have before me
a report by the Director of the partl-
cular factory concerned, namely the
Pimpri factory., It does not show the
number of times it has been tested;
but 1 presume, it must have been
done a number of times. However, 1
should like to check that up, because
this is an important matter. I shall
check up, whether the particular rule
which my hon. friend quotes has been
complied with or not.

Bhri Khadilkar: The director is a
layman, absolutely a layman, and he
is controlling the technical staff
Therefore, the director’s report, unless
it ie signed by some competent inde-
pendent authority, like the expert
scientists' committee, has very little
wvalue. 1 say this for one reason. 1
come from Poona, and I have con-
sulted medical opinion in Bombay and
Poona. There were some complaints
about it. To my knowledge, there
were three fatal cases reported betore,
which had not come to the notice of
Government. Therefore, in order to
ensure the guality, what harm 1s there
if a committee is appointed? They
produced reports twice before, or
thrice before, and they have made the
technical arrangements perfect.
Where is the harm if that committee
is entrusted with re-examining the
whole plant in regard to production
and quality, in view of the fatal cases
that have occurred, with a view to
reassuring the people?

8Shri Karmarkar: I think the people
are not so much frightened as my
hon, friend seems to make out

Some Hon. Members: They are.

8hri Tyagi: Deaths are occurring. &
Member has been killed, and yet, the
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hon. Minister says we should not get
frightened.., .

S8hri Braj Raj Singh: Life has been
taken away.

S8hri Tyagi: I am sure this should
not be treated so lightly. A Member

of this House has been #illed.: What
clse is needed?

Mr. Bpeaker: Let the hon. Mimister
explain the matter,

8hri Karmarkar: At the earliest
passible opportunity, 1 have kept the
House informed of every detail that
was connectel with this unfortunate
occurrence. There are many factors
concerned with this matter. We have
been pursuing the matter. We are
not content with simply asking for a
report from the factory as to the ex-
cellence of its own products, Wa
chose three independent responsible
laboratories, and we have sent vials
belonging to that batch to these labo-
ratories. We have sent them also the
few drops of penicillin that was re-
maining in the bottle. We sent them
for detailed investigation. We have
been taking all possible care. There
is also a question of the industry in-
volved in this matter. I do not speak
on anv brief for the factory, but T
say this for nothing else except that
we have to keep a balance in these
matters. I{ there has been any fault
in the matter, we must take strict
notice aboutl it, but in the absence of
reliable statistical and analytical basis
for it, it is no use trying to say that
the penicillin is at fault, because ulti-
mately, if it is found not to be at
fault, then the apprehension which we
shall create in the people’s minds
would have been perfectly unjustified

When I reply to the question, I
have to keep this balance in view. T
can assure the House that I am taking
all possible care to see that the
Pimpri Penicillin factory produces
penicillin up to the standard; and if
there is the least remissness or the
least cause for complaint, I can assure
the House that we ghall have it set
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right, and we shall see that the
matters are corrected.

Mr. Speaker: Now, Dr. Sushlla
Nayar,

Shrj Tyagi rose—

Mr. Speaker: Hon, Members have
been suggesting that technical experis
ought to be consulted. 1 have. there-
fore, called a doctor.

Dr. Sushila Nayar; In view of the
fact that this unfortunate occurrence
took place after an injection of
procaine penicillin, and in view of the
fact that a number of deaths have
been reported after the use of procaine
penicillin in India and outside India,
leading to the stopping of the use ol
procaine penicillin in some of our own
hospitals, including the Lady Hardinge
Hospital, may I know what difficulty
Government have in stopping the pro-
duction of procaine penicillin and
issuing orders that further wuse of
procaine penicillin in cireulation be
stopped?

Shri Karmarkar: Experts have
advised me that there i1s no case for
stopping the production of that peni-
cillin. According to expert advice, it
is useful to produce that penicillin.
But in view of the suggestion of the
hon. Member, who knows something
more about these things than I do, 1
shall have this point also very care-
fully examined, and if the procaine
penicillin that is used in any of the
hospitals is found to be deleterious,
we shall ‘:ke steps to stop it 1If, on
the other hand, I find that it is saving
people from discase and death, cer-
tainly we shall continue to use it. We
shall take all possible steps to see to
it that the proper stuff is used, and if
there is any remissness anvwhere, we
ghall not tolerate it.

Dr. Sushila Nayar: May [ submit in
all humility that the only advantage
in having procainc is that there is no
pain due to the injection? Procaine
has no effect in dealing with the dis-
ease. In view of this, I beg of the
Minister to take whatever sfeps are
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necessary to have pure penicillin
instead of procaine penicillin.

Shri Karmarkar: I shall ask the
scientific experts to take this aspect
also into consideration before they
give me advice.

Shri Tyagi: The hon. Member who
tabled the question suggcsted that a
committee of experts might be con-
sulted on this. To that, my hon.
friend gave an evasive reply. In such
cases when there are deaths reported
due to the injection of procaine peni-
cillin, why not appoint a committiee
of experts rather than deal with it in
the other manner? There is already a
Committee of Experts which has not
met for the last two years. There is
an Adwvisory Committee, but a meet-
ing of the Committee is not called. I
suggest that an experts committee be
appointed to look into the matter and
report to the Minister.

Shri Karmarkar: 1f an expcrt com-
mittee’s advice is considered neces-
sary, Government can always appoint
a2 committec and take advice from it.
It is a question as to whether or not
at a particular moment, in a parti-
cular case, in a particular circum-
stance an cxpert committee should
advise Government. It is for Gov-
ernment to weigh all the matters and
come to a decision.

In the Pimpri factory itself, we have
the stuff tested by the highest medical
standards. We have also got a Drug
Controller here whose sole function is
1o test the drugs produced and sce that
they are up to standard. If in course
of time, we do feel that there is neces-
sity for having an expert committee
to look into the matter, we shall ask
an expert committee to do so. But this
case dovs not, in our opinion, justify
the work at Pimpri being disturbed by
the expert committee going into this
matter. But as I said, if at any time
we feel the nccessity, we shall not
hesitate to ask an expert committee to
go into the matter.
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Shri Tyagl: I find that the work of
the factory suffers.

Shri Feroze Gandhi: May I know
whether all the obligations—not one
—under the Drugs Act have been
carried out in this particular case by
Government? I would also like to
know whether samples from this parti-
cvular batch and the connected batches
—1 could give the numbers later to
the hon, Minister if he wants them—
would be sent to the National Medical
Research Institute at Millhill, London,
and the Institute in Washington, to
carry out this work there.

Shri Karmarkar: [ am entirely pre-
pared to send it to any authority or
institution, because we are not here
to shield anything; we are here to find
out the facts. I am grateful to my
hon. friend who has made this sugges-
tion to send this penicillin for test
abroad so that we would be fore-
armed in this respect.

Dr. Melkote: May I know whether
apart from procaine, penicillin also
could in certain idiosyncratic cases
produce the same lethal effect? If so,
whether or not the attention of the
Government had been drawn to this
long back, and if so, what action had
been taken to withdraw certain
batches of this medicine which had
produced such effects for purposes of
being tested?

Shri Karmarkar: As I said carlier—
and I repeat it—the whole of the
batch has been frozen, and hospitals
are not permitted to use it. Unless
we are definitely convinced that it is
absolutely harmless, we are not going
to release jt. I can assure the hon.
House that if there is the least doubt,
we shall freeze that particular batch
permanently.

Shri V. P. Nayar: The Drueg Rule«
stipulate that at least 10 per cent. of
the vials from a batch will havu to be
tested before the vials are sent out of
thg factory. I want to know whether
this particular batch, out of which the
Irat.nl dose was taken, has been tested
in conformity with the rules. Secondly,
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is it a fact, as reported in a pamphlet
issued at the Exhibition 1ast year, that
the Chief Administrative Officer of
th Pimpri factory is hmmself supervis-
ing quality control?

Shri Karmarkar: About the latter
part of the question, I should not be
in a position to say, because if he is
a layman, 1 do not think he is him-
self personally looking into quality
control. H¢ must be administering
quality control and the experts must
be doing the job of quality control

Regarding first part of the question,
as I had occasion to say, I have not
got that information with me now, but
1 shall verify as to whether the
requirements of the Drug Rules in this
malter have been complied with and
I shall, at the earliest, inform the
House of the results.

Shri P. K. Deo: Last time we were
in Pimpri, we saw that penicillin was
produced in big bulk and sold in big
bulk to the suppliers who fill them in
small vials and then re-sell to the
public. Thervefore, we found that the
production is done at one stage and
the packing at a different stage. Will
the Minister consider the desirability
of having packing also done in the
factory so that mistakes committed at
the packing stage would be eliminat-
ed?

The Minister of Industry (Shri
Manubhal Shah): I am grateful to the
hon. Member for the suggestion. It is
not possible for Pimpri to handle all
the penicillin produced by it. There
are four or five bottlers who do the
bottling. The Hindustan Antibiotics
Ltd, see to it that they conform to the
provisions of the Drugs Control Act.
All the other laboratories who arc
also packing also follow the rulez
under the Drugs Control Act.

Some Hon. Members rose—

Mr. Speaker: We shall proceed to
the next item of business.

Shri Nagl Reddy: The Expert Com-
mittee has not met so far.
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Mr. Speaker: There i3 a limit to
this, We are not having a general
discussion on this. We are not experts
here. A suggestion has been made
that the hon. Minister should consult
and take as much care as possible,
He has said that he is prepared to send
it not only to any laboratory here but
to any institute abroad also and get
it examined.

Shri Nagi Reddy: But the Expert
Committee has not met. Why does it
not meet?

Mr. Speaker: 1 will proceed to the
next item.

WRITTEN ANSWERS TO
QUESTIONS

Mokameh Ghat

*400. Bhri Shree Narayan Das: Will
the Minister of Railways be pleased
to lay a statement showing:

(a) how the buildings and railway
properties at Mokameh Ghat have
been disposed of, utilised and trans-
ferred to other places after the con-
struction of the Rajendra Bridge on
Ganga; and

(b) the extent to which these things
are being utilised by the Railways?

The Deputy Minister of Railways
(8hri 8. V. Ramaswamy): (a) and
(b). A statement is laid on the Table
of the House. [See Appendix 11
annexure No. 21.]

Licentiate Doctors from East Pakistan

*406 Shri Sarju Pandey:
‘| Shri Ajit Singh Sarhadi:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No. 58 on the 4th
August, 1959 and state:

(a) whether any decision has been
arrived at about the registration of
licentiate doctors who have migrated
from East Pakistan to India; and
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(b) if so, how many have bean
registered and the number who have
not been registered so far?

The Minister of Health (Shri Xar-
markar): (a) At their meeting held on
the 7th and 8th November, 1959, the
Medical Council of India decided that
licentiate doctors who have migrated
from East Pakistan and possess the
L.M.F. qualification of the East Bengal
State Medical Faculty would be con-
sidered for registration provided they
had undergone practical training for
one year.

(b) No licentiate doctor possessing a
licentiate qualification from East
Pakistan has yet been registered on
any State Medical Register on the
recommendation of the Indian Medical
Council. The number of applicants
for registration is 42.

Theft in Coonoor Post Office

*408. Shri Warior: Will the Minister
of Transport and Communications he
pleased to state:

(a) whether Rs. 23,000 was stolen
from the Post Office, Coonoor, Nilgiris,
on the 2nd September, 1859; and

(b) if so, the action taken in the
matter?

The Minister of Transport and
Communications (Dr. P. Subbarayan):
(a) The actual amount stolen was
Rs. 22,862.02 nP.

(b) Departmental as well as Police
investigations were immediately taken
up and as a result two clerks of the
Coonoor R.S. Post Office and two out-
siders were arrested and a sum of
Rs. 20,874 recovered. The case is sub
fudice,

Technical Consultants for Port
Development

*410. Shri N. E. Muniswamy: Will
the Minister of Transport and Come-
munications be pleased to state:

(a) whether it Is a fact that the
Government of India are considering
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a proposal of building up a body of
consultants for tendering advice to the
Central and State Governments on
technical problems relating to port
developments and inland water trans-
port;

(b) if so, when it is to start func-
tioning; and

(c¢) what are the present difficulties
the State Governments are experi-
encing in carrying out port develop-
ment projects?

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) and (b). Yes.
As the scheme is in the initial stages
of formulation, it is not possible to
give any definite indication at present
as to its final shape and when it is
likely to start functioning.

(c) So far as the major ports are
concerned the problems are chiefly
engineering problems. In the sphere
of minor ports and Inland Water
Transport, which are primarily the
concern of State Governments, the
problems pertain mainly to develop-
ment, engineering, trafic and non-
availability of technical personnel.

Suspension of Rallway Officers

411 Shri T. B. Vittal Rao:
" 1 Shri Tangamani:

Will the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No. 652 on the 21st
August, 19589 and state:

(a) whether the Special Police
Establishment have since concluded
their investigations into the construc-
tion work executed under the super-
vision of the Dcputy Chiet Enginecr
(Construction) and a District Engineer
of the South Eastern Railway which
was later found to be below standard
specifications; and

(b) if so, what are their findings?

The Deputy Minister of Rallways
(8hri Shahnawas Khan): (a) and (b).
The investigation still continues.

Conversion of Raliway Line to Broad
Gauge

*412. Shri Rajagopala Rao: Will the
Minister of Rallways be pleased to
state:

(a) whether there is any proposal to
convert the Renigunta-Tirupati metre
gauge railway into broad gauge in
view of the growing importance of
Tirupati as the biggest pilgrim cen-
tre in the South and in view of the
short distance involved; and

(b) if so, when the work will be
taken up?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a). A pre-
limirary examination of such a pro-
posal is being made.

(b). This question is premature at
this state.

Strike by Seamen in Calcuita Port

*419. Shri Aurobindo Ghosal: Will

the Minister of Transport and Com-
munications be pleased to state:

(a) if there was any sirike by
seamen in Calcutta Port in October
1959; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a). Yes Sir,
the seamen at Calcutta Port staged a
token strike on the 15th October, 1959.

(b). The strike was staged for an
increase in wages, regulation of hours
of work and payment of overtime
wages.

Development of Kakinada Port

*420. Shrli Madhusudan Rao: Will
the Minister of Transport and Com-
munications be pleased to refer to
the reply given to Unstarred Question
No. 372 on the 7Tth August 1959 and
state:

(a) whether Kakinada port is being
considered for development as all
weather port during the remaining
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period of the Second Five Year Plan:
and

(b) if so, how long it will take to
execute the work on the project?

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): (a) and (b). The
intermediate Ports Development Com-
mittee set up by the Government of
India to select suitable intermediate
ports for intensive development is
inter alia examining the question of
development of Kakinada port. The
Committee is expected to submit its
recport by March, 1960, after which
the question of development of Kaki-
nuda as an all weather port will be
considered.

Claims for Less than R< 5

“421. Shri Vidya Charvan Shukia:
Will the Minister of Railways be
pleased to state:

(a) what is the estimated amount of
c¢laims made on Railways each year
in respect of claims of the value of
rupees five or less each;

{(b) whether it is a fact that the
Railway Board has, by a circular,
asked the business community not to
press claims of the value of rupees
five or less; and

(¢) if so, how it will be possible to
bring down the theft or loss of rail-
way parcels upto the value of rupees
five and bring the culprits to book if
the Railways want no claims to be
preferred therefor?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a). About
Rs, 30,000.

(b). Yes; but where the claimants
insigt the claims are examined and
disposed of on merits.

{(c) Arrangements for security of
the parcels and goods are not depend-
ent on payment or repudiation of
the claims. Further persons appre-
hended for thefi or pilferage are dealt
<with irrespective of whether the
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amount involved is small or large and
whether a claim is preferred or not.

Level Crossings at Blkaner Station

“423. Shri Karni Singhjl: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No. 1807 on the 29th August,
1954 and state whether any decision
has since been taken on the three
alternative proposals said to have
been received to remove the hard-
ships caused to public of Bikaner due
to the level crossings remaining clos-
ed for hours together?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): Not yet Sir.
The issue is still under examination.
It is not correct, however, that the
level crossings remain closed for
trars together.
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T.B. Clinics in the Country

[ Shri Subodh Hansda:
©427. ¢ Shri S. C. Samanta:
Shrli R. C. Majit:

Will the Minister of Health be
pleased to state:

(a) the number of new Tuberculo-
sis Clinies which have been set up in
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the country since the inception of the
Second Five Year Plan;

(b) whether all the clinics have
been provided with necessary equip-
ment; and

(c) the total amount spent on the
scheme since the launching of the Se-
vond Five Year Plan?

The Minister of Health (Shri EKar-
markar): (a) and (b) Sixty T. B.
Clinics have been established under
the scheme of establishment of T.B.
Clinics included in the Second Five
Year Plan. X-Ray and laboratory
equipment has been supplied to all
the sixty clinics.

(c). A sum of Rs. 24,98,733 has so
far been spent.
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Layout Plan for Kotla Mubarikp-r
(Delhi)

“429. Shri D. C. Sharma: Will the
Minister of Health be pleased to refer
to the reply given to Starred Question
No. 848 on the 29th August, 1959 and
state the further progress made so
far in finalising the layout plan of
Kotla Mubarakpur (Delhi)?

The Minister of Health (Shri Kar-
markar): The comments received on
the report of the Town Planning Or-
ganisation were considered by the
Delhi Development Authority on  the
22nd4 October, 1959 and it was decid-
ed that the plan together with the
observations of the Town Planning Or-
ganisation on these comments shoula
be forwarded to the Delhi Municipal
Corporation for implementation. This
matter is now under the consideration
of the Delhi Municipal Corporation.

Uniform Taxation of Motor Vehicles

*430. Shri Ajit Singh Sarhadi: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether any steps have been
taken to bring uniformity in the
matter of taxation of motor vehicles
in different States:

(by if so. what steps have been

tuken; and

(c) what guidance Government of
India, is giving to different States?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (c). The
Government of India have been trying
to persuade the State Goverments to
agree to a ceiling on motor vehicles
taxation at 75 per cent of the prevail-
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ing rates in Madras State and to con-
solidate all the existing taxes, direct
and indirect, on motor vehicles into
one tax to be levied directly by the
State Goverments and collected by a
single agency.

Radar Equipment in A.LL Planes

#431. Shri Sadhan Gupta: Will the
Minister of Transport and Communi-
cation be pleased to state:

(a} whether passenger aircrafts of
the Air India Inlernational are equip-
ped with radar installation for obtain-
ing advance information about bad
weather;

(b) if not, whether it is proposed to
so equip them; and

(e¢) if so, by what date?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a). Yes Sir.
All the nine Super-Constellation air-
craft of the Air India International
Corporation are fitted with airborne
weather radar equipment.

(b) and (e¢). Do not arise.

Bridges in Kerala Between Aleppey
and Quilon

*432. Shri Kodiyan: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether construction of bridges
on the National Highway in Kerala
between Aleppey and Quilon has been
started; anqg

(b) if not the reasons for the delay?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a). No, Sir.

(b). A statement is laid on the Table
of the House.

STATEMENT

5 Major bridges are to be construct-
ed on National Highway No. 47 in
Kerala between Alleppey and Quilon.
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The present position with regard to
these bridges is as follows:

1. THOTTAPALLY BRIDGE—Esti-
mate already sanctioned; the work will
start shortly.

2. DHANAPADI BRIDGE—This
work is expected to commence short-
ly, The estimate is under scrutiny.

3. KANNETTIL BRIDGE—Investi-
gations completed. The work is pro-
posed to be started during the cur-
rent financial year.

4. KARIPUZHA BRIDGE
5. NEEDAKARA BRIDGE [
gations completed. The works are
proposed to be started during the cur-
rent plan period.

Investi-

2. There has been no delay. The
construction of the bridges is being
taken up according to schedule.

Guna-Ujjain Rail Link

%433, _fShri T. B. Vitta'l Rao:
1 Shri Tangamani:

Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No. 262 on the 16th
February, 1959 and state:

(a) whether any time schedule for
the various phases of work with regard
to Guna-Ujjain Rail Link has since
been drawn up;

(b) if not, the reasons therefor; and

(c) when the same is likely to be
drawn up?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) to (c).
Yes Sir. The construction of Guna-
Maksi line (134'66 miles) of the
Guna-Ujjain project has been phased
to mature in the Third Plan Period.
Final Location Survey will be done
during 1959-60. Preliminary works
like land acquisition followed by
earthwork and substructure of bridges
will be taken up during 1960-61.
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Credit to Cultivators

#4385 Shrimati Iia Palchpudhari:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Reserve Bank of India has agreed to
finance the credit to cultivators under
the Package Programme to be impie-
mented in some States from the next
Kharit season; and

(b) if so, the details of the Reserve
Bank's decision?

The Deputy Minister of Agriculture
(Rhri M, V. Krishnappa): (a) and (b).
‘The Pilot Project for intensifying agri-
cultural production in a few selected
districts having favourable conditions
for maximising production is still un-
der consideration and it is too early
10 say how the different items consti-
tuting the programme would be
financed.

Deep Draft Port on the Western Bank
of the Hooghly

{ Sbri Ram Krishan Gupta:
| Shri Hem Barma:

438, {‘ sIlr. Ram Sobhag Singh:
!

Shri Muhammeq Elias:
Shri Aurobindo Ghosal:

Will the Minister of Transport and
Communications be pleased to refer to
the reply given to Unstarred Question
No. 1491 on the 25th August, 19359
and state:

(a) whether Government have since
investigated the technical aspects of
the proposal for setting up a deep
draft port on the Western bank of the
River Hooghly; and

(b) if so, the result thereof?

‘The Minister of State in the Minls-
try of Transport and Communications
(Shri Raj Bahadur): (a). The techni-
cal aspects of the proposal are under
the investigation, but in the mean-
time Haldia is being worked as an

hrimati Renn Chakravarity.

anchorage for lightening and tapping
up of ships with effect from the 1st
November 1859 for the duration of
the fair weather scason i.e. upto end
of February, 1960.

(b) Does not arise.

Gokhale Committes Recommendations
on Inland Watery Transport

Shri Subodh Hansda:
Shri S. C. Samanta:
Shri BE. C. Majhi:
Shri Ram Krishan Gupta“
*437. { Shri D. C. Sharma:

| Shri Vidya Charan Shukla:
Shri T. B. Vittal Rao:
Shri Sanganna:

{Shri Panigrahi:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Question
No. 785 on the 25th August,, 1859 and
state:

(a) whether the recommendations
made in the Gokhale Commitiee Re-

port on Inland Water Transport have
since been examined; and

(b) if so, the nature of steps taken
or proposed to be taken to implement
them?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). The
recommendations are still under ex-
amination.

Power Supply from Bhakra

Shri Ajit Singh Sarhadi:
Shri Ram Krishan Gupta:
Shri Pramathanath Banerjee.
Shri Rameshwar Tantia:

'438.

Will the Minister of Irrigation and
Power be pleased to state:

(a) the total power being generated
at present at Bhakra and its alloca-
tion to Delhi, Nangal Fertilizer and
Punjab;

(b) the estimated power potential
in the next 2 years; and
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(e) its allocation to Delhi, Punajb
and Rajasthan?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (c).
A statement giving the information is
pleased on the Table of the House
[See Appendix 1I; annexure No. 22].

Patharkandi-Dharmanagar Line

*439. Shri D. C. Sharma: Will the
Minister of Rallways be pleased to
refer to the reply given to Starred
Question No. 1058 on the 2nd Septem-
ber, 1958 and state the progress since
made in regard to the survey of
Patharkandi-Dharmanagar Railway
Line for linking Tripura with the
rest of India?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): All preli-
minary arrangements have been com-
pleted and the survey party has start-
ed the work. However, due to very
heavy rains and the area being under
waler, progress upto only 20 per cent
has been made so far. Work will be
speeded up as soon as the water clears

Salem Bangalore Rail Link

*440 Shri T. B. Vittal Rao:
' Shri Tangamani:

Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 137 on the
4th August 1959 and state:

(a) at what stage is the proposal of
a metre-gauge Railway Line between
Salem and Bangalore; and

(b) whether there is any likelihood
of taking up this project during the
Second Plan period?

The Deputy Minister of Railways
(Bhri S, V. Ramaswamy): (a) The
whole question is still in a stage of
investigation.

(b) The chances arg remote.
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Kerala State Transport Board

[Shri Kodiyan:
Shri Narayanankutty
Menon:
| Shri Punnoose:
Will the Minister of Transport

and Communications be pleased to
state:

“441,

(a) whether it is a fact that the
Kerala Government is taking steps
to abolish the State Transport Board
constituted by the previous Govern-
ment; and

(b) if so, the reasons that prompt-
ed the Government to take this new
step?

The Minister of State in the Min-
istry of Transpori and Communica-
tlons (Shri Raj Bahadur): (a) No

(b) Does nol arise,

Freight on West Bengal Flood Relief
Consignments

‘442, Shri Sadhan Gupta: Will the
Minister nf Railwawys be pleased to
state:

(a) whether the Railway Board
have issued order for exempting
from payment of freight articles
sent by or to the West Bengal Flood
Relief Committee for relief work:

{b) if so. the reasons therefor;

(c) the names of the President
and the Secretary of the said Com-
mittee;

(d) whether sumilar orders have
been issued with respect to articles
sent to or by well-known non-offi-
cial relief organisations in West
Bengal like the Local Branch of the
Red Cross, the People's Relief Com-
mittee, the Ramakrishna Mission
and others; and

(e) it not, the reasons therefor?

The Depuity Minister of Rallways
(Shri Shahnawaz Khan); (a) Yes.
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(b) It was done as a measure of
practical assistance to those in dis-
tress.

(c) Dr. B. C. Roy and Shri 8. D.
Banerii respectively.

(d) No.

(e) No request was received from
the Red Cross or the Ramakrishna
Mission. The general policy is to
confine the grant of concession in
such cases to Government agencies
or agencies sponsored by the State
Governments for this purpose,

Quarters for Rallway Employees

622, Shri Pangarkar: Wil the
Minister of Rallways be pleased to
state the number of quarters pro-
posed to be constructed in the Se-
cunderabad Division of Central
Railway for Railway employees dur-
ing 1959-80 and 1860-617

The Deputy Minister of Raiflways
(Shri Shahnawaz Khan): It is pro-
posed to construct 411 quarters dur-
g 1959-60 (Including throw for-
wards of previous years) and an-
other 104 quarters during 1960-81 in
the Secunderabad Division.

Goods and Passenger Traffic at
Sailu and Prabhani Stations

623. Shri Pangarkar: Will the
Minister of Railways be pleased to
state the income from goods and
passenger traffic at the Sailu and
Prabhani Stations separately on the
Central Railway from the 1st April
to 30th September, 1859, (month-
wise)?

The Deputy Minister of Rallways
(8hri 8. V., Ramaswamy): A state-
ment giving the required informa-
tion is placed on the Table. [See
Appendix II, annexure No, 23.]

Barnings on N. E. Railway

624. Shri Anirudh Sinha: Will the
Minister of Rallways be pleased to
Etate:

(a) the earnings on  the North-
Eastern Rallway from goods and

passenger traffic separately from the
1st April to 30th September, 1859;
and

(b) how do the same compare
with the corresponding period dur-
ing 19587

The Deputy Minister of Rallways
{Shrt Shahnawaz Khan):

‘In lakhs of rupees}

gz:ods Earnings : . 1,47
Passenger Earnings . : 4,68
(b)

April, 1958

1o Septem=

ber, 1958
(Goods Earnings . . F4.55
Passenger Earnings . . 4137
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German Bpeclalist in Tobaceo
Cuitivation

629, Shri Ramji Verma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that a
German specialist in the cultivation
and processing of tobacco has arriv-
ed in India;

(b) whether it is also a fact that
he has made many scientific sugges-
tions for developing the cultivation
of tobacco in Andhra Pradesh; and

(c) whether these suggestions find
favour with the cultivators?

The Minister of Agriculture (Dr,
P. 8, Deshmukh): (a) Yes, one
tobacco expert by name Gerrard
Kuenkel arrived in India at the in-
vitation of the Government of India.

(b) He has made certain sugges-
tions in the methods of growing the
German varieties of tobacco.

(c) These suggestions are only
preliminary and it is yet to be seen
whether the methods suggested by
him would be useful in Indian con-
ditions and if they would suit our
climate and soils.

Training of Medical Stodents in
Delhi Hospitals

630. Shri Ramji Verma: Will the

Minister of Health be pleased to
state:

(a) whether it is a fact that post-
graduate students of medical science
will be trained in Delhi Hospitals;
and

(b) if so, the period of such train-
ing?

The Minister of Health (Shri Kar-
markar) (a) Yes.
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(b) The period of training varies
from one to two Years according to
the course of study prescribczd Dby
the TUniversity.

Madras Port Trust

631. Shri Kalika Singh: Will the
Minister of Tramsport and Communi-
cations be pleased to refer to the
reply given to Unstarred Question No.
682 on the 12th August, 1959 and
state:

(a) whether the Madras Port
Trust Authorities have since taken
over the handling  of export cargo
other than bulk cargo;, and

(b) the reasons for noi taking
over bulk cargo also from contrac-
tors?

The Minister of State in the Min-
istry of Tranmsport and Communica-
tions (Shri Raj Bahadur): (a) Not
yet. But, it is expected that the
Madras Port Trust will take over
the handling of export cargo other
than bulk cargo from the 1st Janu-
ary, 1960.

(b) The reasons for not taking
over bulk cargo are given in the
statement laid on the Table [See
Appendix II annexure No. 24|

Gnrgaon Tunnel Project

632, Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given
to Unstarre! Question No. 913 on
the 17th August, 1959 and state:

(a) whether the Government of
Punjab have since submitted the
Gurgaon Tunnel Project to the Gov-
ernment of India; and

(b) if so, the action taken there-
on?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
Government of Panjab have report-
ed that the Gurgaon Tunnel Project
has been dropped.
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(b) Does not arise.

New Compensation Scheme for Vie-
tims of Railway Accidents

633. Shri D. C. Sharma: Will the
Minister of Rallways be pleased to
re.cr to the reply given to Un-
starred Question No. 817 on the 17th
August, 1959 and state:

(a) the further progress made so
far in finalising the new compensa-
tion scheme for payment to viclims
of railway accidents; and

(b) whether a copy of the same
would be laid on the Table?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) and
(b). The matter is still under con-
si "eration and is cxpected to be
finalised shortly.

Unauthorised Vendors on Northern
Railway

634, Shri D. C. Sharma: Will the
Manister of Rallways be pleased to
state:

(a) whether it is a fact that some
unauthorized vendors and hawkers
arc permitted on the Pathank't-
Jullundur section of Northern Rail-
way; and

(b) if so, the action taken or pro-
posed to be taken in the matier?

The Deputy Minister of Railways
(Shri Shahmnawaz Khan): (a) No
unauthorised vendors or hawkers
have been permitt:d as such; but
some of them, operate without per-
mission and in ecntravention of the
rules.

(b) The measures generally taken
to decal with unlicensed vendors and
hawkers an: given in the statement
laid on the Table are taken over
this section also.

STATEMENT

(i) Special drives with the aid
of Railway Police especial-
ly at the bigger stations;
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(ii) Attention by station staff, in-
cluding members of the
Railway Protection Force,
and by Guards and Travel-
ling Ticket Examiners to
prevent the entry of unli-
censed vendors and hawkers

into the railway premises
and trains.
(i1} Secking of public co-apera-

tion through announccments
over loud-speakers and
through other publicity
media, asking the public to

relrain from patronising
unlicensed vendors and
hawkers.

Over-bridge at Lahori Gate

835. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be please? o refer to the re-
ply given to Unstarred Question
No. 920 on the 17th August, 1959 and
state:

(a) the progress since made in  th-
cunstruction of the railway over-
bridge at Lahori Gate, Delhi; and

(b) the time by which it is expected
to be completed?

The Minister of State in the Min-
istry of Transport and Commuuica-
tions (Shrl Raj Bahadur): (a) Fresh
notices have been issued by Delhi
Development Authority under Pub-
lic Premises Eviction Act.

(b) Does not arise at this stage.

Non-Official Members of the Block
Development Committees

636, Pandit D. N. Tiwari: Will the
Minister of Community Develop-
ment and Cooperation be pleased to
refer to the reply given to Starred
Question No. 343 on the 12th August,
1959 and state:

(a) whether the training pro-
gramme of non-official members of

2386
the Block Development Committees
has since started in all the States;

and

(b) if not, the reasons therefor?

The Deputy Minister of Commun-
ity Development and Cooperation
(Shri B. 8. Murthy): (a) No.

(b) Training of non-official mem-
bers of Block D:velopment Com-
mittces has to be undertaken through
nen-official agencies. These agencies
have first to be selected in every
Statc; thercafier they have to draw
up training schemes which have to
be approved by the State Govern-
ment and by the Centre before they
can be implemented. Everything
possible is being done to expedite
the formulation, sanction and imple-
mentation of schemes for training of
non-official members of Block Deve-
lopment Committees.  In the mean-
time four training camps for train-
ers of the members of Block Deve-
lopment Committees from various
States have been organised by this
Ministry.

P. & T. Buildings

637. Shri D. C. Sharma: Will the
Minister of Transport and Commun-
ications be pleased to state:

(a) the number of Post Offices in
Gurdaspur District in Punjab State
functioning in rented buildings at
present;

(b) the amount of rent
Government during 1958-59;

paid by

(¢) whether the proposals for the
construction of bulidings for these
Post Offices have materialised; and

(d) if so, the number of such
buildings under constructicn and
the amount spent so far?

The Minister of Transport and
Communications (Dr. P. Subbara-
yamn): (a) 22,

(b) Rs, 6597/-.

(c) and (d). There
for construction of a

is a proposal

departmental
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building at Madhopur. The propo-
sal is at the initial stage. No amount
has been spent so far.

Railway out-agencles in Rajasthan

638. Shri Onkar Lal: Will the
Minister of Rallways be pleased to
state:

(a) the number of Railway out-
agencies opened in Rajasthan s0
far; and

(b) the names of places where the
new agencies will be opened during
the year 18959-60 in Rajasthan?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) 18.

(b) Proposals for opening out-
agencies at the following places are
under examination and until the
results of the examination becrme
available, it cannot be stated defi-
nitely whether the out-apencies will
be opened before 31-3-60 or opencd
at all:—

(1) Sanchore

(2) Rawatsar

(3) Dhariawad

(4) Karauli

(5) Sirohi

(6) Sheoganj Summerpur
(7) Odan

(8) Mandawa

(9) Khandela

(10) Losal

Walting Rooms on Western Railway

639. Shri Onkar Lal: Will the Min-
ister of Rallways be pleased to state:

(a) the names of stations on which
waiting rooms have been constructed
during the year 1958-59 on Western
Railway; and

(b) the names of stations where
waiting rooms are proposed to be
built during 1950-80 and the estimates
theresf?

NOVEMEBER 30, 1859
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The Deputy Minister of Rallways
{Shri S8hahnawas Khan): (a) Waiting
Rooms were constructed in the year
1958-59 on the Western Railway at
the following stations:

Agra Fort, Bhayandar,
Falna, Jaipur.

Chirawa,

(b) The names of stations, where
waiting rooms are proposed to be con-
struc‘ed in 1959-60 are Baran and
Songad.

The one at Songad is meant only
for T.B. patients.

Character Certificates from
Candidates

640. Shri Ram Shankar Lal: Will
the Minister of Railways be pleased
to state the reasons for demanding
character certificates from candidates
appearing in any examination con-
ducted for recruitment in Railways?

The Depuiy Minister of Railways
(Shri Shahnawaz Khan): No charac-
ter certificates are demanded from
candidates appearing in any examin-
ation conducted for recruitment in
Railways.

Natlonal Savings Certificates

641. Shri Panigrahi: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether it is a fact that the dis-
placed Adivasis in Machkund area in
Koraput in Orissa are not being allow-
ed to encash their national savings
certificates by the Postal authorities;
and

(b) whether any steps are being
taken to help the Adivasis to encash
their savings certificates?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan):
(a) Yes; due to an irregularity in the
issue of certificates on the part of
Postal Officials, Adivasis in Muchkund
could not encash their certificates.
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{b) Yes; orders have since been
igsued and the holders are now encash-
ing the certificates.

Central Nursing Service

Shri Ram Krishan Gupta:
642, Shri Padam Dev:
{_Shri Radha Raman:

Will the Minister of Health be
pleased to refer to the reply given
to Starred Question No. 1361 on the
10th September, 1959 and state at
what s:age is the question of constitut-
ing a Central Nursing Service?

The Minister of Heaith (Shri Kar-
markar): The financial implications
and other details in regard to the pro-
posed Central Nursing Service are
being worked out.

Milk Supply Scheme in Bangalore

643. Shri Ram Krisham Gupta: Will
the Minister of Food and Agriculture
be p eased to refer to the reply given
to Starred Question No. 76 on the
4th August, 1959 and state:

(a) whether the UNICEF has con-
sidered the question of assisting the
scheme of milk supply to Bangalore;
and

(b) if so, the result thercof?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) Yes.

(b) The UNICEF Executive Board
at its meeting held in September 1959
allorated a sum of 59 lakhs Dollars
{(or Rs. 28-10 lakhs) for the supply
of equipment to the Bangalore Milk
project for the handling of about
50,000 litres of milk per day.

" Revised Air Freight Rates

[ Shri Ram Krishan Gupta:
646. Shri D. C. Sharma:
Shri Rameshwar Tantia:

Will the Minister of Transport and
Communications be pleased to refer

to the reply given to Starred Ques-
tion No. 1182 on the Tth September,
1959 and state the nature of steps taken
so far to introduce revised air freight

rates? ! o b ‘i

The Depnty  Minister of Civil
Aviation (Shri Mohiuddin): The India.
Airlines Corporation have compieted
the computation of basic freight rates,
and the compulation of commodily
rates and bulk rates is in  progress.
The existing weighing machines are
also being adapted to the metric sys-
tem. The Corporalion expect to in-
troduce the revised rates before the
end of the current financial year.

Over-bridge on G. T. Road at
Rajpura

645 J Shri Ram Krishan Gupta:
| Shri Ajit Singh Sarhadi:

Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 100 on the
4th August, 1959 and state:

(a) whether the Punjab Govern-
ment have considered the question of
providing an over-bridge in lieu of
the existing level crossing on G. T.
Road at Rajpura; and

(b) if so, the result thereof?

The Deputy Minister of Railways
{Shri S. V. Ramaswamy): (a) No, Sir.
The question is still under consider-
ation of the Government of Punjab.

(b) Does not arise.

International Sugar Agreement

646 r Ram Krishan Gupta:
Shri Ajit Singh Sarhadi:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
given to Starred Question No. 918 on
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t)le 29th August, 1930 and state the
nature of decision taken to join the
new International Sugar Agreement?

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas):
It is not proposed to join the agrec-
ment until it is clear that there will
be an exportable surplus of sugar
again.

National Highway Bridge on the
Mahanadi

f Shri B. C. Mullick:

B 7 Shri Panigrahi:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Ques-
tion No. 73 on the 4th August, 1959
regarding the construction of Bnidge
on river Mahanadi and s'ate:

(a) whether any of the tenders have
since been accepted by Government;

(b) if so, what was the lowest bid,
and which bid was accepted; and

(c) the reasons for acceplance of
other than the lowest bid?

The Minister of State in the Minis
try of Transport and Communications
(Shri Raj Bahadur): (a) A final de-
cision on the tenders is expecied to be
taken shortly.

(b) and (¢). Do not arise.
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Over-bridges at Level Crossings at
Kanpur

J’ slri 8. M. Banerjee:

0.
65 Sha Pangrahi:

Wil the Minister of Railways be
pivase t to state:

{a) whether proposals to have over-
bridges at various level crossings at
Kanpur have been finalised; and

(b) if so, the details thereof?

The Depunty Minister of Railways
(Shri 8. V. Ramaswamy): (a) No,
Sir. It is for the State Government
or the Road Au'hority to initiate all
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schemes for such works and intimate
the Railway Administration after ai-
ranging necessary funds to meet their
share of the cost of construction, as
per extant rules. The Government of
Ut'ar Pradesh have not so far sub-
mitted their requirements of road
over/under-br'dges in place of exist-
ing level-crossings during the remain-
ing period of the Second Five Year
Plan or during the Third Five Year
Plan. It is, however, understood that
the question is under consideration of
the S'ate Government and the Knapur.
Deve opment Board, and their final
proposals are awaited.

(b) Does not arise.

Delhi Telephone Directory

Shri Ajit Singh Sarhadi:

Shri Ram Krishan Gupta:
651.
Sardar Igbal Singh.

Will the Minister of Transport and
Communications be pleased to state:

(a) whether there is any proposal lo
lis any one in the new Telephone
Directory, De'nt against a tiephone
whose hirer is willing to have lum
there;

(b) if so, the details of the proposal,
and

(¢) the time by which it wil! be in-
troduced?

The Minister of Transport and Conu-
mundications (Dr. P. Subbarayan):
(a) and (b). A subscriber would be
allowed to have on payment ad.it-
ional en'ries inserted in the telephone
Directory against his number subject
to the prescribed conditions.

(c) The procedure will apply to the

nexi issue of the D rectories through-
1 India.

Transport Service in Rural Areas
Shri Ram Krishan Gupta:
652, < Shri Padam Dev:
| Shri Amjad Ali:

Will the Minister of Transport and
Commaunications be pleased to state:

ita) whether the scheme for extens-
ion of Transport Service to the rural
areas of the Union Territory of Deihi
has been finalised: and

{b) if so, the main features of the
scheme?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). Nc
comprehensive scheme has yet been
prepared by the Delhi Transport Un-
dertaking for this purpose. The
Transport Commitice of the Delhi
Municipal Corporation have, how-
ever, accepted 1n principle the desira-
bility of gradual extension of the
Delhi Transport Undertaking's ser-
vices 1o *‘he rural areas of the Union
Territory of Delhi, as and when ade-
quate number of buses be-rome avail-
ab e.
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Telephone Exchanges in Punjab

854, Shri Ajit Singh Sarhadi: Wil
the Minister of Transport and Com-
munications be pleased to state the
names of places where telephone ex-
changes are proposed to be provided
during 1958-60 in the Punjab State?

The Minister of Transport and Com-
munjcations (Dr. P. Subbarayan):
The following telephone exchanges
are proposed to be provided during
1959-60.

1. Banga. :25 lines.
2. Phillaur. :25 lines.
3. Rays :25 lines.
4. Kulu. :50 lines
5. Jaitu. :50 lines.
8. Zira. :50 lines.
7. Nakodar. :50 lines.
8. Nuh. :50 lines.
9. Shahbad. :25 lines.
10. Fathabad. 50 lines.
11. Mandi Adampur. :20 lines.

Hotel Industry

655. Shri Ajit Singh Sarhadi: Will
the Minister of Transport and Com-
munications be pleased to refer to tae
reply given to Unstarred Question
No. 1737 on the 29th August, 1959 and
state the progress so far made in rre-
paring a comprehensive legislation
covering all aspects of Hotel Industry?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): Details in -es-
pect of the proposed legislation @re
still being worked out in consultation
with the various Ministries of the
Central Government and the  State
Governments concerned.

Orchards in Punjab

58 Shri Ajit Singh Sarhadi:
) Shri Daljit Singh:

Will the Minister of Food and Agri-
eulture be pleased to state the amount
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of central assistance given to Punjab
for developing Orchards during tae
Second Plan period so far?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): The following
amounts ot loans and grants have beea
allocated by the Centre for develop-
ing orchards in the Punjab during
the Second Plan period:—

Grant for Loan

staff cic.
(Rs.) (Rs.)
() 1956-57 . 25,600  6,00,000
(ii) 1957-58 64,100 12,000,000
(iii) 1958-59 70,000  §,00,000
(iv) 1959-60 57,000  9,00,000

Loss of Foodgrains through Insects

657. Shri D. C. Sharma: Wi!l the
Minister of Food and Agriculture be
pleased to state:

(a) whether there is any All India
campaign for the eradication of in-
sects which cause damage to  food-
grains; and

(b) if so, the details thereof?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
There have been many large-scale
campaigns undertaken by the Plant
Protection Directorate against insects
damaging foodgrain crops. For stored
foodgrains there is no formal cam-
paign but 1t is the policy of the Gov-
ernment to take all possible steps
for the eradication of destructive in-
gects.

(b) Campaigns were arranged by
the Plant Protection Directorate
against grass hoppers damaging jower
crops, a weevil pest attacking wheat,
barley, gram, pea and vege'able crops
in many parts of India during 1959.
Simi'ar campaigns were arranged in
earlier years.

Regarding stored foodgrains, a
Training and Research Institute has
been set up at Hapur for training
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both official and non-official personnel
in the scientific methods of preservat-
fon of foodgrains. Demonstratians of
the modern technigues are further
arranged in the Central Government
godowns for the benefit of the private
stockists and flour mills. In additiorn,
a Storage Advisory Committee has
been constituted to examine the pro-
blems and advise Government regard-
ing the steps to be taken, from time to
time.

Vishakhapatnam Porg

658. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the tonnage handled at Vishak-
hapatnam port during 1858-59;

(b) whether any complaints
been made to Central
about
there;

have
Government
the transportation difficulties

(e) if so, the nature of the
plaints made; and

com-

(d) the steps taken to remove them?

(b) No.

(c¢) and (d). Do not arise.

Forest Depariment, Andaman

659. Sardar A 8. Salgal: Will the
Minister of Food and Agriculture be
pleased to lay a statement giving the
information under the following heads
separately for the years 1955-56 and
1958-59;

(a) number of officers,
and Ministerial staff,
of men employed on daily labour,
temporary and permanent, in the
Forest Department, Andaman;

sub-officers,
total number

(b) the total out-turn of logs
tracted by the Forest
Andaman;

ox-
Depar.ment,

(c) the number of elephants, trac-
tors and locomotives with the Fores:
Department, Andaman;

(d) the gross revenue and expen-
diture; and

(e) the cost of production of one ton
of scantling and percentage of wasit-

age in the Chatham saw-milis 1In
The Minister of State in the Minis- Andaman?
try of Transport and Communications
(Shri Raj Bahadur): (s) 2542 lakh The Minister of Agriculture (Dr.
tons. P. S. Deshmukh):
1955-56 195K-59
{a) No. of Officers . . . 16 13
No. of Sub-Officers ', . . . . = . 182 238
Total No. of men employed on Daily labour, Temporary and Per-
manent Establishmenrs in the Forest Dcpnrtmcr: . 4,62% 4,942

(b) Total Out-turn o1 logs extracted by Forest Deparunent

.

(c) Number of Elephanis, tractors and locomotives: Y

(") No. of Eiephants . . : . . . . .
(&) No. of Tractors . . . i . . . .
(&) No. of Locomotives . . " i . . . .

55,804 tons 46,642 ‘ons
ro1 105

16 10




2399 Written Answers

NOVEMEBER 80, 1059 Written Answers 2400

(d) Gross Revenue and Expendirare: 1955-56  1958-59
Rs. Rs.
(i) Revenie Gross . . - . 80,03,370 1,01.03,069
(i) Expenditure Gross . . . . . . - 89,27,603 95,51,960
(¢) Cost of production of 1 ton of scantlings ana percentage of wastage in
Chatham Saw Mills.
Rs. np,
(i) Cost or proauction c¢f 1 ton scantlings . . . . - 134-89 | Commer-
cial acco-~
(i) Pereciiagrof vastazzia Chathan Sawv Mills, 45-87% | un for
the year
l 1958-59
arc not yet
r ready;
i fl‘]ltu'mc the
e is
| ngtu:\.‘ail—
J able,

Leprosy Control

660. Shri Kodiyan: Will the Minis-
ter of Health be pleased to state:

(a) whether Government have any
proposal .o introduce a comprehensive
leprosy legislation to control the
spread of leprosy in the country; and

(b) if so, the broad features of the
proposed legislation?

The Minister of Health (Shri Kar-
markar): (a) There is no proposal to
introduce any compichensive legis at-
ion to control 'he spread of leprosy.

(b) Does not arise.

Deputy Director of Food, Orissa

661. Shri Kumbhar: Will the Minis-
ter of Food and Agricu.ture be pleas-
ed to state:

(a) whethey it is a fact that a sum
of rupees threc thousand towards the
say of the staff of the rural area has
been taken away by a watchman from
the office of the Deputy Director of
Food Section of the Central Govern-
ment at Balasore, Orissa, on the 3rd
Scptember, 18538; and

(b) if so, the details thereof?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
and (b). A sum of Rs. 2,672'88 nP.
representing balance of undishursed
pay of the staff was found missing on
the morning of 3rd September, 1859
from the office of the D.puly Director
(Food), Balasore (Onissa). The
watchman on duty has been abscond-
ing since the detection of the theft.
The matter is under police investiga-
tion.

Deraiment at Delhi Station

662, Shri §. A Mrchdi: Will the
Minister of Railways be pleased to
state:

{a) whether ten railway employees
sustained munor Injuries as a result of
dera'lment of a coach at Delhi Station
on the 15th Scptember, 1959; and

(b) if so, the details thereof?

The Deputy Minister of Railways
{Shri S. V. Ramaswamy): (a) and (b).
On 15th Scpiember, 1858 at about
1545 hours during shunting opera-
tions at Delhi Main station, the rake
of 1 Dunkaur-Delhi shuttle entered a
wrong line and collided with an
Engine and coaches alrcady standing
on that line. As a result, a coach
Zderailed and eight Railway employees
sustained minor injuries.
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Tonnage of Oil Products carried by
Indian Ships

6864. Shri Oza: Will the M:nister of
Trarspory and Communicitions be
pleased to state:

(a) what was the total tonnage of
o1y produris transported  along  the
Indisn coasts during the period from
1st October, 1958 to the 30th Scptem-
ber, 1859; and

(b) how much of it was transport-
ed by Indian ships?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadar): (a) 16,66,834 tons
of Petroleum products were lifted on
the Indian coasts during the penod
from 1st October, 1958 to 30th Sep-
tember, 1954,

(b) 404,028 tons,

Freeze Drylng Accclerated Process

665. Shri Oza: Will the Minister of
Food and Agriculture be pleased to
state whether the Government propose
to s=nd our technologists to study the
new freeze drying accelerated process
recently developed in UK.?

The Deputy Minister of Food and
Awriculture (Shri A. M. Thomas):
There is no proposal at present.

Narrew QGauge Rolling Stock

666. Shri Hem Raj: Will the Minis-
ter of Railways be pleased to state:

ta) the quantity of rolling stock
required for the narrow gauge sec-
tons of Indian railways;

(b) the quantity of rolling stock
required for narrow gauge section
manufactured ir the couniry; and

(¢) the quantity of rolling stock im-
ported from outside during the years
1957, 1858 and 1959 so far?

The Deputy Minister of Railways
{Shri 8. V. Ramaswamy): (a) The
N.G. rolling stock requ:red during the
Second Five Year Plan period is as
follows:

For repla- For

cement .  Traffic
Locos . . 24 ey
Coaching . . 335
Stock (units) iy
Wagons (4-wheclers) 1,258
(b) Year Locos  Coaching Wagons
—— ——— Sk (Bogies)
(Units)
1957 . .- 8o 27
1958 . .. 29 53
1959 . 38 55
(up ro Sept.) (up 1o Aug.
ToraL . .. 147 135

(€) Year Locos Carriages Wagonrs
— e o p——— f—

1957 .
1958 . 6
1959 . 14
(Upto Aug.)
ToraL . 20

Speed of trains in Kangra Valley
Railway Section,

667. Shri Hem Raj: Wil the Minis-
ter of Bailways be pleased to siate:

(a) whether it ijs a fact that the
average speed of trains running on



2403 Writien Answers

the Kangra Valley Section of the
Northern Railway was more before
_ partition that it is now;

{b) if so, the comparative average
speed at present and before partition;
and

(c) the reasons for the fall in speed?

The Depuaty Minlster of Raillways
(Shri Shahnawaz Khan): (a) and (b).
Before partition wviz, 15th August,
1947, two trains each way were run-
ing only between Pathankot and
Nagrota. The section from Nagrota to
Jog:nder Nagar was opened to passen-
ger traffic only from 15th April, 1954.
At present, three passenger trains
each way are available on the section.
The comparative average speed on the
Pathankot-Nagrota section prior to
paruition and as at present is indicat-
ed below:

Average speced on
Paihankot-Nagrota
Section (65 miles)

Train No.
—_— Befure As at
partition  present.
MIH. MPH.
333 Up Mixed . 138 .
331 Up Mixed . 13-4 .
332 Dn, Mixed . 13-4 ..
334 Dn. Mixed ] 13-0 ;=
1 PBJ Up Mixed . .. 1z ©
3 PBJ] Up Mixed . e 12 0
1 PB Up Mixed . - 12°0
2 PB Dn. Mixed . . 10 6
2z PBJ] Dn, Mixed . o 10-8
4 PBJ] Dn, Mixed . . [ § &)

It will be seen from the nbove that
there 1s a fall in uverage speed of
tramns on the section.

(¢) The main reasons for fall in
average speeds are indicated below:

(i) Reduction in the booked
speeds of the trains from 22 to
19 miles per hour on the
Pathankot-Guler section, a
distance of 45 miles,

(li) Increased time taken for
crossing purposes due to an
increase in the number of
trains from 2 trains to 3 each
way.
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(iil) An overall increase in the
duration of halts.

(iv) Opening of a new station at
Jagatpur to passenger traffic
with effect from 1st March,
1955,

The question of increasing the book-
ed speed from 19 to 22 miles on
Pathankot-Guler section is receiving
the atiention of the Railway Ad-
ministration and action will be taken
as soon as feasible.

Rolling Stock on Kangra Valley
Railway Section

668, Shri Hem Raj: Will the Minis-
ter of Rallways be pleased to state;

(a) the number of new locomatives,
coaches and wagons which have been
put on the rails on the narrow gauge
section of the Xangra Valley during
the First Five Year Plan and the
Second Five Year Plan period so far;
and

(b) the number of such rolling
stock which will be put on Kang:a
Valicy Raillway Section during the re-
maining period of the Second Five
Year Pian?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a)

151 Five  2nd Five
Li dwullan Yumllan
(1st thice
¥ears)
Locos™ . . 5 Nil
Coaches . P Nil il
Wagons . . Nil Nil
(b) Locos . . Nil
Coaches . . Nil
Wagons, . . .3
Pashming Wool

6€69. Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be
pleased to state the steps taken by
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the Central Government for the rear-
ing of chigu goats in India which pro-
duce Pashmina Wool?

The Minister of Agricalture (Dr.
P. 8. Deshmukh): The term ‘Chigu’
appears to be a local name for the
Pashmina goat. Pashmina goats are
found in the hilly tracts of Kashmir
and Tibet. They do not usually
thrive in a damp climate or in the
plains

2. These are large goats, weighing
upto 150 lbs, colour white or black
and white, head well set on with long
curved horns and long ears. ‘Their
body is covered with fine silky hair,
about 4 to 5 inches in length, beneath
which is a fur like under-coat of
great fineness, which constitute the
Pashmina of commerce. The aver-
age out-turn of ‘pashmina’ is about 3
to 4 oz. from each goat. These goats
are very hardy and can stand wvery
severe cold weather. These goats are
not bred for milk production and
their milk yield is rather low.

3. Experiments on the raising of
Pashmina goats were undertaken at
the Sheep Breeding farms in the
States of Jammu and Kashmir and
U.P. The experiments indicated that
the goats do not thrive at the lower
altitudes and also do not yield suffi-
cient ‘Pashmina’—the undercoat. In
the circumstances, the question of
rearing Chigu goats for production of
Pashmina wool is not considered a
feasible proposition. However, fur-
ther work on the rearing of Pashmina
goats is proposed to be taken up
under the Third Five Year Plan.

Looting of Goodg Wagons

€70, Pandit D. N. Tiwary: Will the
Minister of Rallways be pleased tu
state:

(a) whether it is a fact that goods
of two wagons were unlnaded by mus-
creants near about Kiul junction
(ER.) in September-October, 1959;
and

(b) whether any trace of the cul-
prits has been found?

The Deputy Minister of Ratiways
(Shri Shahnawaz Khan): (a) and (b)
Yes. Sir. The incident however,
occurred on 3rd July, 1959 when 11
bags of Biri tobacco were unloaded
from a wagon near Kiul junction. As
a result of police investigation a part
of stolen property was recovered und
three persons have been sent up to
court. The case is subjudice.

Overbridge near Ludhiana

671. Shri Ajit Singh Sarhadi: Wil
the Minister of Railways be pleased
to refer to the reply given to the Un-
starred Question No. 2019 on the 2nd
September, 1959 and state that pro-
gress that has been made so far in
the construction of over bridge bet-
ween Ludhiana Town and Millergan)
area?

The Deputy Minister of Raillways
(8hri 8. V. Ramaswamy): The Gov-
ernment of Punjab have neither com-
municated their acceptance to the
revised plan, estimate and of their
share of the cost nor have they in-
cluded this scheme in their pro-
gramme for road overbridges for
1959-60. The progress of the scheme
has necessarily to depend on the
action which the State Government
takes.

Provident Fund and Gratuity to
Retired Railway Employees

672. Shri Kumbhar: Will the Minis-
ter of Railways be pleased to state:

{a) whether it is a fact that Provi-
dent Fund Bonus and Gratuity etc.
are not regularly and properly paid
to the retired employvees of S.E. Rail-
way;

(b) if so, the number of such cases
pending at present; and

(c) the reasons for the delay in
payment?



2427 Written Answers

The Deputy Minister of Rallways
(Shri Shahnawazx Xhan): (a) No
However, in some cases payment of
settlement dues has been delayed.

(b) 1448 cases are pending for over
thres months from the dates of termi-
nation of the employees’ rervice.

(c) The delay is due to non-submis-
sion of legal documents by the em-
ployezs or their heirs, whercabouts of
the employees not being known,
debits against the employees being
under verification ete.

Family Planning

673. Shri KEumbhar: Will the Minis-
ter of Health be pleased to statc:

fa) whether the employees of the
Familv Planning Schemes follow the
method of Family Planning Schemes;

(b) if so, the number of such em-
ployces who followed and practised
Family Planning method in the vari-
ous Family Planning Centres of Union
Territories so far; and

(c) if not, the reasons therefor?

The Minister of Health (Shri
Karmarkar): (a) 1i{ is presumed that
the employees of Family Planning
Schemes follow the method of family
planning, as they belong to a group
who have sincere belief in the pro-
gramme.

-l'b) The information is not awvail-
able.

(¢) Does not arise in view of the
reply given to part {(a) of the Ques-
tion,
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Training in Aircraft Maintenance

676. Shri P, C. Borooah: Will the
Minister of Transport and Communi-
cations by pleased to state:

(a) whether facilities are available
in the country for the training of air-
eraft ma'ntenance and ground cngi-
neers; and :

(b) if so, whether adequate publi-
city is given to make known these
facilities to prospective candidates?

The Deputy Minister of Civil Avia-
tion (Shri Mohinddin): (a) In ac-
cordance wilth the Tndian Aircraft
Rules 1937, candidates for the pgrant
of Aircraft Maintenance Engincers
licence are required to have practical
experience as laid down in Scction
‘F' of Schedule III to the Rules. A
person who has acquired the neces-
sary practical experience can appear
for the AME licence examination
without attending any regular course
of training. Facilities for training
both theoretical and practical are
available at the Air Technical Train-
ing Institute, Dum Dum (Calcutta).
Some facilities &lso ecxist at the
Southern College of Engincering and

Technology, Ernakulam. Facilities
for gaining practical experience also
exisi at some of the Flying Clubs. In
addition, Air India International run
a spocial course of training for the
AME licence for the benefit of those
candidates who have been selected by
them for eventus] appoiniment in the
Corpora ion. The training of AMEs
at the Civil Aviation Training Centre,
Allahabad has been discontinued
«wing to the prevailing unemploy-
ment among this class of technicians.

{b) Publicity is given by the orga-
nisations concerned,

Speclalists in Construction Work

Shri A. K. Gopalan:
671, [ Shrimati Parvathi =
|L Krishnan:

Will the Minister of Irrigation and
Power be pleased to rofer to the reply
given to Starred Question No. 1066 on
the 2nd Scptember, 1959 and statc:

(a) whether Government have since
decided to form a permanent pancl of
special'sts 1n construction work; and

(b) if so, the details of the scheme?

The Deputy Minister of Irrization
and Power (Shri Hathi): (a) and (b).
It has been decided to constitute a
panel of four consultants initially for
a period of one year with effect from
the 1st December, 1959, to advise on
probiems pertaining to Irrigation ana
Power projects that may be referred
to them: for advice or for a second
opinion. Sarvashri Dildar Hussain
and M. Naras'miah, retired Chief
Engincers from Hyderabad and Mysore
respeetively, have been appointed as
consultants and the guestion of ap-
po:nting two more consullants is
under consideration.

2. Broadly, the advice of the con-
sultants will be neecded on the designs
of structures in respect of irrigation,
flood control and power projects, on
the technical and economic feasibility
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of projects submitted by States etc.
The consultants will also be avail-
able to other Ministries and the Plan-
ning Commission and may also be ap-
pointed as Members of the Advisory
Committee on Irrigation, Flood Con-
trol and Power Projects constituted
by the Planning Commission or any
other Committee which might be set
up.

Decoration of Stations in Howrah
Division

678. Shri Subiman Ghose: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that several
thousand “jhow" saplings are being
purchased recently for decorating the
stations in the Howrah Division,
Eastern Railway;

(b) if so, the number of such sap-
lings and the cost to be incurred for
their purchase and planting;

(¢) who is supplying these saplings
and from which State; and

(d) the number of ‘jhow"” saplings
purchased or to be purchased for
Asansol, Sealdah and Dinapore Divi-
sions of the Eastern Railway in 19587

The Deputy Minister of Railways
(Shri S§. V. Ramaswamy): (a) It is
not a fact that several thousand
“jhow” saplings are being purchased
for decorating the stations on the
Howrah Division of the Eastern Rail-
way. However, 40,000 numbers of
Casurina (Jhow) saplings were pur-
chased for tree plantation in railway
colonies on Howrah Division as a part
of the programme of planting more
trees on the Railways.

(b) The cost of the above saplings
was Rs. 110.

(c) These were obtained from a
farm in Madras State at rates much
cheaper than those obtaining locally.

(d) None at present.
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Fish, Meat and Poultry

680. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

{a) whether the Government of
India has under contemplation any
schemes for raising the production of
fish, meat and poultrv to reduce the
quantitative deficit and qualitative
madequacy of the average Indian
diet;

tb) whether it is a fact that raising
of artificial fisheries costs less com-
pared to raising of grains; and

tc) if so, what are the impediments
in enlarging pisciculture on a very
wide scale?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) Yes.
Schemes for development of fisheries,
meat and poultry development, as
rich sources of animal protein have
been intensified under the Second
Five Year Plan.

‘b) No reliable data is available.

ic) The main impediments in en-
larging pisciculture on a wider scale
are due to the multiple ownership of
fisheries, shortage of trained person-
nel, shortage of fish seeds, shortage
of regular water supply for fish ponds
and lack of adequate credit facilities
for fishermen and fishermen’s co-
operatives. These  difficulties are,
however, being gradually overcome
by intensifying the fisheries pro-
grammes under the Plan schemes.

Child-births in Running Trains

£81. Shri Rameshwar Tantia: Will
the Minister of Railways be pleased
to state:

.a) whether it is a fact that child-
irth rate on trains and railway
stations is increasing during the recent
vears; and

¢b) if so, what steps are being
taken by Government to meet the
situation?
277(Ail) LSD—4.

2414

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes,
the number of ehild-births on trains
and railway stations during the years

_1955 to 1959 up-to-date has been
Increasing as follows:;—
1955 - 11
1956 it 26
1957 . 31
1958 - 73
1959 B 97

(b) (i) The guard of the train or
the station master on being advised
of an impending child-birth on train
or at the station arranges immediate-
ly for medical attendance by the
nearest railway doctor.

(ii) At places where no such medi-
cal aid, as referred to in item (i)
above, is available, the guard or the
station master, as the case may be,
arranges to send the case to the
nearest civil or municipal hospital.

(iii) A list of Non-Railway Hos-
pitals and private Medical Practi-
tioners is also available with the
station master at the station whose

services can be requisitioned in
emergency.

Platform Sheds and Goods Sheds

682. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) the number of platform sheds
and goods sheds constructed at the
Railway Stations on the Northern
Railway during the Second Five Year
Plan period so far;

(b) the number of them proposed
to be constructed during the remain-
ing period of the Plan; and

(c¢) the names of the Stations
where these will be constructed?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Plat-
form sheds 45. Goods sheds 28.
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{b) and {(¢). 11 Platform sheds
and 22 Goods sheds are proposed to
be constructed during the remaining
period of the Plan, at the following
stations subject to availability of
funds and materials:

Platform sheds: Bulandshsahr,
Amroha, Danwar, Allahabad, Delhi-
Shahdra, Hazrat Nizamudin, Barnala,
Jind, Delhi-Kishanganj, Meerut City
Mandi, Barmer.

Goods sheds: Igbalpur, Shakur-
basti, Okhla, Rohtak, Narwana,
Panipal. Mansa, Kurali, Meerut-
Cantt., Barnala, Jind City, Badli,
Gobindgarh, Bahadurgarh, New
Delh:, Uklana, Gauriganj, Sultan-
pur, Bighapur, Phaphamau,
Balotra. Degana, Makrana, Rai Ka

Bagh, Sujangarh, Merta  Road,
Didwana, Barmer, Nohar, Hanuman-
garh Town, Raman, Tundla.

Srisailam Project in Andhra Pradesh

683. Shri Madhusudan Rao: Will the
Minister of Irrigation and Power be
pleased to state:

{a) whether it 1s a fact that the
Government of Andhra Pradesh pres-
sed for the inclusion of the Srisailam
Project in the Second Five Year
Plan: and

(b) if so, whether the Planning
Commission have approved of it?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No.

{b) Does not arise.

Hot Lines System in Madras

684. Shri L, Achaw Singh: Will the
‘Minister of Irrigation and Power be
pleased to state:

ta) whether it is a fact that the
*Hot lines' system introduced in
Madras recently by the Union Gov-
ernment with the help of the US.
Technical Co-operation Mission is
going to be extended in other parts
of India;
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(b) if .s0, the steps being taken to
manufacture the hot lines tools in
India; and

{¢) whether sufficient number of
people are being trained for the pur-
pose?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes.
The training scheme has been intro-
duced in Bombay and Mysore States,
and steps are being taken to extend
this 1o other parts of India.

(b) The ‘hot-lines’ tools consist
mainly of wooden handles and special
aluminium alloy attachments for
working on the energised equipment.
Tests are being carried out on some
indigenous wood samples and efforts
are being made to find indigenous
species of wood having the same pro-
perties as the wood used in the U.S.A.
in the manufacture of ‘hot-line’ tools.
Question of manufacturing metallic
fittings 1s also being studied.

(c) Yes. 68 truinees from ten Stale
Electricity Boards/Departments and
major Electric Supply Organisations
have been trained so far in ‘hot-line”
technique. 28 trainees are undergoing
training at present.

C.D. Block in Pangi Area (Himachal
Pradesh)

€85. Shri Nek Ram Negi: Will the
Minister of Community Development
and Co-operation be pleased to state:

ta) whether 1t 15 a fact that
Himachal Pradesh Adminisiration has
opened a new Block jn Pangi area of
Chamba District;

(b)Y whether any Block Develop-
ment Officer has been appointed there;

(e} the period for which the Block
Development Officer stayed in that
area during 1958-59 and 1959-60; and

(d) the main development waorks
undertaken in this block and the pro-
gress made so far?

The Deputy Minister of Commumnity
Development and Co-operation (Bhri
B. S. Murthy): (a) and (b). Yes, Sir.
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(e) From 1-8-1958 to 4-12-1858 in
1958-58 and from 2-6-1959 to date in
1959-80.

{d) The development work under-
taken in the block, besides the exten-
sion activities relating to improved
farming practices and social education
is confined to distribution of im-
proved seeds, fruit plants, vegetable
seeds, extension of the area under
green manuring and starting of co-
operative societies.

Uniformity in Electricity Rates in
States

§86. Shri V. P. Nayar: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether there s any unifor-
mity in the rates charged for consump-
tion of electricity in the various
States; and

{(b) what are the current rates
prevailing in the wvarious States for
Industrial power and for domestic
consumption?

The Deputy Minister of Irrigation
and Power (Bhri Hathi): (a) No.

(b} A statement is placed on the
Table. |See Appendix 1I, annexure
No, 25.]

F.A.O. Fishing Expert

.87 Shri Kunhan:
' Shnt V. P. Nayar:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) what is the period of assign-
ment of Mr. Beatty, the fishery expert
of the F.A.O., now posted at Central
Fisheries Technological Research
Station, Ernakulam;

{b) what are the plans of Govern-
ment of India in utilising his services
to the maximum possible extent; and

(c¢) what are the particular subjects
in which his expert advice and
guidance is sought?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) The
present assignment of Dr, S. A. Beatty
of Canada as a fishery Technologist
(Processing) is for a period of one
yvear with effect from the 18th
September, 1958, under the ETAP.
of FAO.

(b) The expert will assist and
advise the Government of India on
the establishment and operation
of a research laboratory in which
problems of handling, processing,
storage and transport of fishery
products may be studied; to assist
in the selection and training
of personnel and the establishment of
an exiension service in the fish pro-
cessing field; and to give ad hoc
advice to the fishing industry in this
sphere of activity.

{c) The partcular subjects in
which his expert advice and guidance
15 sought will relate to original re-
searches in the fields of the chemistry
of the proteins of fish muscle,
research in fishery technology and in
scientific administrations.

Fish and Prawns

 Shri Kunhan:

688. { Shri V. P. Nayar:

Wili the Minister of Food and
Agriculture be pleased to refer to
the reply given to Unstarred Question
No. 1126 on the 9th December, 1058
and state the estimated wastage of
prawns and fishes, from the time of
landing up to the time of reaching
the factories and the consumers?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): The Infor-
mation is not available,
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Maida

[ Shri Ramam:
689, Shri Nagi Reddy:
Shri V. P. Nayar:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether the consumption of
mauida is on the increase;

(b) what is the total requirement
of maida for the Bakery Industry in
vach State;

(¢) the number of mills producing
maida in each State as also the total
production of maida in each State;
and

(d) how much of maida 15 being
produced from imported and indi-
genous wheat separately”

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas): (a)
Definite information is not available,
but on account of the progressive
urbanization of the population it will
not be incorrect to presume that the
demand for maida has been increas-
Ing in recent years,

(b) The reguired information is
not available, and the value of the
information is not likely to be com-
mensurate  with  the labour and
expense involved in collecting it

(¢) and (d). The quantity of
maida produced by the mills in each
State varies from month to month.
A statement is, however, laid on the
Table showing the number of mills
producing maida in wvarious  States
and the quantities of maida produced
by them separately from imported
and indigenous wheat during the
period January to October, 19539. [See
Appendix II, annexure No. 26.]

Cargo Carried by Indian and Foreign
Ships

690, Shrimati Ila Palchoudhuri:
Will the Minister of Transport and
Communications be pleased to state:

(a) the total] amount of cargo im-
ported into and exported from India
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separately during each of the financial
vears ended 31st March, 1958 and
1959;

(b)Y the total amount of cargo
carried by Indian and foreign ships
by way of imports and exports
separately during each of these finan-
cial years; and

(c) the total amount of freight paid
for imports and exports separately
during each of the financial years to
Indian and foreign ships?

The Minister of State in the Minis-
iry of Transport and Commanications
(Shri Raj Bahadur): (a) to (c).
1,19,80,782 tons of cargo (including
oilly was imported into, and 68,90,881
tons of cargo was exported from,
India through the six major ports
during the financial year ended 31st
March, 1958. Of these, 12,57,624 tons
of import cargo and 5,82,692 tons of
cxport cargo were handled by Indian
shipping The total amount of freight
paid on the import and export cargo
is being collected,

Similar information for the financial
year ended 31st March, 1959 is also
being collected and will be laid on
the Table of the Sabha as early as
possible.

Derailments between Poona and
Bangalore

691. Shri Mohammed Imam: Will
the Minister of Railways be pleased
ta state:

ta) the number of derailments of
goods trains between Poona and
Bangalore on the Metre Gauge section
during the period from the 1st
January to the 31st October. 1859;

(b) the loss incurred in each acci-
dent: and

{c) the reasons for such frequent
derailments?

The Deputiy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) During
the period April to July 1859 there
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were 23 cuses of derailments of Goods
traing between Poona and Bangalore
on the Southern Railway.

(b) Approximate cost of damage
to Railway property in respect of
these accidents amounts to Rupees
fifty thousand.

(e) The main causes of derailments
were uneven loading, trains running
at excessive speed, defects in perma-
nent way, defects in rolling stock,
ete.

Accident at Asansol East Cabin

692. Shri Subiman Ghose: Will the
Minister of Rallways be pleased 10
state:

(a) whether it is a fact that on the
20th June, 1959 an accident happened
at Asansol East Cabin, Eastern Rail-
way,

{b) 1t so. how long the line was
‘blocked and the extent of loss suffered
by the Railway;

(¢} the causes of the accident;

id) whether any accident bulletin
was issued: and

() the nature of the action taken
ugauinst the employeey responsible for
the accident?

The Peputy Minister of HRailways
(Shri S. V. Ramaswamy): {a) Yes.

(b) The line was not blocked.
There was no damage to the Railway
pruperty on account of this accident.

te} Failure of human element.
{d) Yes.

(¢) The Asustant Station Master
and the Leverman, Asansol have been
suitably punished with stoppage of
increments, while punishment against
the Driver of the train is being fina-
lised.

Vigilance Cells

€93. Shri Vidya Charan Shukia:
Will the Minister of Raillways be

pleased to refer to the reply given to
Starred Question No, 1430 on the
20th March, 1959 regarding the
charge-sheeting of 17 officers on all
Railways on the recommendations of
the vigilance cells during 1958-59 and
state:

(a) since when all these 17 cases
are pending;

(b) how many of them have since
been decided;

(c) the nature of decision taken in
each case; and

(dy the extent of Railway funds
:nvolved in these cases?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (d).
A statement giving the required
information is placed on the Table.
| See Appendix 1I, annexure No 27).

Machinery for Power Projects

694. Shri Vidya Charan Shukla:
Will the Minister of Irrigation and
Power b pleased to stale:

tay which of the State Governments
have asked for forcign exchange for
import of equipment and machinery
for power projects in their respective
States during 1959-60.

Iy what i the requitement given
Ly cach of these State Governments;
and

ver the amount of foreign exchange
«ctually released or proposed to be
released to each of these States?

The Deputy Minister oi Irrigation
and Power (Shri Hathi): (a) Almost
all the State Governments have asked
for rclease of foreign exchange during
the year for implementation of power
projects.

(b) A statement indicating the half-
vearly foreign exchange requirements,
for budget purposes, of core as well
as non-core schemes for the year
1959-60 is placed on the Table. [See
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Appendix TI, annexure No. 28]. These
figures are only approximate esti-
mates of the foreign exchange requir-
ed. Specific requestg are to be made
by the State Governments for release
of foreign exchange for impori of any
equipment. Each request is consider-
ed on its merit, taking into account
the essentiality and urgency of the
requirements, the indigenous avail-
ability of the equipment and the
possibility of utilization of foreign
credits, taking also into consideration
the fact whether the Project for
which the equipment is reguired 1is
included in the core of the Plan or
has been accorded priority for release
of foreign exchange.

{¢) The State-wise break-up of
foreign exchange release is not readi-
ly available, but the total foreign
exchange released up-to-date during
the vear 1858-60 is Rs. 1527 lakhs. It
is not possible to indicate how much
foreign exchange is proposed to be
released to each of the States, as

there is no individual ceiling fixed
for any State,
Qver-bridge at Rewarj
665. Shri Chuni Lal: Will the

Minister of Rallways be pleased to
state:

(a) whether it is a fact that the
reconstruction of the over-bridge at
Rewari Railway Station was taken in
hand some months back but was left
incomnplete;

(b) if so, the reasons therefor; and

(c) when Government propose to

complete it?
The Deputy Minister of Raiiways
(Shri Shahnawat Khan): (a) It is a

fact that the work of extension of
the foot over-bridge at Rewari
Station was stopped.

{b) The work of extension of the
foot overbridge had to be stopped as
the public was against provision of
steps and wanted ramps to be provid-
ed.

NOVEMBER 30, 1859
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(c) The work has since beem
restarted providing ramps instead eof
steps and is ltkely to be completed by
March, 1860.

Airconditioned Coaches

696. Shri Rameshwar Tantia: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact
insignificant number of
travel by First Class
Coaches; and

(b) what is the total loss suffered

passengers
airconditioned

2424

that am

by the Railways every year for run-,

ning these Coaches?

The Deputy Minister of Railways
(Shri Shahnawax Khan): (a) No. The
occupation of airconditioned accommeo-
dation provided on the various trains
is generally much above the target
fixed for continuance of  such
services.

tb) The cost of haulage of parti-
cular coaches 1s not ascertainable.
It 1s, therefore, not possible to work
out the profit or loss in running the
first class airconditioned coaches or to
state that they are running at a loss
or not.
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Froduction Directorate in Rallway
Board

8988 Shri Arjun Singh Bhadaoria:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a Pro-
duction Directorate has been started in
the Railway Board; and

(b} if so, what are its functions?

The Deputy Minister of Rallways
(Shrt Shahnawaz Khan): (a) Yes.

(b) A Production Direclorate has
béen set up in order to guide and
assist the Railways in introduction of
the systern of Payment by Results
in Railway Repair Workshops, as a
#tep towards increasing productivity

Railway Protection Force

699. Shri Surya Prasad: Will the
Mmister of Railways be pleased to
state:

{a) the total strength of the Rail-
way Protection Force in all categories;
and

{b) the number of Scheduled Caste
employees among them?

The Deputy Minister of Rallways
(8hri Shahnawazs Khan): (a) and (b).
The required information is given
below:—

Railway Strength No. of
of R.P.F. Scheduled

Cdste
Ceantral . : 6772 Tt
Fastern . . %g83 <39
Western . . 6347 349
Northern . . 7641 (35

Southern N . 5469 §°<.
MNorth Eastern : 41413 2130
North East Frontier 2470 218
South Eastern, . 917 S22

Integral Coach Fac-

tory - . 445 L3
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12-17 hrs.
MOTIONS FOR ADJOURNMENT

ExprosionN In ASANSOL

Mr. Speaker: I have received notice
of an adjournment motion tabled by
Shri S. M. Banerjee. It relates to
the—

“urgent need to discuss the
serious explosion on 29th Novem-
ber, 1959 at 5 p.m. at Jamuria
Bazar, Asansol, resulting in death
of 13 persons and serious injuries
to more than 200 persons”.

What connection has the Centre with
this?

Shri S. M. Banerjee (Kanpur): May
I aay....

Mr. Speaker: He will kindly answer
the specific question and not make a
statement.

Shri S. M. Banerjee: I am not mak-
ing a statement,

Mr. Speaker: My question is specific.
Is that the property of the Centre or
is the Centre responsible for safe-
guarding it?

Shri S. M. Banerjee: The Centre is
responsible for any explosives because
it is the duly of the Inspector of Ex-
plosives to see that they are properly
stored and so on. This explosion took
place in a godown. That is quite clear.
I would like to know how an explo-
sives godown could be situated in a
bazar, The fact that 13 people were
killed and 200 injured will show the
seriousness of the explosion. I want
to know further details. This is not
a mafter of censure against Govern-
ment.

Mr. Speaker: I only wanted to
know whether the Central Government
were in any way responsible for the
stocking of the explosives there which
might have resulted in the deaths of
S0 many persons.
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Shri 8. M. Banerjee: The Inspector

of Explosives is a Central Govern-
ment employee,
The Deputy Minister of Works,

Housing and Supply (Shri Anil K.
Chanda): At this stage, we have very
little information at our disposal. The
accident is reported to have happened
at Asansol yesterday evening at about
5 p.M. As soon as we read about it
in the papers, we contacted our In-
spector of Explosives in Calcutta who
informed us that no licence for this
had been issued by him—for this
godown at Jamuria bazar, near Asan-
sol, where the explosion took place.
No licence whatsoever was issued.
Possibly it is an unauthorised godown
which had stored these explosives.
Or it mght have been issued by the
local authoritics who had the power to
give licence for storing explosives up-
to a quantity of 50 1bs, The Inspector
of Explosives is proceeding to Asansol
and will report to us as soon as pos-
sible.

Mr. Speaker: A further report will
be submitted to the House as soon
as possible.

In view of the statemnt made by
the hon. Minister, I do not think it is
necessary to pursue this matter. 1 do
not give my consent to this adjourn-
ment motion. He will give all the
necessary information; he is not try-
ing to hide anything,

INCIDENT AT CHINESE AND AMERICAN
CoNSULATES IN BomBAY

Mr. Speaker: I have received notice
of another adjournment motion from
Shri Braj Raj Singh. It is about the

‘Grave anxiety being expressed
all over the country consequent
upon the activities of the Chinese
and American Consulate in Bom-
bay as a vresult of which ine
Chinese and another American
national were mishandled on 26th
and 27th November, 1959 at Bom-
bay. The incident may draw us
nearer the cold war.’
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A calling attention notice on the
same subject was received by me on
the 28th November from Shri Vajpaye
and others and it has been referred
to the hon. Prime Minister. There is
no case for an adjournment motion
here if the Chinese Embassy locks up
an American and the American Em-
bassy has offered a counter sugges-
tion except that it is causing some
anxiety in the House and in the news-
papers, In any case, I am not go_i.ng
to allow it. Let us know our limita-
tions and the jurisdiction of this House.
But 1o allay any unrest that may have
arisen with respect to the working of
the Embassies here 1 would like to
know the situation from the hon
Prime Minister.

The Prime Minister and Minister of
External Affairs (Shri  Jawaharlal
Nehru): Sir, I can well understand the
degire of the House to know about this.
It is a very extraordinary occurrence
that has taken place during the last
72 or 3 days in Bombay. It is an un-
usual type of thing. 1 cannot even
now give any correct or official ac-
count because I do not know it A
good deal has appeared in the dafly
Press and 1 can only repeat part of
that and can add to it here and there.

On the afternoon of the 27th Nov-
ember the U.S. Ambassador saw the
Foreign Secretarv and informed him
that Chang Chien Yuh, Bombay re-
presentative of the Chinese  Import
Export Corporation had requested
political asylum at the U.S. Consulate
General in Bombay at 11.30 hours, the
previous day, that is, November 26th.
The Embassy had informed the State
Department and asked for their in-
structions. In the meantime the Em-
bassy wanted to inform the Govern-
ment of India. The Foreign Secre-
tary took note of the information but
said that Government would have to
look into the matter and would re-
serve their comments. Late in the
evening the Minister-Counsellor of the
U.S. Embassy reported to the Foreign
Secretary that the Chinese who had
sought asylum had gone back to the
Chinese Consulate General in Bombay
and that an American national was
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being detained in the Chinese Con-
sular premises. He added that owing
to some difficulties of telephonic com-

munication he could not give the latest
information,

On November 28th, the US. Embas-
sy lodged a formal complaint about
the kidnapping and detention of the
American national in the Chinese
Consulate General. On the 27th after-
noon, that is, the same day, as we
veceived the first information from the
U.S. Ambassador, on the 27th after-
noon, the Counsellor of the Chinese
Embassy 1n Delhi saw the Director of
the Eastern Division in the Ministry
of External Affairs to complain about
the demonstration in front of the
Chinese Embassy premises. He also
mentioned that a member of the Con-
sulate-General of China in Bombay
Chang Chien Yuh had been kidnapped
by an American the previous day,

On the 27th morning Chang and the
American were passing in a taxi by
the Chinese Consulate-General when
Chang asked the taxi driver to stop
and managed to get down. The
American tried 1o drag him back. A
scuffle: ensued 1 the course of which
the American was taken into the
Consulate premises. The Consulate-
General also informed the local police
slation at 1.30 p.m. The American was
taken away by the Bombay Police.

Further details of the incident were
received from the American Embassy
vesterduv  The Embassy also sent the
Ministry a full statement which they
had issued on this incident. Accord-
ing to these reports Chang Chieng
Yuh had voiuntarily sought asylum at
the U.S. Consulate-General in Bom-
bay un November 26th. He was kept
at a cottage belonging to the Consulate
General on the seaside where he spent
the night. On the 27th morning he
was found walking away with a por-
tion of the tape on which his state-
ment had been recorded. He was,
therefore, followed by Mr. Armstrong,
the Security Guard of the U.S. Con-
sulate-General. Chang is reporttd to
have told Armstrong that he was going
back to the American Consulate-Gen-
eral to get something which he had
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(Shri Jawaharlal Nehru]

left there. They both went in a taxi.
As the taxi was about to enter the
American Consulate-General Chang
objected. He therefore went on and
stood a few yards from the gate of
the Chinese Consulate-General. Chang
then shouted to some people in the
Consulate General. Armstrong was
then pushed into the Consulate pre-
mies. He was kept bound with a rope
there and the Bombay police got him
released at 1.50 p.m. Armstrong sus-
tained some superficial injuries. The
allegations are serious and are now
being investigated by the Bombay
police authorities. Kidnapping and
detention of a foreign national is
clearly outside the functions of a
Consulate-General and the complaints
will have to be fully investigated.
Meantime Government had advised the
Consulates-General that the persons
involved in this incident should not
leave India until investigation has
been completed, without the concur-
rence of the Government of India.

These are the facts. It will be
noticed that the statements made on
behalf of the two Consulates-General
contradict each other in many impor-
tant particulars. And, unless fuller
‘investigation is made it is difficult to
say which is more correct. In this
mnatter the two principal persons con-
cerned are obviously the Chinese
gentleman, Chang Chien Yuh and the
American Armstrong. Thus far
neither of these two have met the
police or been examined although a
brief statement was made by Chang
Chien Yuh in the early stages.

There are, of course, other impor-
tant witnesses, one of them being the
taxi driver who took them. He has,
I believe, made a statement to the
Bombay police. So, this is a matter
which requires further investigation.

This morning the Chinese Ambas-
sador called at our Foreign Office and
saw the Foreign Secretary. He for-
mally complained that Chang Chien
“Yuh had bgen kidnapped by the per-
sonnel of ‘the U.S. Consulate-General,
at 11 am. on November 26th and was
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detained by them until 7 am. on
November 37th.

According to the Chinese Ambas-
sador, on the 27th morning when
Chang Chien Yyh was trying to run
back into the Chinese Consulate-Gen-
eral he was chased with a knife by
the personnel of the U.S. Consulate-
General in Bombay. The Chinese
Consulate-General stopped the
American and protected Chang Chiem
Yuh. He also informed the Bombay
Police by telephone. )

All this sounds more like some piece
of fiction than reality. So, this is quite
extraordinary that such a thing should
happen. Such facts as are known to
us have been placed before the House.
Of course, we shall inform the House
of any further developments when
they occur.

Of course, there is a police aspect
and an international aspect or diplo-
matic aspect of it. Obviously, the

police aspect comes into the picture °

if either of the parties puts in a com-
plaint to the police for an enquiry.
Thus far neither party has done so
except that they have come to our
Foreign Office and made complaints—
both the American Embassy and the
Chinese Embassy here. The privileges
of Consulate General are more limited
than those of embassles, though a
wide lattitude is shown to them nor-
mally in regard to these privileges

These are the facts, Sir, so far as we
know at present; whenever further in-
formation comes I shall place it before
the House.

Shri Braj Raj Singh (Firozabad):
May 1 know whether the U.S. Embas-
sy here sought the reactions of the
Government of India about the grant
of a visa—it has been givén in the
Press that they wanted to consult ‘the
Consulate General in Bombay—to a
Chinese national in wview of the
strained relationship which exists to-
day between China and India® '~

Shri Jawabarial Nehru: I have just
informed the House that on the xftir-
noon of the 27th the U.S. Ambagsgdor

wr
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saw the Foreign Secretary and inform-
ed him of the previous incidents——the
other incidents had not occurred by
then—and the Foreign Secretary took
note of it. He said that he had come
to inform our Government &s he had
to inform the State Department and
the Foreign Secretary told him that
the Government would look into the
matter, it was a complicated matter
and so0 on and he reserved his com-
ments.

Shri Vajpayee (Balrampur): Sir,
recently an armed guard has been
posted at the Chinese trade agency in
Kalimpong. May I know if there is
any proposal....

Mr. Speaker: Order, order. That
does not arise out of this.

Shri Vajpayee: It does arise. Sir.
may T make a submission? I there
would have been an armed guard at
the Chinese Consulate in Bombay....

Mr. Speaker: Order, order: hon.
Member may kindly resume his seat.
He has tabled another adjournment
motion, but I have disallowed it, If
the hon. Minister wants to make a
statement on that T have no objection.

Shri Vajpayee: May | put another
question?

Mr. Speaker: Order, order. 1 am
not going to allow any gquestion about
Kalimpong on this question about
Bembay.

Shri Vajpayee: 1 want to ask a
question about Bombay. Is it a fact..

Mr. Speaker: Order, order. I have
heard him. He wants to put a ques-
tion on Kalimpong and connect it
with Bombay.

Shri Vajpayee: Both are inter-con-
nected. If there would have been an
srmed guard, there would have been
no such incident.

Mr. Speaker: Order, order; the hon.
Member must control himself. In view
of the statement of the hon. Prime
Minijster I do not think there is any
Beed to give my consent to this motion.

Shei Yajnik (Ahmedsbad): May I
know whether the Government of
India would ask the Government of
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Bombay to submit a detailed report

on the subject within a short time?

Shri Jawaharlal Nehru: We repre-
sent the Bombay Government here; of
course, whatever 1 say is based on the
reports supplied to us by the Bombay
Government. How else do I got them?

Mr. Speaker: So far as Kalimpong
is concerned, this is not at all a matter
for adjournment motion. Also, it is
a matter of law and order. If an
armed guard has been posted in front
of....

Shri Vajpayee: Sir, I am not pre-
sing for my adjournment motion; 1
have accepted your judgment on that.

Shri Jawaharlal Nehru: May I
just say, Sir, to remove any doubts
that may be there, that the placing of
an armed guard in Kalimpong has, of
course, nothing to do with this. It has
little to do even with the charges that
have been made, of Chinese propa-
ganda etc. It is placed there almost
entirely to protect the Chinese Consul
in Kalimpong because there is a good
deal of feeling and therefore it has
been placed in order to avoid
incidents.

Shri Vajpayee: May | say that this
feeling is widespread. May [ know
why only the Trade Agency In
Kalimpong has been singled out for
posting of an armed guard? Why not
post armed guards at other agencies
also? N

Shri Jawabarlal Nehru: The hon.
Member knows that Kalimpong has
often been mentioned here in con-
nection with all kinds of special acti-
vities and all that. Also, really, our
own trade agents in Gyantse and
Yatung, for the same purpose, have
the so-called protection as armed
guards have been placed around them
by the Chinese authority there.

PAPERS LAID ON THE TABLE

AMENDMENTs TO  INDIAN AIRCRAFT
Rures

The Minister of Transport and Com-

munieations (Dr. P. Subbarayas):

Sir, I beg to lay on the Table, under
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sub-sertion (3) of Section 5 of the
Indian Aircraft Act, 1934, a copy of
Notification No. G.S.R. 1225, dated the
7th November, 1959 making certain
further amendments to the Indian Air-
craft Rules, 1937 together with an
Explanatory Note thereon. [Placed
in Library. See No. LT-1730/59.]

RerORT OF INDIAN DELECATION TO
W.H.O. RecionarL COMMITTEE FOR
SE.A.

The Minister of Health (Shri Kar-
markar): Sir, I beg to lay on the Table
a copy of the Report of the Indian
Delegation to the Twelfth Session of
the World Health Organisation
Regional Committee for South-East
Asia held a1 Kandy (Ceylon) in Sep-
tember, 1959. [Placed in Library. See
No. LT-1731/59.]

AMENDMENT TO HICE MILLING INDUSTRY
(RecurLaTiON AND LIicENsSmNG) RuLEes

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): Sir,
I beg to lay on the Table, under sub-
section (4) of Section 22 of the Rice-
Milling Industry (Regulation) Act.
1958, a copy of Notification No. G.S.R.
1276, dated the 21st November, 1859
making certain amendment to the Rice-
Milling Industry (Regulation and
Licensing) Rules, 1959, | Placerd in Lib-
rary. See No. LT-1732/59]

NOTIFICATIONS ISSUED UNDER ESSENTIAL
ComMMODITIES ACT

Shri A. M. Thomas: Sir, 1 beg to
lay on the Table, under sub-scetion (3)
of Section 6 of the Essential Commo-
dities Act, 1955, a copy of vach of the
following Nntifications: —

(i) G.S.R. No. (f1, dated the 30th
July, 1958.

(ii) G.S.R. No. 1219, dated the
22nd December, 1958,

(iii) G.S.R. No. 1188, dated the
25th October, 1959.

{iv) G.S.R. No. 1081, dated the
15th November, 1958 making
certain further amendments
to the Wheat Roller Flour
Mills (Licensing and Control)
Order, 1957.
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(v) G.S.R. No. 60, dated the 1Tth
January, 1958. [Placed in Lib-
rary. See No. LT-1733/59.]

RerporTt OF THE PAY COMMISSION LEIC.

The Minister of Finance (8hri
Morarjl Desai): Sir, I beg to lay on
the Table¢ a copy of each of the follow-
ing documents: —

(i) Report of the Commission of
Enquiry on emoluments and
conditions of service of Cen-
tral Government employees;

(ii) Statistical supplement to the
Report of the Commission of
Enquiry on emoluments and
conditions of service of Cen-
tral Govermmeny employees;

(iii) Summary of the main recom-
mendations of the Commission
of Enquiry on emoluments ann
conditions of service of Cen-
tral Government cmployves;
and

(1v; A statement giving the recom-
mendations of the Pay Com-
mission and  Government':
decisions thereon | Placed m
Iabrary. See No. LT-1734/59 )

Sir. with your permussion, I rise to
make a brief statement about ithe
recommendations of the Commission of
Enqguiry on Emoluments and Cond:-
tons of Service of Central Govern-
ment Employees, otherwrie referred to
as the Pay Commission.

As the Hous-c 15 aware, a Commis-
sion under the Chairmanshup of Shri
Justice Jagannadhada~, Judge of thoe
Supreme Court!, was sei up in August
1957 to examine the principles which
should govern the structure of emolu-
moents and conditions of service of the
Central Governmenti employees and
recommend such changes as might be
considered desirable, The Commis=-
sion submitted towards the end of
1957 an Interim Report on which Gov-
ernment issued orders in December
1957. The final Report of the Commis-
sion was received towards the end of
August 1959 and the Government have
now considered and taken decisions on
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some of the major recommendationa
contained in the Report. I have laid
on the Table of the House a statement
showing thesc recommendations and
Government’s decisions thereon. Copies
of the Report of the Commission toge-
ther with copies of summaries of the
main recommendations are being sent
to the Library of the House for the use
of hon Members, A resolution
embodying the decisions of Govern-
ment is being issued separately.

One of the major recommendations
af the Commission is that the minimum
remuneration of a Central Govern-
ment employee which is at present
Rs. 75 should be increased to Rs. 80 per
month. Another important recom-
mendation is to merge with the basic
pay the full rates of dearness allow-
ance as they existed prior to the grant
of interim relief in 1957 A third
important recommendation 15 to split
the minimum remuneration of Rs. 80
inte a basic pay of Rs. 70 related to
the cost of living index of 100 for 1949
and a separate dearness allowance of
Rs. 10 related Lo the average cost of
living index for the year 1958. This
rate of Rs. 10 will be applied to
=alaries below Rs 150 and thereafter,
there will be a dearmess allowance of
Rs. 20 per month  for salaries upto
Rs. 300 per month with marginal
adjustments upto a total of Rs. 320
The basic minimum pay of a Central
Governmeny employee  will  thus
become Rs 70 per month nstead of
the present Rs. 50, (made up of a pay
of Rs 30 and a dearness pay of R-:
20) and similarly there will be a sub-
stantial increase in pay in the higher
ranges, which w:ll count as emolu-
ments  for calculating retirement
brnefits. Government have accepted
all these recommendations as well as
some other improvements suggested by
the Commission 1n the matter of
retirement benefits. Government have
also accepted with some improvements
the Commission’s recommendations 1n
respect of House Rent and Compensa-
tory Allowances in the costlier locali-
ties.

The various improvements in pay
ang allowances will cost about Rs. 16
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crores per annum and will have effect
from the 1st November, 1859. For
service rendered during the period 1st
July, 1959 to 31st October, 1959, the
amounts will be worked out on the
basis of the revised rates of pay and
allowances and credited to the provi-
dent fund accounts of the employees
as an ex gratia contributionn by Gov-
ernment. In addition, the increased
pensionary benefils resulting from the
Government's decisions will also cost
a substantial amount which will be of
the order of about Rs. 2 crores per
annum  The additional commitments
on account of pay and allowances and
pensionary charges will increase pro-
gressively over a period of years and
the effect on Government finances will,
therefore, in the long run, be consi=-
derably more than the minimum recur-
ring cost of Rs 18 crores per annum.

The House will appreciate that, in
the present state of national economy,
when the execution of the various
development plans is of primary
importance, this involves a serious bur-
den on the available resources. It is
Government's intention to take cer-
tain measures tg mitigate the effect of
this additional burden and to avert any
possible inflatiunary tendencies that
may result from the increase in remu-
neration. Government have accepted
the Commu:ssion’s recommendation to
make subscription to a general provi-
dent fund compulsory for all
employees. Those who are already
required to subscribe at the higher
rate of 8-1/3 per cent. of pay to a
contributory or non-contributory pro-
vident fund will be required to con-
tinue to subscribe at that higher rate,
and the others will be required ta
subscribe at least 6 per cent. of their
pay to a general provident fund Gov-
ernment also intend to rationalise the
existing procedures, particularly in
executive and operational agencies
which are responsible for a large pro-
portion of public expenditure. The
results of the works and methods
studies already carried out lead me to
hope that substantial economies can
be achieved which will, to some extent,
keep in check the mounting costs of
administration. [t is expected that
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some of the staff will become surplus
following the propused rationalisation
and simplification of procedures and
improvement of existing methods., It
is Government’s intention that the sur-
slus personnel should be absorbed in
"uture vacancies and not retrenched
from their existing employments.

The Commission have recommended
an increase in the age of superannua-
tion to 58 for those who are now
governed by the supersnnuation rule
of 55. In the case of categories who
are eligible to serve upto the age »>f
€0, the Commission's recommendation
is to bring down the age to 58 for
future recruits while allowing the
existing persons to continue upto 60.
Fovernment have carefully considered
this matter and come to the conclusion
that on balance it would be advisable
té6 maintain the status gquo and to
make no changes in the existing super-
annuation age limits. In taking this
decision, Government have been
mfluenced by iwo considerations, viz.,

(1) the adverse effect which rais-
ing the retirement age would
have on the employment
opportunities available to edu-
cated young men and women
in the immediate future on
account of the continuance In
service for three more years of
persons who will otherwise
retire from service; and

(2) the adverse consequences of
the retention of inefficient
persons beyond the age of 55.

These considerations acquire added
importance because of the likelihood
of surplus personnel resulting from
mproved work-methods, since the pro-
~ess of their absorption will be delay-
»d in the event of the superannuation
gge being raised by three years. It is
Government’s intention that grant of
extension of service should continue ‘o
be governed by thc existing orders,
Wz, extension is to be given freely to
scientific and technical personnel, but
xtension for the rest would be an
:xception rather than the rule and
would have to be justified strictly on
rountls of public interest.
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Government have also taken a deci-
sion on the Commission's recommen-
dation about holidays, casual leave
and hours of work of staff in adminia-
trative offices of the Central Govern-
ment. It is proposed to reduce the
number of holidays from 23 to 16 in a
year, casual leave from 15 to 12 and
to make one Saturday in a month a
full holiday. On the other Saturdays
of the month, however, the hours of
work w:ll be the same as on other
working days. With the improvements
in the minimum remuneration and in
retirement benefits, Governmeént are
confident that public opinion will sap-
port these small increases in working
hours and join with Government :'n
calling upon workers in all Govern-
ment services for the maximum and
uninterrupted output and increased
production.

In addition to the recommendations
on which decisions have already been
taken by Government, the Commission
have made a number of other recom-
mendations on various matters con-
cerning the conditions of service of
Central Government employees, These
recommendations are being examined
by Government and decisions will be
taken as early as possible.

I should like 1o take this opportunity
of placing on record Government's
deep appreciation of the invaluable
work done by the Commission in deal-
ing with this complicated matter and
presenting a lucid and illuminating
Report on the wvarious issues involved.

Shri S. M. Banerjee (Kanpur):
Since certain recommendations have
been accepted by Government, 1 would
like to know whether this House will
be taken into confidence and a discus-
sion on the subject be held in this
session {tself, because there are con-
tradictions. For instance, there are
certain curtailments in holidays and
as regards the workers are concerned.—

Mr. Speaker: Order, order.

Shri 8. M. Banerjee: 1 would like
to know if the Minister is prepured to
have a discussion.
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Mr. Speaker: There are two courses
open. First, the Government them-
selves may move that the report be
taken into consideration. s there any
proposal of that kind?

Shri Morarji Desai: There is no pro-
poml We have already considered
the report and passed orders. But, if
there is gomng to be a discussion
here .

Shri S. M. Banerjee: Are they pre-
pared to have a discussion?

Mr, Speaker: Copies of the report
together with the decisions of the Gov-
ernment, accepling or not accepting
particular proposals, are being sent to
the Library. Hon. Members know......

S8hri S. M. Banerjee: The discussion
will take only two hours.

Mr. Speaker: If the Government are
not willing to bring up a motion by
themselves, and if hon. Members think
1t 1s necessary to have a discussion,
they may tlable a motion and 1 shall
consider the desirability or otherwise
in due course,

Shri §. M. Banerjee: 1 move that a
discussion be held

Mr. Speaker; 1
oral motion.

cannot accept this

Shrimati Parvathi Krishnan (Coim-
batore): The hon. Minister was men-
tioning that the report will be sent to
the Library. 1 would like to know
whether copies of the report and the
recommendations, and the decisions of
the Government, will be placed on thr
Table and whether they will be made
available to Members,

Shri Morarji Desai: That i1s what I
have gaid.

Shri Braj Raj Singk (Firozabad):
Copies may be made available at least
to those Members who may desire to
have it

Mr. Speaker: Are printed copies of
the report available? 1 think they will
be made avmluble

'Pubhlhed in 1he Gazette of Indm Ex!mordman; Part Il Scctmn 2, da!ed

30-11-1959.
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The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): As and when printed copies
are available they will be distributed.

Mr. Speaker: Very well; they will
be distributed to hon. Members,

ORPHANAGES AND OTHER CHARI-
TABLE HOMES (SUPERVISION
AND CONTROL) BILL

RerorT oF JOoINT COMMITTEE

Shri Ansar Harvani (Fatehpur): 1
beg to lay on the Table a copy of the
Report of the Joint Committee on the
Bill to provide for the supervision and
control of orphanages, homes for neg-
lected women or children and other
like institutions and for matters con-
nected therewith.

12:48 hrs,

INDIAN STATISTICAL INSTITUTE
BILL*

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): 1 beg to move for leave to
introduce a Bill to declare the institu-
tion known as the Indian Statistical
Institute having at present its register
ed office in Calcutta to be an institu-
tion of national importance and to pro-
vide for certain matters connected
therewith

Mr. Speaker: The question is:

“That Jeave be granted to intro-
duce a Bill to declare the institu-

tion known as the Indian Statisti-
cal Institute having at present its
registered office in Calcutta to be
an institution of national import-
ance and to provide for ceriain
matters connected therewith.”

The motion was adopted.

Shri Jawsharlal Nehru: 1 introduce:
the Bill.
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12:48 hrs.
CONSTITUTION (EIGHTH AMEND-
MENT) BILL
The Minister of Home Afairs (Shri
G. B. Pant): 1 beg to move:

“That the Bill further to amend
the Constitution of India, be
taken into consideration”.

Sir, this Bill refers only to two
articles of the Constitution, namely,
articles 333 and 334. It does not call
for any elaborute speech. The arti-
cles to which I have referred are
connected with articles 330, 331 and
332, Under article 330, reservation
of seats was made for Scheduled
Castes and Scheduled Tribes for the
House of the People, and under arti-
cle 332 similar reservation was pro-
vided for the Assemblies in the States.
Article 331 provides for nomination
of members not exceeding two in
number of the Anglo-Indian commu-
nity, and article 333 provides for
similar nomination, without any
limits as regards numbers, in the
States by the respective Governors of
such States. The period of reserva-
tion and nomination under the Cons-
titution, when it was passed, was fix-
«d at ten years. Those ten years will
expire on the 26th of January, 1960
So, it became necessary to bring a
Bill of this type before this House,

The reasons which weghed with,
and influenced, the Constituent
Assembly in making provisions for
these reservations have not ceased to
-exist. There has been an appreciable
improvement in the conditions of the
Scheduled Castes and, to a Jesser ex-
tent, of the Scheduled Tribes. But
the position has not changed basically.
Government has made every attempt
to help the Scheduled Castes and
‘Scheduled Tribes and also, to some
extent, the Anglo-Indian community.
As @ result of wvaripus measures
taken by Government some progress
has been made in the fleld of educa-
tion and administration and even
econpmically the position is  some-
what better than what it was at the
time when the Constitution was pas-

Constitution 2444
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sed. During the First Five Year Plan
about Rs. 28 crores were spent over

these classes, an addition to the bene-
fits that accrued to them from the
general expenditure made in the
budget. During the Second Five Year
Plan this amount was almost trebled.
There has been also some improve-
ment in the number of boys and girls
reading in schools and colleges, and
the number of post-matric scholars
who get stipends from the Centre and
also from the States has also increas-
ed materially. But, still, we have
only been able to touch a fringe of
the question. It is yet to be tackled
continuously for a longer period so
that the members of these classes may
be able to stand on their own feet.’

As hon. Members are aware, our
Constitution provides a definite ideal
or objective before us, and has also
prescribed in a way the methods
through which that objective is to be
attained. We are all pledged wunder
the Constitution to the achievement
and enforcement of the principles of
social, economic and political justice,
equality of opportunity liberty of indi-
vidual, worship, speech and 50 on, and
fraternity among all citizens and all
classes. We have also provided a num-
ber of Fundamental Rights in our
Constitution for safeguarding the
rights of individuals. So, we have to
take all these fundamental bases of our
Constitution into account when we
deal with matters concerning the Sche-
duled Castes or the Scheduled Tribes.

The progress that they have made,
as 1 have said, is appreciable. But the
question that arises with regard to
their representation in the Lok Sabha,
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or in ‘fire State Assemblies, is a simple
one, and everyone here can, I think,
-easily answer it. If this reservation is
‘withdrawn, will they be returned in
adequate numbers, in  proportion to
their population or thereabouts is the
question, so far as this particular
aspect of this problem is concerned. I
think it will have to be conceded that
they would not be able to hold their
own against other sections of our com-
munity or nation. So, political justice
by itself requires tha{ adequate provi-
sion should be made for their repre-
sentation in the Lok Sabha and also
in the State Assemblies. If they were
in g position to contest the seats on
their own strength and be returned,
then the need for such reservation
would not be as pressing as it is just
at present. But I hope there will be
general agreement in this House that
«f this reservation is withdrawn their
representation will become inadequate
and become even weaker., (Interrup-
tion). Well, I have heard someone
saying something in a hushed voice.

13 hrs.

Shri Siva Raj (Chingleput—Reserv-
<©d-—Sch. Castes): No, Sir. I said
‘Question’.

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): Counter-guestion.

Shri G. B. Pant: The hon. Member
who questioned it has never been in
favour of the principles which were
cenunciated by Gandhiji.

Shri M. R. Krishna
Reserved—Sch. Castes):
a reserved seat.

(Karimnagar—
He contested

Shri G. B. Pant: He belongs to a
party, which has rebelled and is indul-
ging in all sorts of praclices and
methods to keep alive the spirit of
Separatism.

Shri Manay (Bombay City Ceniral—
Reservac—--Schi,  Castes): What do
4hose reservations mean?
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Bhri G. B, Pant: He has been consis-
tently opposed to anything we contri-
bute towards the integration and to-
wards the direction of solidarity with-
in the Hindu fold or in the country
itself. There have been some disinte-
grating forces which have been at
work. He has, somehow by conspiracy
of events or otherwise, happened to be
involved in and among those forces.
So, when he puts forward a sort of
caveat like that, I would say that
those who do not want reservation
need not stand from any reserved
seat. It is open to them. They are
not to seek election from a reserved
seat.

Shri Thimmaiah (Kolar—Reserved—

Sch. Castes): They are all Buddhists
now.

Shri G. B, Pant: If they want to go
further, they can also ask the Sche-
duled Castes members not to vote for
them but to vote for others. So, their
liberty is not in any way fettered by
the proposals that are embodied in
this Bill. But, however, that is a
minor thing.

What 1 was submitting was that I do
want everyone to be able to stand on
his own feet and on his own legs.
We want everyone in this country to
develop a sense of self-respect. It is
not only a question of conferring eco-
nomic benefits of working for educa-
tional advancement or the like. There
is something more involved in it and
to me the main question is as to how
to resuscitate and vitalise the suppres-

sed soul of the Scheduled Castes. So,
this Bill embodies an appeal to the
conscience of this House. We have a

provision in our Constitution for the
abolition 8f untouchability But we
have to confess that in spite of the
attempts made by us, we have not
been able to wipe out, tp abrogate and
to efface this blot and this stain from
our community. All evils that are
associated with this basic evil will
continue. Economic backwardness,
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SUCIAl DavAwaulONess, eaucationai back-
wardness are indissolubly and insepar-
ably bound to and tied up with un-
touchability. 1 want that stage to be
reached when there will be g spirit of
self-reliance, of self-respect and of
that feelings which spurs people on o
greater and nobler activity to be gene-
rateqd in the members of the Schedul-
ed Castes.

I know that if they go on working,
they will perhaps attain further pro-
gress in educational, administrative
and other fields. But in that respect
too, we have to remember that if
they had made progress in those direc-
ticns that progress too is, to a large
extent, due to their representation in
the legislatures—in the Parliament
and in the Assemblies. Once they
cease to occupy that position which
enables them to influence the deci-
gsions of the Government and also of
this House then the measures that are
being taken may, instead of being
multiplied and strengthened, lose
much of their strength and vitality.
So, even for the achievement of
these purposes it is necessary to ex-

tend the period which is going to.

close shortly.

It has to be remembered that this
provision of reservation for these
Castes does not involve any commu-
nal guestion. There is no communal
aspect of the problem. To speak of
communities, when we are consider-
ing the different sections in terms of
their faiths and religions is not cor-
rect. The communal problem arises
when members who profess different
religions and different faiths are pit-
ted again:t each other. But here they
are part and parcel of the Hindu
community. They do not form a
separate community of their own.
There is no guestion ¢! minority also
as such, because they belong to the
majority community and are part of
the blood and flesh of that commu-
nity. Bo, there is no question even
of a minority” being given safeguards
as such. But the social stranglehold
of ages has to be removed and we
have to work specially through these

NOVEMBER 30, 1959

(Zighth Amend- 2
ment) Bill 448

and other measures for the spiritual
salvation—I am using the term not
in the sense in which it is sometimes
interpreted, but in the ordinary -
sense—of our brethren that they
should be able to work shoulder to
shoulder with us, that we all may
thereby gain fresh strength through
the emancipation of their souls. They
have been deprived of human dignity .
for & long time. We want them to re-
cover that manhood in its ample
plenitude so that they may not only
be of service to the country but they
may also be in a position to lead the
country onward. 8o, it is with a view
to bring about that spiritual change
that we want further extension of
this period. Everything else will
follow as a natural consequence,
Once their hearts are strengthened,
their social health is restored, they
will be able not only to hold their
own but also to bear our own bur-
dens and to lead us on for they have
lived in adversity for ages and they
can even now put up with hardships
{nr the sake of the country. Their
pa‘riotism has enabled them to bear
all these disabilities when many other
avenues were open to them as some
of my friends have demonstrated by
their behaviour. But, they have
stuck to what they inherited and their
heritage has to be preserved. But,
it has to be purified; it has to be en-
nobled so that they may feel that they
have that confidence in themselves
which will enable them to instil con-
fidence in others. DBecause, a weak
man can be a source of wcakness to
others and there can be no strength
unless there is spiritual strength. For
thet we want 1o continue our efforts
and it is with that object that we have
introduced this Bill.

1 hope that it will commend itself,
as T said, to the conscience of this
House.

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

There are as many as 13 amend-
ments.
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Shri B. C. Kamble (Kopergaon):
8ir, may 1 raise a point of order?

Mr. Speaker: Yes.

Shri B. C. Kamble: My point of
order is that this Bill is ultra vires of
article 17 of the Constitution of India.
When a question was put on 12th
Scptember, 1957, wi.h regard to the
criteria adopted for determining Sche-
duied Castes or daclaring the Sche-
duled Castes, the reply given by the
Government was this. On that day,
Shrimati Alva said thal the criteria
for specification of the Scheduled
Castes are that they should........

Mr. Speaker: Hon. Members, who
want to raise a point of order, must
first state the point. If there is any
ditticulty, I will ask them for further
cnlightenment. He need not slart
arzuing. Let him state the point.

Shri B. C. Kamble: The point is
that the criterion which has been
officially accepled by the Government

15, .

Mr, Speaker: Leave that alone He
wants to block the consideration of
this Bill. How am [ to accept it and
on wani ground? What is the point?
How 1s the House not competent to
proceed with this Biil? That is the
point.

Shri B. C. Kamble: That 1s the
point.  Article 17 says:

“‘Untouchability” is abolished
and its practice in any torm is
forbidden. The enforcement of
any  disability ariing out of
‘Untouchabihity’  shall be an
offence punishable in accordance
with law.”

What has been stuted in article 17
is that any disability arising out of
Untouchability is forbidden. But, the
Government has made an official
criterion for declaring the Scheduled
Castes, or if a person is to be
declared that he belongs to the Sche-
duled Castes, that he must, in addi-
tion o being backward, suffer from
the - tangible disability of untoucha-
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bility. That is what 1 am reading, I
am not reading an irrelevant thing.

Mr. Speaker: Because they are
Scheduled Castes, you ought to prac-
tise untouchability?

Shri B. C. Kamble: So long as the
Government’s criterion i in relation
to untouchability which is abolished
and forbidden, this is wultre vires.
Either the Government must give
up this criterion. If the Government
give up this criterion for declaring
the Scheduled Castes, this Bill will
be perfectly all right. So long as
this criterion is not abandoned, this
is forbidden under article 17 of the
Constitution. That is my contention.

Shri G. B. Pant: I do not quite
understand what is the point of order,
because, I am asking for extension
of the period of reservation. If the
hon. Member would be prepared to
support the Bill in case its provi-
sions can be so shaped that he could
have the benefit of them, he can argue
in that way. There is nothing to
prevent him from doing so. But,
what has been stated in this article is
perfectly correct that untouchability
has been abolished. Untouchability
is an offence. Murder is an offence.
Many other things are offences. But,
stiil they do happen. So long as
they happen, we cannot deny their
existence. For, after all, they do
happen. I do not see how {hat
affects this Bill at afl

Shri B. C. Kamble: 1 would like 1o
know from the hon. Minister whether
the test for determining the Sche-
duled Castes will be, whether the
test for future elecuon on the reser-
ved scats according to this Bull, if 1t
is passed, will be that he must suffer
from the tangible disability of un-
touchability. If the 1tangible dis-
ability is to be the test. the provision
which is made in the name of Sche-
du'ed Castes n this Bill 15 ultra
vires of article 17 of the Constitution.
That is my pont. I would like to
know whether this is the eriterion.

Shri G. B. Pant: When article 17
of the Constitution was passed, simul-
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taneously articles 3383 and 334 were
also passed. Under the Constitution,
the President issues and promulgates
an Order under which the list of
Scheduled Castes is given. The only
condition is that they should belong
to the Hindu fold and in the case of
Sikh Mazhabies, there is also a pro-
vision. So, the Order that is in force
today will continue to be in force
with such amendments as may be
necessary.

Shri B. C. Kamble: It is true.....

Mr. Speaker: There is
more L0 be heard.

nothing

Shri B. C. Kamble: It is true that
article 17 of the Constitution and
the other articles were passed to-
gether. At that time the criterion
for Scheduled Caste was entirely
different. According to the proceed-
ings of the Constituent Assembly,
it related to the standard of edu-
cation, it related to certain  social
disabilities. It did not actually re-
late to the actual practice of un-
touchability. Now, it seems that the
Government has made a departure.
In the year 19537, they have said that
untouchability i1s a test. Therefore, 1
submit that this is ultra vires.

Mr, Speaker: We are not concerned
with that. I have heard him suffi-
ciently.

A point of order has been raised to
the further progress of the Bill on
the ground that this Bill militates
against the provisions of article 17
which prohibits the practice of un-
touchability in any shape or form. As
rightly pointed out by the hon. Home
Minister, side by side with this, there
is provision made in the same Consti-
tution along with article 17 empower-
ing the President or the House to
reserve certain seatls for the Sche-
duled Castes and Scheduled Tribes.
In the Definition article, article 368,
Scheduled Castes and  Scheduled
Tribes are mentioned in sub-clause
(24). There is no reference to un-
touchability in that description of
Scheduled Castes and Scheduled
"Fribes. Untouchability is abolished.
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So far as we are concerned, we have
abolished the practice of untoucha-
bility and the word untouchable is
not used in any shape or form. This
Bill is not concerned with untoucha-
bles as such; it deals with Scheduled
Castes and Scheduled Tribes. It is
open to the President to set out who
belong to the Scheduled Castes and
Scheduled Tribes. We are concerned
only with that. What other con-
sid-rations the Government will have
is not a matter for us to go into.
(Interruption). Order, order. If the
hon. Member takes exception to any
rule or practice, he will come sepa-
rately, but not raise it as a point of
order against t'.c further progress of
this Bill.

Therefore, 1 rude out this point of
order. There is nothing in it

Shri B. C. Kamble: May ] make a
submission? . . .

Mr. Speaker: I have heard the
hon. Member. 1 cannot give him any
more indulgence now.

Shri B. C. Kamble: ] am not raising
any point of order. . .

Mr. Speaker: The hon. Member will
resume his seat.

There are about thirteen amend-
ments to this motion, and &l] of them
are for circulating the Bill for the
purpose of eliciting public opinion
thereon. Under the rules, il is com-
petent for me to select any one of
them. I shall select the second one
that stands in the name of Shri Tyagi
and Shri A. C. Guha.

An Hon. Member: Shri Tyagi is
absent.

Mr. Speaker: Shri A. C. Guha is
here. Does he want to move it?

Shri A. C. Guha (Barasat): I may
not like to move the amendment but
there are certain points which re-
quire clarification.

Mr. Speaker: Hon. Members who
want to move their amendments will
kindly rise in their seats, so that it
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.muy be possible for me to select one
amendment.

Shri D. A, EKattli (Chlkodi): I want
to move my amendment No. 12.

Shri B. C. Kamble: I want to move
my amendment No. 10.

Shri B. K. Gaikwad (Nasik): I
want to move my amendment No. 8.

Mr. Speaker: I shall choose Shri
B. K. Gaikwad’'s amendment, namely
amendment No, 8, because it does
not appear to be dilatory since it
seeks to put this off only till the 20th
December, 1859; the hon. Member
says that the Bill be circulated for
the purpose of eliciting opinion
thereon by tne 20th December, 1959,
thereby still allowing two more days
for this House to consider this Bill
and send it to the other House,

. Therefore, of all the amendments,
apart from the question of merits,
this amendment seems to be not one
of a dilatory nature.

Shri B. C. Kamble: How is it possi-
ble to have public opinion within
twenty days? That cannot be a rea-
sonable amendment at all.

Mr. Speaker: The most reasonable
amendment is No. 8. The others are
not taken. This is the amendment
that has ‘been selected by me. Is the
hon. Member moving it?

Shri B. K. Gaikwad: Yes.
I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 20th December,
1859.". (8)

Mr. Speaker: Both the original
motion and this amendment are be-
fore the House.

Shri H. N. Mukerjee (Calcutta—
Central): I rise to accord my support
to the motion moved by the hon.
Minister for amending the Consti-
tution. . .
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Mr. Speaker: The hon. Member may
kindly resume his seat for a minute.
Regarding the procedure that has to
be adopted, I might say that hon.
Members will have to be here in their
seats for the voting, since this is a
Bill to amend the Constitution. Now,
five hours have been alloited for all
the stages of the Bill. How long will
the consideration stage take?

Shri G. B. Pant: Three hours,

Shri B. C. Kamble: There should
be enough time for general discus-
sion in vase extra time is required,
the time allotted to this may be ex-
tended, so that there could be a full
discussion.

Mr. Speaker: There is no question
cf extension. There is nothing in
this Bill except mere extension of
the period and regulating the Anglo-
lndians' representation, by fixing the
number, If hon. Members do not
want 1t at all, in one word, they can
say, '‘No, we have not become sche-
duled vet; it is a dishonour to us to
cu)l ourselves Scheduled’, and as the
Home Minister has rightly said, who-
ever thinks so need not stand for the
seat reserved for the Scheduled
Castes. I am only repeating what he
has said. Therefore, there is nothing
much to be said on this point. Now,
how many hours should be given for
the general discussion?

Shri Barrow (Nominated—Anglo-
Indians): Four hours for the consi-
deration stage.

Mr. Speaker: So, let there be four
hours for the consideration motion and
one hour for the other stages, But
that will include the reply of the hon.
Minister also.

Shri G. B. Pant: Let it be 3 hours
for the general discussion and 1}
hours for the other stages.

Mr. Speaker: The reply to the de-
bate on the consideration motion will
take more time than that on the
clauses. Therefore, let us have 4
hours for the consideration motion and
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1 hour for the clauses and the third
reading.

We started at about 1245 p.m.; so,
we shall have to carry on till about
545 p.M, Will the hon. Minister reply
tamorrow?

Shri G. B Pant: No, I shall finish
it today.

Mi. Speaker: Therefore, I expect
the House will sit longer.

Some Hon. Membears: He may
reply tomorrow. '

Mr. Speaker: This is a small matter.
So, everything can be finished today.
Hon. Members will only be too
anxious to go away after the consider-
atior: stage is over. I do not think
there will be sufficient quorum here
after that. That is my difficulty.

Under these circumstances, we shall
dispose of all this today itself. This
Bili has to be passed by a majorily
of the Members of the House and by
not less than two-thirds of the num-
ber of Members present and voting.
I do not want to impose obligations
on hon. Members who do not attend
the House regularly, by asking them
to come again tomorrow. I shall try
to allow them to take rest.

Shri H. N. Mukerjee: I am happy
to be able to accord to what the Home
Mipister said my full support, in re-
gard to the motion which he has
made. 1 understand that perhaps
fron a theoretical point of view,
when we have got election by means
of adult suffrage......

Mr. Speaker: Hon. Members will
take only fifteen minutes each, and
not more than that.

Sbri H. N. Mukerjee: I am prepar-
ed to concede that from a purely
theoretical point of view, when we
have adult suffrage, it may be desir-
able to have no veservation of any
sort, but as the Home Minister has
made very clear and as our experi-
ence testifies, it is very necessary for
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us to lend a heiping hand to the weak-
er elements in our country, and that'
is the principal reason why we wish
to extend the period of reservation of
seats for the Scheduled Castes and
Scheduled Tribes.

As a mstter of fact, it has been one
of the more notable achievemenis of
the Constituent Assembly that it has
done away altogether with separate
electorates gnd the possibility of the
growth of separatism which has pro-
duced such deleterious effects in the
history of cur country. But, at the
same time, realities had to be faced,
and reservation of eeats for the Sche- .
duled Castes and Scheduled Tribes
had got to be provided for.

Even today, 1 discover, as so many
questions in this House have elicited,
that in spite of bong fide efforts on the
part of Government—I concede that
such cfforts are made—the representa-
tion of the Scheduled Castes and Sche-
duled Tribes in the administration is
still unfortunately very limited. I do
not have tn refer to the statistics in
this regard. Very often, in this House,
we have listened to this phenomenon,
and it is most undesirable that in
spite of certain cfforts, the represen-
tation of the Scheduled Castes and
Scheduled Tribes who represent the
weaker elements in our country in
the administration is stil) very inade-
quate. It, therefore, is very clea:
that for gquite some time, it may b
necessary to make sure that the rea
representatives of the Schedulea
Castes and Scheduled Tribes are assis-
ted to come to the legislatures of our
country. It may be that on account
of the vagaries of our elections and
the particular proclivities of political
parties, maybe, sometimes, the real
representatives of the Scheduled
Castes and Scheduled Tribes are not
returned to the legislatures concerned.
But that is a matter which we can
only hope that with the advance of
progress in our country we shall be
able to eliminate. In the meantime,
unless, I feel, there is some special
protection to the Scheduled Castes
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and Soheduled Tribes, it would not
be at all fair, That is why 1 say that
it is very necessary that we continue
the provision for the reservation of
seats for the Scheduled Castes and
Scheduled Tribes for a further period
of ten years.

In this connection, I recall that some
time ago, we saw reports in the papers,
and we also heard from our friends,
about the conversion of large numbers
of people belonging to the Scheduled
Castes to Buddhism. Well, that might
have been motivated by a variety of
factors, but I wish to plead with the
Home Minister that he should make
special efforts to see to it that those
who have been converted to a religion
other than Hinduism, formally speak-
ing, are not deprived of the advantage
of this extension of the reservation.
Members of the Scheduled Castes
should not be penalised for having
been converted to Buddhism and,
having, therefore, gone out of the
orbit of Hinduism, formally speaking.
1 feel that those who have been con-
verted to Buddhism should certainly
be comprised, and should certainly be
included within the ambit of the legis-
lation now proposed. I know also that
the main principle which we should
observe in regard to  assisting the
weaker elements of our population
should be the principle of economic
disabilities. Now, it so happens that
the Members of the Scheduled Castes
and Scheduled Tribes are also, by and
large, in an economically backward
condition, and, therefore, they satisfy
that criterion.

There are other sections of the
population which, because of economic
backwardness, should secure special
assistance. But I concede that it is
not perhaps possible by means of a
legislative provision to offer parti-
cular safeguards for those who are
economically disabled. Almost the
entire population of our country s
economically backward, and that is
why it would perhaps, technically
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speaking, be rather difficult to make
any special provision for them, except
by means of social legislation of the
sort which a State like ours should
promote. But the main principle is
surely the principle of assistance to
those who suffer from economic dis-
ability, and it is only because the mem-
bers of the Scheduled Castes and
Scheduled Tribes are, at the same time,
in a very backward position economi-
cally that they require to be given
such assistance. Therefore, 1 feel that
the provision in the Bill which has
been moved by the Home Minister is
such that it ought to have our support.

I do not also oppose the idea of the

extension of the provision in regard
to the representation of Anglo-Indians
by nomination for a further period of
ten years. I do not oppose it all. But
in this connection, I wish to make one
observation, and that is this. I have
*felt that perhaps on the part of the
Anglo-Indian community, a real
effort has not been made as yet to
integrate themselves with the rest of
the Indian populatfon. I know that
there are very capable members of the
Anglo-Indian community. Some of
them we see in this House. There is
no reason why they should not, like the
Parsees, who are ably represented in
this House and who do not have any
special representation by means of a
system which, on principle, is rather
objectionable, namely, the principle of
nomination, integrate themselves
with the rest of the population. The
Anglo-Indians here, for example,
have a one-member constituency pos-
sibly nursed in their own way and
that is exactly what is not a wvery
healthy and happy state of affairs. 1
do wish that the Anglo-Indian com-
munity integrates itse much better
with the rest of the population.

Our Consiitution has made speciai
provisions in regard to their employ-
ment in the railways, the customs ser-
vices and the posts and telegraphs
services. And I do wish that in those
services at any rate, where the Anglo-
Indians have something like adequate
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representation, the Anglo-Indians
should have associated themselves with
the trade union movement in such a
way that merely on their own rights,
so to speak, without having recourse
to nomination, they are returned to the
legislatures of our country. But that
is only a hope which I express. If
the Anglo-Indians represent to Gov-
emment that they are still rather
weak and they would like to be re-
presented, and the only way of get-
ting that community represented in
the legislatures is by nomination,
then, in spite of my opposition on
principle to the idea of nomination,
I have to concede that some provi-
sion has got to be made for them.
But I am glad a certain limitation
has been put by the Home Minister
in regard to the number of Anglo-
Indians who might be nominated. I
recall—if I am not mistaken—that in
a particular State—very probably it
was Kerala—the Governor was ad-
vised to nominate perhaps a larger
number than was warranted by the
population of Arglo-Indians in that
particular State.

Shri G. B. Pant:
was nominated.

Shri H. N. Mukerjee: | am glad that
the Home Minister has now come for-
ward to say that except in one case—
in the case of West Bengal, the num-
ber of Anglo-Indians to be nominated
is two—not more than one Anglo-
Indian would be entitled by nomina-
tion to sit in the Assembly.

On the whole, therefore, 1 feel that
we should support this Motion of the
Home Minister. I repeat that the
Scheduled Castes and the Scheduled
Tribes of our country have had a very
raw deal. In the conditions of our
freedom, we are all trying in our own
way—perhaps in different ways; we
have different opinions in regard to
social reorganieation—to rise to the
full stature of our being and those
among us who are backward, those
among our brethren who are behind-
hand, should certainly have assistance
from those who are happily a little
ferward. Therefore, it is only reason-

Only one person
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able that there should be special pro-
vision for the reseryatlon of seats for
the representatives of Scheduled
Castes and Scheduled Tribes. But I
repeat that we have no such thing
even remotely as separate electorates,
that we have not got a sort of Sche-
duled Caste and non-Scheduled Caste
seats. We have a gystem under which
the Scheduled Caste and Scheduled
Tribes people can come as representa-
tives of the general constituencies. We
have not got the old, bad, evil pheno-
menon of Mohammedan and non-
Mohammedan seats. We have not got
that system at all; we have a general
clection system. We only have special
provisions in order to protect the
backward sections of our community,
and that protection, when it is no long-
‘er necessary, will no longer be in the
Constitution. We do hope that as we
advance, that special protection would
no longer be necessary, but for the
time being surely that special protec-
tion being necessary, I think it only
stands to reason that we should all
support the Motion which has heen
moved by the Home Minister.

Shri D. A. Katti: Mr. Speaker, Sir,
1 rise to oppose this Bill to amend
the Constitution of India for the
eighth time. The Bill seeks to ex-
tend the reservation of seats for
Scheduled Castes and Scheduled
Tribes for a further perind of tem
yvears.

Before 1 deal with the reasons why
I oppose this Bill, I would like to re-
mind this House that these reserva-
tions have a historical background.
These reservations have not fallen
from heaven., There was a great strug-
gle to get these reservations. The
Congress Party, which is teday in
power and which wants to impose
these reservations on the Scheduled
Castes much against the wishes of the
larger sections of that community . . .

Several Hon. Members: No, no.

Shri D. A. Katti: Those who say
‘ne’, may go outside this Parliament
House and see the §0,000 Schieduled
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Caste people demonstrating there and
saying ‘Down with these reservations’,
‘Down with political slavery'.

Shri M, B. Krishna: We have seen
such demonstrations. (Interruptions).

Mr. Speaker: Order, order. Why
should hon. Members carry the outside
trouble inside the House? They will
wait wuntil the next elections and see
who is right and who is wrong. There-
fore, I will allow the elections to deci-
de, not hon. Members to decide here
across the floor of the House.

Shri Sonavane (Sholapur—Reserv-
ed— Sch. (Castes): Let the hon. Mem-
ber not make a wrong statement.

Shri D. A. Katti: We know the his-
tory. The Congress Party was not wil-
ling to give these reservations.

The Depuiy Minister of Community
Development and Co-operation (Shri

B. S. Murthy): I think it is a wrong
statement.

Shri D. A Katti: The Congress
Party “was not willing to give these
reservatiens to the Scheduled Castes.

Mr. Speaker: Hon. Members have
got the right to speak rightly as well
as wrongly.

Shri D. A. Katti: At the time of the
Round Table Conference, this demand
was made by the leader of the Sche-
duled Castes, the great Baba S$Sahib
Ambedkar. Baba Sahib Ambedkar had
to fight and wage a war with Gandhiji.
He fought and succeeded at the end in
getting reservations.

Again, at the time the Constitution
was being framed, the top-ranking
leaders of the Congress, including
Sardar Vallabhbhai Patel and Shri
Jawaharlal Nehru, were opposed to
these reservations.

Mr. Speaker: I think hon. Members
have got limited time.
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It after so much trouble, they got.
these reservations, why should the:

Scheduled Castes throw away this:
advantage?

Shri D, A, Eatti: Please allow me-
some more time.

Mr. Speaker: 1 have no objection.
But if after so much struggle, they
got these reservations, why should
they throw these away?

Shri D. A. Katti: The views I am
voicing are important; they are the
views of my Party:

Mr. Speaker: Every hon. Member
will have 15 minules.

Shri C. R. Patiabhi Raman (Kum-
bakonam): I think a small mistake
was committed by the hon. Member.
He is mixing up reservation of seats
with separate electorates.

Shri D. A, Kattl: No, no.

The great Baba Sahib Ambedkar
was there in the Constituent Assembly
and because he was the chief archi-
tect of the Constitution, this provision
was inserted.

Shri B. S. Murthy: Is it because of
that that he is opposing the Bill?

Shri D. A. Katti: I have a right to:
speak on behalf of my Party which
derives major support from the Sche-
duled Castes. Being an ardent dis-
ciple of Baba Sahib Ambedkar, 1 am
opposing this Bill. My views are the:
views of my Party and ultimately the
views of millions of Scheduled Castes.
1 am opposing this Bill here. Outside
this House, the Scheduled Castes are
opposing it. There are 50,000 demons-
trators outside. I would request the
Home Minister to go and meet the
demonstrators.

Shri Somavane: Only 10 people are
necegsary for a demonstration.

Shri D. A, Katti: Well, Sir, I know
Shri Sonavane's case., He cannol’
carry even 10 per cent. of the Sche-
duled Caste voters with him; I chal—
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lenge. 1 know there are many
Members who welcome this Bill
(Interruptions.) But I do not know
how many of them are convinced of
the genuineneas of the objects of
the Bill. Some are supporting this
Bill because they are of the view
that there would not be adequate
Tepresentation of the Scheduled
«Castes in this House if the reservation
is abolished. Some people are sup-
porting this Bill because of the fear
that their opposition to this Bill would
be made political capital against them
at the time of elections by their op-
ponents. And the Harijan Members
simply want the reservations. That is
the simple thing about this. But let
them not be under the impression that
the Republican Party alone is opposed
to this Bill. There are many in the
CTongress Party even who oppose but
they have not got the courage to
oppose this Bill openly, Prominent
among those who openly oppose this
Bill are Shri Mahavir Tyagi, Pandit
“Thakur Das Bhargava, Dr. Ram
Subhag Singh and many others.

Shri M. E. Krigshna: They are not
Scheduled Castes.

Shri D, A, Katti: Shri Jawaharlal
Nehru, the Prime Minister of India,
has opposed this measure many
times. (Interruptions). Hon. Mem-
bers may please listen to me. Some
time back, when he was addressing
a public meeting at Ahmedabad he
said that there would be no more
reservation.

Some Hon. Members: Never. (Inter-

ruptions).

Shri D. A. Kaiti: He told us also
that he was opposed to political re-
servations. He also then said that
for such a thing the Constitution
should not be amended. Though he
is of this opinion the reservations are
‘being continued and the Constitution
ja being amended for the eighth time
within a period of 10 years. I think
it with this speed the Constitution is
amerided, within a period of 50 y=zars,
the Constitution will lose its original
<haracter.
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I am at a loas to understand wh
the Prime Minister's viewpaint mlz
not prevail, It is said that hiz advice
goes a long way in moulding the
policies of the Government. But,
in this case, the Prime Minister has
not been able to convince the Home
Minister or others who insist upon
this, though this is not a genuine and
a desirable thing. I do not know whe-
ther the Prime Minister has not been
able to convince the Home Minister
in this respect. I believe.

The Minister of Home Affairs (Shri
G. B, Pant): We both agree.

Shri D. A. Kattl: The Prime Minis- -
ter means what he says and speaks
what he means. If that is so he must
come forward and participate in this
debate and tell this House that he is
opposed to this measure. But he
cannot do it I can understand that;
being in a responsible position one has
to compromise much against his will
but here the compromise is not for
any noble purpose.

There was a time when without any
exception the Scheduled Castes, all of
them, demanded these reservations.
But today a major section of the Sche-
duled Castes are opposing this; and
the Congress party themselves who
opposed them before are now insist-
ing and are imposing this thing on
the Scheduled Castes (Interruptions).
1344 hrs,

[Mr. Deruty-SPEAKER in the Chair ]

Let us now see whether these reser-
vations have been able to safeguard
the interests of the Scheduled Castes.
As provided in the Constitution of
India the Scheduled Castes have been
enjoying these reservations during the
last 10 years. Prior to that also, for
a few years, they have enjoyed these.
But now the time has come to see
whether, before extending this period,
these reservations have done any
good to these people, whether they
have served the purpose for which
they had been created, whether
there has been any genuine represen-
tation of the Scheduled Castes in this
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House and in the other Legislatures.
(Interruption). I say reservation
is a pelitical power and political
power is  being wused for the
economic well-being and for the
social well-being of the people and to
bring about a radical change, a revolu-
tionary change in the life of the peo-
ple. Has this political power been able
to bring about any such change in the
life of the Scheduled Caste people?
The Home Minister himself said, we
have not been able to touch even
the fringe of the problem, Look at
the position of the Scheduled Castes
in the country and you will be con-
vinced of what I say.

The same atrocities are being com-
mitted to them, their share in the
services not given to them; they are
suffering from the same poverty. They
suffer from the same kind of commu-
nal discrimination. And, Members
here nor the Ministers who are repre-
sentatives of the Scheduled Castes
have been able to check this thing. I
do not blame them. I know their posi-
tion. Their position is very precarious.
They are helpless; they are bound
hand and foot. (Interruptions).

Shri B. 8. Marthy: I refuse to accept
the statement.

Mr. Depuly-Speaker: Let this House
not be an extension of the demonstra-
tions that are going on outside. We
ought to carry on the debate here.

Shri D. A. Kattl: Sir, we must

Shri B. §. Murthy: [ do not want the
hon. Member to cast aspersions on
others,

Mr. Deputy-Speaker: Hon. Members
will have to take into consideration

that we have to carry on serious debate
here,

Shri D. A, Katti: I am not at all
willing to yield.
Mr. Deputy-S8peaker: Order, order.

8hri D, A. Katti: It seems Govern-

ment are not at all interested in the
welfare of the Scheduled Castes. It
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wants merely to show that it is doing
a lot. Bat, in fact, it does nothing.
For example, there is about 60
million acres of land lying waste in
this country. Crores of BScheduled
Caste people who are landless are
asking for the grant of these lands
but the Government has never
thought of that. Here and elsewhere
also in the other Assemblies Members
are not able to press the Government
to do that.

Therefore, in Bombay, the Republi-
can Party launched a satyagraha;
within two months® time 32,000 peo-
ple courted imprisonment and the
cinema houses were converted into
prisons as all the prisons were full.
And the Government of Bombay had
to agree to all the demands, That
is what we have done. Government
is not doing anything. The ex-
perience of the last 10 years is that
these reservations have not done any
good to the people. These reserva-
tions have benefited only the Mem-
bers and none else.

An Hon. Member: Including you.

Shri D. A, Katti: 1 have won a
general seat.

Shri B. K. Gaikwad: And without
the heip of the Congress.

Shri D. A. Katti: And without the
help of the Congress. 1 defeated the
Congress.

Some people say that some Sch-
eduled Caste people have  become
Buddhists and so they are opposin
this measure. But I should like to
remind them that under the ‘leader
ship of Baba Saheb Ambedkar thi:
conversion took place in 1856 where-
as the Scheduled Caste Fedcration
passed a resolution asking for the
abolition of these reservations in the
vear 1955. Nobody should suppose
that the Republican Party is an cnemy
of the Scheduled Castes. Rather the
Republican Party is the only frien
of the Scheduled Castes. (Interrup-
tions). Baba Ssheb Ambedkar whe
fought for these reservations himself
decinred in 1955 that thes



2467 Constitution

[Shri D. A. Katti]
Teservations must go. On that ground
nobody cen say that he was opposed
to the welfare of the Scheduled
Castes. Some people say that he did
it out of frustration.

It is true that he was defeated
twice. But he was far too great a
personality to be depressed by such
defeats. But that defeat of Baba
Saheb Ambedkar is important from
one point of view, It throws a flood-
light on how the real representatives
of the Scheduled Castes have not been
returned. (Interruption). 1 kKnow
that politics is @ game of waiting. I
am not concerned with such political
gains. 1 am concerned with the
emancipation of the Scheduled Castes,
their well-being and their social
status. The Republican Party is con-
fronted with this question. We are
thinking whether these reservations
in future will help the Scheduled
Castes to attain the full stature of
man, or will they be detrimental to
their progress. After giving full
thought to this question, the Repub-
lican Party has come to the conclu-
sion that these reservations will defi-
nitely hinder the full and free growth
of these people.

When thesc reservations were de-
manded the condition of the Sche-
duled Caste people was different.
They were helpless. There was no
self-respect in them. There was a
strange type of inferiority complex in
them. It was their firm belief that
they were born to serve the caste
Hindu people. There was a firm be-
lief in them that it was irreligious to
aspire for power, for riches, for
knowledge. ‘They were degraded,
condemned and their condition was
precarious.

Mr. Deputy-8peaker: The hon.
Member should try to conclude now.

Shri D, A. Katti: Sir, ] want some
more time.

Mr. Deputy-Speaker: The hon.
Speaker himself told the hon. Mem-
ber that he was given 15 minutes, He
did not object to that cbservation
then. :
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Shri D. A, Katti: Sir, I am the only
persoh on behalf of my party oppos-
ing the Bill; therefore, I should be
given more time (Interruption),

Shri B. K. Galkwad: What he
meant was that he was the first
person opposing the Bill,

Shri D. A. Katti: 1 would request
you, Sir, to give me a few more
minutes,

1 was referring, Sir, to the inferi~
ority complex which was there in the
minds of the Scheduled Caste people.
To remove this inferiority complex
power was necessary. As you Know,
Sir, the Brahmins in this country are
having a superijority complex not be-
cause they are educationally fortu-
nate but because they have power in
therr hands. In the past they ruled
with the help of Kshatriyas; today
they are ruling with the heip of
baniras. They want to have power
sumehow and they want to rule. That
i= why Dr. Ambedkar had to fight
for political rights, for political
power.

Now, after ten or fifteen years. the
situation has changed. There has
been a political awakening among th=>
Scheduled Caste people. They have
made progress in  this respect. Of
course, they are still poor and they
are still oppressed by caste Hindus,
but they do not consider it irrelig:-
ous to aspire {or power, aspire for
wealth, Therefore, in respect of the
things on account of which Dr.
Ambedkar wanted 1o have reserva-
tions the Scheduled Caste people have
made some progress. Dr. Ambedkar
once said that a child learns to walk
with the help of a three-wheeled
cycle but when it starts walking it
must do away with the cycle in order
that it should have healthy growth.
In the same way the Scheduled Caste
people should now give up the sup-
port which they used. They are now
trying to walk independently. I do not
mean to say that the Scheduled Caste
people do not reguire any power
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(Interruption). They do require
power, but not this type of power.

This is not a power, this is a poli
tical charity. This power is lame,
dumb and deaf, It cannot speak, it
cannot walk. Such a wonderful type
of power which is given as charity
will only weaken the Scheduled Caste
people. We do not want such charity.
Instead of protecling the Scheduled
Caste people, these reservations wil)
only ruin them, degrade them, de-
generate them. Therefore, I am of
this opinion that these rescvivalions
should not be continued.

In the Statement of Objects and
Reasons the Home Minister has said
that the reasons which weighed with
the Constituent Assembly have not
ceased to exist. I do not know what
exactly he means by that, but 1 think
he means thereby that the Scheduled
Caste people have not been able to
stand on their own feet, that th.
social and economic  conditions of
these people have not been changed,
have not been improved. If that is
the meaning, then this is not the
remedy. Let  the Scheduled Caste
people be given the economic ameni-
ties. Let the laws made in their in-
terests be  implemented and let the
atrocities that are committed againsi
them stop. Let the defaulters be dealt
with sternly. That 1s the best method.
But I doubt the very motive of the
Government in making this provision.
Why is it thal this Bill is not being
circulated for eliciting opinion. If any-
body wants to challenge me I am pre-
pared to accept that challenge. Let
this Bill be circulated for eliciting
public apinion. If even 50 per cent of
the Scheduled Caste people want reser-
wvation I am prepared to withdraw this
opposition (Interruption),

An Hon, Member: We represent the
people here.

Shri D. A. Katti: I am not speak-
ing about the Members sitting here or
in the State assemblies, I am speaking
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about the public at large. Let the
Scheduled Caste people say that they
want reservation; and 1 am prepared
to accept that and withdraw this oppo-
sition. I do not think the Home Minis-
ter will not agree with this, the Home
Minister does not belicve in such
democratic methods.

The Home Minister has been able to
prevail over the Prime Minister also.
So he will not agree with this. But this
is my challenge. In the face of these
circumstances, Sir, I am forced to say
that the Congress Party in making
this provision is not having any fair
or pious motive as has been stated in
the Statement of Objects and Reasons.
By having this measure they want to
cxploit the reservations for political
ends and not for the welfare of the
Scheduled Caste people. 1 think this is
a conspiracy on the part of the Gov-
crnment to keep the Scheduled Caste
people always divided. I think this
is an attempt to foster a feeling of
weakness among the  Scheduled
Castes. If the Home Minister is so
much concerned about represen=
tation of the Scheduled Castes in
this House and the State Assemblies,
why not choose the same number of
people from the Scheduled Castes
instead of reserving these seats? That
will be, I think, a good thing. More-
over, 1n that way we will be helping
these people to mix with other people.
But the fear entertained by all the
parties is that if a Scheduled Caste
man is set up against a caste Hindu
man or a candidate from a non-Sche-
duled Caste he will be defeated and
they will lose that seat. 1 agree that
such a fear is there. But we must
be prepared to face that. We must
do away with that fear. The Re-
publican Party has started it Last
time we contested five general seats
in Mysore and four ;eals in Bombay
and we were able to win all the five
seats. In the Apgra Corporation there
are only eight reserved seats but the
Republican Partv has been able to
win 18 seats. Therefore., we must
proceed. The Scheduled Caste people
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have now got the capacity to struggle.
Let them struggle and gain strength.
Unless they struggle they will not be
able to gain strength. So long as
these reservations last they will be

dependent and they will lose their
vitality.
Lastly, Sir, when Dr. Ambedkar

demanded these reservations he was
branded as a reactionary, as a separat-
ist, as an enemy of Hindu sociely.
Now 1 ask, who is the separatist, who
is the enemy of the Hindu Society,
who is the reactionary? When the
Scheduled Caste people, being so0
much progressive, are asking for the
abolition of these reservations, the
Congress, being reactionary and sepa-
ratist, is imposing these reservations
on the Scheduled Caste people.

Shri Barman (Cooch-Bihar—Reser-

ved—Sch. Castes): Mr. Deputy-
Speaker, Sir, it is sometimes very
painful to oppose an hon. Member

who professes himself as the champion
of the Scheduled Castas. But when
the Government comes with a Bill to
serve these backward and down-
trodden communities of the Hindu
society, he opposes it. 1 was irying
to find out the reason behind it. In
this House they have so many times
supported the cause of the Scheduled
Castes and asked hon. Minister to ex-
plain why this cause has not been
served so far as the interests of the
Scheduled Castes are concerncd.
Suddenly, when the Bill has come
and the Government arc desirous of
extending the period from ten to Z0
years they are opposing it.

14 hrs.

1 tried to find out the composition
of the republican group for the reason
why there was opposilion. From a
little research I found that all of them
belong to the Scheduled Castes. Nect
only that, Three of them have con-
tested the last general election on
reserved sea!s. So, how is it that
having contested the reserved seals
and having come to this Parlisment
from the reserved seat, my hon. friend
opposes this Bill which is for extend-
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ing the period to ten more years? I

think those who oppose this measure

are suffering from some mental con-

fusion.

Bhri B. K. Gaikwad: The hon.
Member is mistaken. What my
hon. friend said was that he has been
elected to a general seat and not to a
reserved seat.

Mr. Deputy-Speaker: Hce said he
was speaking on behalf of the Sche¢-
duled Castes and that there are others

who were clected to the reserved
sea’ts,
Shri B. K. Galkwad: Does the

hon. Member mean to say that if a
Member is elected to a reserved seat,
he is not entitled to speak about it
when the time comes?

Mr. Deputy-Speaker: Order,
He has a right to speak.
hon. Member proceed.

order.
Let the

Shri Barman: My hon. friend, Shri
Gaikwad. I think, is a little confused.
What I said is that out of the
eight Members I find that at least
three of them have been returned on
u reserved ticket. Is it correct or
not? ‘That includes the leader of the
republican group. So, where am I
wrong in my statement? So, I tried
to find out the reason behind  this
opposition, Of course, the ostensible
reason is that my hon. friend onposed
it out of exasperation no doubt. I do
not blame them for it. Perhaps th:
blame lies on the Hindu society as it
is.

Now, even if this reservation be
extended by another ten years, thcy
will not be able to avail themselves

of that privilege. But why should
they oppose others? They are quite
independent and want to be out

of certain influcnces as had been just
now stated by Shri D, A. Katti, Let
them be independent. But, within
the Hindu fold, if we try to make up
the leeway that is there even at pre-
sent,—] refer to the gap between one
caste or community and another—why
should they oppoee it?
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Further, I went through the amend-
ments that have been “tabled in this
House. Yweu, Sir, have seen that one
of the hon. Members, a leader of the
Communist party, has supported
one amendment during the course of
his speech. That amendment is No. 24.

Mr. Deputy-8peaker: I must ask
hon. Members that when they desire
to convey anything to tae Chair they
may write to me and not try to come
here and tell me. That makes my
position very embarrassing. They
can write what they desire and 1
assure them that I will attend to it
as far as it is possible. They need
not come to the Chair. When they
vome and stand near me and ask or
say something, that does not look
nice. That rather puts me ir a very
awkward position. 1 request them
not to come to me here but they may
write to me from their seats. I shall
attend to their requests as much as 1
can.
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Shri Barman: As I said, when I was
going through the amendinents, one
by one, 1 stopped at smendment
No. 24,

Shri B. C. Kamble: All tho amend-
ments are not before the House. He
cannot refer to them.

Shri Barman: In amendment No. 24
Shri Easwara lyer, one of the very
astute lawyers in this House, along
with others, wants an Explanation to
be added to article 334. What is that
Explanation? The Explanstion seeks
to define that the expression “Sche-
duled Caste” in this article means
and includes, notwithstanding any-
thing contained to the centrary in the
Constitution (Scheduled Cestes) Order,
1950, the Scheduleg Caste persons
converted 1o other religious faiths
also. When I heard Shri H N.
Mukerjee, I found that he was in
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sum and substance referring to this
amendment no doubt. Later on,
when Shri D. A. Katti, on behalf of
the Republication group, rose to speak,
I expected from the tencr of his
speech that he would c¢ppose this
amendment. But he did not. So, it
remains a problem to me as to
whether they want this privilege of
extension of reservation should or
should not be extended to- the
Scheduled Caste people who> are con-
verts to Buddhism. Does the hon,
Member sincerely say that they do
not require any reservaticon for the
Scheduled Castes? [ am confused.

This amendment refers to “converted’
to other religious faith”. As 1 said,
Shri Easwara Iyer is a very astute
lawyer, and 1 have seen on certain
occasions that he is wvery meticulous
about 8 comma or a semi-colon in a
Bill. 1 do not know how he has given
cxpression in this amendment which
15 not clear. Does he mean that all
converts should be given this privi-
lege? It is a known fact that among
the converts to the Muslim reli-
gion or Christianity, thousands and
millions of converts are from the
Scheduled Castes. Does he plead for
thcnmy also? Or, does he really mean.
that the converts who have very
recently, say, three years back, taken
to, or have been converted to Buddhism
should have this privilege extended
only to them? Why is he not so
expiieit there? [ think there is some
shviniess in being exposed to that
extent, At least I expected Shri D. A.
Katti to be very clear on this point.
wliich he was not.

[ have rather to challenge Shri D. A.
Katti when he says that even at the
tim.> of passing this Constitution the
Prime Minister was against it that
today also he is against it and that it
is only the Home Minister who is
after all these things and has brought
tlus Bill and that he will persuade the
Prime Minister in this matter, Shri
D. A. Katti is in this House since a long
time. I do not know how he can make
such an assertion on the floor of this
House. Everybody knows that the
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Prime Minister, Shri Jawaharlal
Neahru, leads the nation and so0 far as
‘this Congress party is concerned he is
the leader. Apart from that, even at
the time when the Constitution was
passed, he was the leader of the Cong-
ress party, and it was the Congress
party that gave this privilege to the
. Scheduled Castes. It was predomi-
nantly a Congress party when the
Constitution was framed. So far
as | remember, there was only one
Communist member at that time. To
say rnow that the Prime Minister was
‘opposed to it is something which
-sounds astounding. It is after a Cabi-
net decision that this Bill has been
~jut forward here. So, how can my
non. friend make all the assertions he
~did?

In order to be more explicit, I would
lIike to refer to a letter from the
Prim« Minister to the members of the
~Scheduled Castes on a certain occa-
sion. That occasion relates to the
-riceting which Shri D A, Katti has
just now mentioned. In order to make
-our position clear we had to request
‘the Prime Minister to let us know
what his real intention is. If the
leader wants that the Scheduled
-Castes should not get any special pri-
vilege, because that is in the interests
-of the nation, 1 can say on behalf of
the Scheduled Castes that we shall
-certainly abide by that decision. We
have full faith, complete faith upon
our Prime Minister and our Home
Minister. If it is the decision that
they take that for particular reasons
it is for the good of the nation that
‘Scheduled Castes should be denied
the privileges that they have been
-enjoying so long, I can tell you that
we shall be the first and foremost
1o tell our people not to press for it
but to follow our leaders.

We had written to the Prime Minis-
ter on this matter and 1 would like
to read to Shri Katti what his reply
is.

An Hon, Member: He is not here.

Sbri Barmam: His party members
are here, I will only read a portion
- - . a - 3
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letter, After narrating the circums-

tances, he says:

“l agree that in the circums-
tances which we had to face when
we framed our Constitution, such
reservation for the Scheduled
Castes and Scheduled Tribes was
necegsary,”

That is one point. Then he says:

“For how long this may be
necessary, ] cannot say now.”

An Hon. Member: What are you
reading now?

Shri Barman: I am reading g letter '~

that has been written to us by the
Prime Minister, after his Ahmedabad
speech., He says:

“That is a matter which will
have to be considered at the right
time. But I do wish people to
realise, and more especially the
members of the Scheduled Castes
and Scheduled Tribes, that this
is not a good thing from the
point of view of raising certain
socia] classes.”

He says further:

“In my speech I laid stress on
the other methods being employ-
ed to raise them. The most
important one is education of all
types. The next is economic.
Indeed, these two methods are
rather linked together. Thus,
there is no question of safeguards
not being extended in future.
They are essential. But I want
mucth greater stress to be laid
on the positive aspects of remov-
ing inequalities and raising those
who may be in a lower scale
than on passive and negative
aspects like reserved seats.”

So, this is the position as stated
by the Prime Minister.

Shri Surendranxth Dwivedy: This
is all from that letter?

Mr. Deputy-Speaker: If the hon.
Member wants, it will be laid on the
Table, There is nothing trivial about
it.



g7y COenstitution AGRAHAYANA 9, 1801 (SAKA) (Tighth Amend- 2478

Now, the hon Member should be
ief. I cannot give more than ten
waiputes to any member, He will
Rindly be brief.

fikrl B. K. Gatkwad: The Speaker
announced it as 13 minutes.

Mr. Depuiy-Speaker: The number
of speakers who intend speaking Is

large that many of them will be
alppointed.

Shri B. K. Qaikwad: Amendment
o the Constitution is the most impor-
#ant subject.

Mr. Deputy-Speaker: The hon.
Member cannot have his chance now.

Shri B, K. Galkwad: Many mem-
bers want to speak; that is why I am
pmiting this suggestion.

Shri Barman: I  shall abide by
your decision and I shall not take
froch time.

1 only wanted to controvert what
@hri Katd had been saying. I
aympathise with him in his agony. 1
know that 1 have not much elo-
guence to plend our cause. But in
this case I need not, because I find
that the judge himself is dispgeed
towards us; and so, for the advocate
it is not necessary to argue too much,
1 have no doubt that in the ultimate
analysis the whole House, may be a
few excepting, will support this Bill
and, therefore, I rely upon the judg-
ment of the High Court of Parlia-
ment, which will certainly be just and
fair.

Shri Sonavane: I rise to support this
Bill. The eyes of the whole world are
focussed on India and on all its magni-
ficent developments, including the
grand social revolution being brought
about peacefully, silently and demo-
cratically. While we are on the first
lap of this evolution the beginning
Bas been well set and a  gradual
ehange towards the progress of the
barijans is pushed forward by our
Government, under the able leader-
ship of our beloved leader, Pandi‘ji,
the political heir of the father of the
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patien. This wheel of progrem is
marching ahead, and the Bill before
this august House will set that pro-
gress irmly and doubly to wipe out
completely and finally the hand of
destruction which on this auspicious
occasion is trying to put a spoke on tha
march of progress of this country.
It will be our plous duty to render a
helping hand and put our shoulder to
the wheel to see that we do not deny
the just claims of those suppressed and
oppressed people who have been
suffering for thousands of years.

Now, what are the doubts of same
and the denial of the claims by a few
others based upon?! In my humhie
opiniom, the deubts and denials em-
anate from motives of self-interest
rather than on any other valid, cogent
and substantial consideration The
history of the reservations to the
Scheduled Castes has begup from the
days of the Round Table Conference
and themcfmuptodenlh by

ravive it is
intentions and objects with w
servations in the Legislatures weere
provided for, and continued today by
this welcome measure which is before
us.

The idea and the concept underly-
ing the reservation for Schedued
Castes, in my opinion, are accepted on
all hands as the peculiar position in
which Scheduled Castes were placed
in the Hindu society. What was the
peculiar position of the  Scheduled
Castes? Untouchability, suppression,
oppression, humiliation and denial of
all the rights and advantages enjoyed
by the caste Hindus for centuries.
Now, it will be worth observing how
far the disabilities they suffered from
are non-existent now? The pages of
the report of the Commissioner for
Scheduled Castes and Schedu'ed
Tribes tell us a sad tale of a serfes of
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disabilities and injustice suffered by
them till this day. Even the daily
newspapers, which are the organs of
public opinion, are tired of printing
all these instances, as they are too
innumerable and frequent. Besides, it
is a common experience of one and all
of the hon. Members here that Sche-
duled Castes are in fact suffering at
the hands of the society.

Shri B. K. Gaikwad: On a point of
information. May 1 know whether the
hon. Member is not making wrong
statements? The hon. Home Minister
‘has said in the Statement of Objects
and Reasons that considerable pro-
gress has been made. Now the hon.
Member says that no progress has
been made.

. Mr. Deputy-Speaker: Order, order.
Every hon. Member has to give his
~own opinions. The same complaint
was made againsy the hon. Member
who preceded him also.

Bhri Bonavane: In the Statement of
Objects and Reasons the hon. Home
Minister has said that they have made
considerable progress. That does not
mean that the instances are not there
of the denial of these rights and other
advantages. Therefore 1 am pointing
out that these reservations are neces-
sary because progress has still got to
be made.

There is no drinking water, no
temple entry, no houses ete. Political
representation gives to the Scheduled
Castes, or as a matter of fact to any
community, & voice in the adminis-
tration, a mighty platform to ventilate
their grievances and generally a stalus
in the society so that they are not
looked down by the classes so far
accustomed to do so. If there is no
reservation, all these advantages are
lost to them and there is a fear that
the progress so far made due to the
reservation might be washed away
or that there might be a relapsing of
their position to  the original one.
‘Why then deny this advan‘age to
them? What is the harm to anyone
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else in the continuance of such re-
servations for a oertain specified time
to raise their level?! The only harm
that seems possible is that the seats .
in the legislature that would be re-
served for these communities would
have gone to those who are opposing
it.

Besides, as [ had referred to earlier, .
the self-interest of the non-Scheduled
Castes is in guestion. The Scheduled
Castes, who form the bulk of the
labour community, either in the felds
and factories or elsewhere, if enligh-
tened, awakened and made conscious
of their rights, would not allow to be
exploited. These are the main reasons,
doubts and grounds for the denial of
regservations. Other causes as ex-
pressed by the opponents are merely
pretenses and nothing more. I have
to say that let the past be forgotten.
Allow these Castes the opportunity to
develop to their full status by the
measures adopted by the popular Con-
gress Government. Do not stand in the
way of the progress of the Scheduled
Castes. Please help them and bring
them on an equal status with others

Mr. Deputy-Speaker: Does he ad-
dress the Chair?

Shri Sonavane: 1 am addressing the
world through you, Sir. Now let me
turn to the opponents of this mea-
sure, who call themselves Republi-
cans, the late Scheduled Castes'
Federation pecople. ... (interruption)

Shri Thimmasiah: They come from
America.

Shyi Somavane: Now they are claim-
ing in the name of new Buddhists to
be the well-wishers of the Scheduled
Castes. They ask questions here and
there and show pretense of sympathy.
But I have to say that theirs are the
crocodile tears. They want to ensnare
these classes to Buddhism. All kinds
of messures are sdopted by these Re-
publicans to convert the Scheduled
Castes to the Buddhist fold and when
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peaceful methods fail they adopt coer-
cive methods of intimidation....(In-

terruption).

An Hon. Member: | challenge the
statement.

Shri Somavane: These new Buddhists
have now become a new set of people
to harass the harijans_ . .... (Interrup-
tiom).

Mr. Deputy-Speaker: 1 am afraid
hon. Members are continuing to make
their speeches from their seats even
when they are not given a turn. I
_have taken note of those who go on in
this manner. Perhaps they may not
get another chance to make a speech.

Shri Somavane: 1 was saying that
these new Buddhists have now be-
come a new set of people to harass
the harijans. Numeroug representa-
tions have reached the Government of
Bombay of such violence. The Min-
ister of Social Welfare has publicly
denounced such acts on the part of
these new Buddhists. These are the
very people who are now opposing the
reservations. What are their reasons?
The reasons according to them are
that the reservations would not make
the Scheduled Castes stand on their
own feet, that these Scheduled Castes
would not be independent and that
they would not be their true repre-
sentatives.

Now, it is worth examining in brief
these claims. Why did Dr. Ambedkar
insist on political power? Because,
according to him, political power alone
would give the Scheduled Castes the
status needed to raise their heads.
But now these followers of the great
Dr. Ambedkar are opposing the accept-
ance of such a power! May I ask:
Who would be the true representatives
of the Scheduled Castes? Those who
demand the reservation of this politi-
cal power or those who are opposing
it? (Interruption).

Mr. Deputy-Speaker: The hon.
Member has had his chance and the
hon, Member, who is on his legs, ought
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to be allowed to have his say now.
When he was having his say, I did not
tell him that he should not say what
he was gaying. Likewise, he must be
allowed to have his say.

Shri Somavane: | am now refuting
their arguments and therefore they
are very jittery.

Mr, Deputy-Speaker: The hon. Mem-~
ber's time is already up. He must
be brief now.

Bhri Sonavane: 1 will take another
three or four minutes.

Then, again, can any sane person
maintain, without being contradicted,
that the Scheduled Castes with the
help of reservations have not been
made to stand on their own feet? Re-
servations are helping to make them
stand firmly on their feet. Now as the
Scheduled Castes are beginning to
stand on their feet, these pseudo-
representatives of the  Scheduled
Castes want to push the helping hand
away as also the Scheduled Castes,
which they claim to represent, into
the depth of another degradation and
new uncertain path.

What have they achieved? Nothing.
Look at the converted Buddhists.
Do they know as to what they are
converted for? Do they know that
they are no longer harijans? Are they
still untouchables? 1 shall give in-
stances to show that these converted
Buddhists behave as Scheduled Castes,
as they were doing before. They have
no knowledge that they have be-
come Buddhists. Do they know
what Buddhism stands for and
all the other aspects of conversion?
These are simply mass conversions.
They are simply raising their hands
without knowing anything, any word
about reasons and the advantages of
conversion. I maintain that the only
thing that they have achieved isz that
they have carried the curse of un-
touchability to the Buddhist fold. So
far only Hindus and Sikhs knew un-
touchability. But now the Buddhist
fold will be infested with this curse of
untouchability.
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Having dealt with their grounds for
opposing the reservation, I would ask
hon. Members to lock to amendments
of which they have given notice. They
can see a very sorry spectacle of con-
tradiction. Once they say, “We do not
want reservations”. At other times
they say, “Let there be separate elec-
torates.” This is the way they are
thinking. I hope this august House
will come forward in giving whole-
hearted support to this downtrodden
community. The Congress Govern-
ment is doing the right thing by the
Scheduled Castes by bringing for-
ward this Bill. I hope the Bill would
have the whole-hearted support of this
House and will be carried by a great
majority.

Shri Surendranath Dwivedy (Ken-
drapara): Mr. Deputy-Speaker, we
are not against any protection, statu-
-tory or otherwise to communities
which have been denied all normal
privileges of society for ages now,
socially, economically and in many
respects. But, I really want to record
my protest and resentment at the
manner in which this Bill has been
brought before this House.

I would earnestly request the hon.
Home Minister to consider that this is
not a matter which should be con-
sidered only on the question of ma-
jority and minority in this House.
This is not a party question. This is a
matter which affects the entire future
of our society. Its repercussions will
not be confined to ten years. But, I
feel it has far-reaching consequences.
Therefore, when this matter was first
discussed in the Constituent Assembly,
it was debated for days, months and
various factors were taken into con-
sideration. What was the background
then? The background was quite
different from what we see today
Then, the constitution-makers were
confronted with a situation. The
British had withdrawn; there were
fissiparous tendencies in our country.
The pernicious system of separate elec-
torates had come into being. They
were trving hard to find out an agree-
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ment so that all these eiements could
come together and subscribe to the
principle of building up a genuine
nationalistic democratic State in thi¢
country. Therefore, some sort of a
compromise or agreement was reached
amongst them. Not that the matter
was taken to the people, but suffi-
cient time was given and persons be-
longing to the different communities
who were represented in the Con-
stituent Assembly were separately con-
sulted and their consent was taken to
reach this conclusion of extending this
reservation for ten years. But, it was
made clear that it should not be a
permanent  feature in our Con-
stitution. Everybody agreed, when
they accepted this compromise, that
we should henceforward not think in
terms of minority, caste, religion, but
all of us should think in terms of
Indian citizens.

Shri Barman: We are doing that.

Shri Surendranath Dwivedy: 1 am
coming to that. I am not accusing
you. I am saying, you mean the
Member who inferrupted me. I am
not accusing the Scheduled Castes
or the Scheduled Tribes.

Mr. Deputy-Speaker: The hon.
Member should not be swayed by the
interruptions. He should continue his
speech. i

Shri Surendranath Dwivedy: What
I meant was that the over-riding con-
sideration was that all of us should
forget that we belong to any religious
sect or that we belong to a minority.
The over-riding consideration was
that we should all bui'd up the Indian
Stale, considering all of us as belong-
ing to the Indian State as equal citi-
Zzens.

When that was accepted, certain.
responsibilities were given to the Gov-
ernment, to the State that within 10
years, they would act in such a way
and the obligation should be dis-
charged in such a manner that, after-
10 years, these people who are said to
be backward, economically, socially
and otherwise, would come on a par
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with other citizens, so that there will
be no occasion for all these reserva-
tions in our Constitution. The intro-
duetion of this Bill does not matter.
Let us not be swayed away with the
feeling that this Bill hag been introdu-
ced extending the reservation only
to Scheduled Castes and  Scheduled
Tribes. It is also extending tihe
principle of nomination and it is also
giving nomination to Anglo-Indians.
I do not know what is the eriterion.
How the hon. Home Minister would
explain that the Anglo-Indians in this
country are also beckward educa-
 tionally, economically and socially, I
do not know. I do not know how they
also come into the category.

The Bill should not be judged mere-
1y that it is an extension of reserva-
tion only to Bcheduled Castes and
Scheduled Tribes. It is also an exten-
sion of nomination in a democratic
constitution. I do mot kmow whether
the House is prepared to accept that
even at this late stage. Therefore, I
fesl that this is a serious matter. This
did sot corne suddenly, It was known

the country whether this was neces-
sary and whether the country is pre-
pared to extend this reservation for a

What are you aiming at? Are you
iiming at social integration ar sepsar-
ition? Are you going remlly to re-
pord as a permanent feature thu

ment) Bill
casie mentality in this country as it 1o
prevailing? What are you aiming at?
This means that even the Congrems
Members want reservation for 30
years. That means that whatever
progreas you may have made, or
whatever little benefits you have given
them, the Government have not hean
able to create confidence amongst
these backward communities, they
have no faith that the Government
is really going to improve their con-
ditions. That means that even after
30 years or 50 years, they are not
confldent that they would come on a
par with other citizens and other
developed communities of our society.
I would like to have a clurifieation
of what is their aim. Is it your pur-
pose or are you going to give this

Shri B. 8. Murthy: Against whom?
Shri Surendranath Dwivedy: Agnine
whom, you should know. You should
realise that. I feel that thix iz anly
to satisfy some politictal sectiong, be-

any movement, any organisation
ameng  the Scheduled Castezs and
Scheduled Tribes to demand  their
rights as citizens of this country. I
find there is a political motive behind
this.

I have no objection as I stated in the
beginning, to a statutory provision to
make [t obligatory on the Govern-.
raent to implement the provisions. We



2487 Constitution NOVEMBER 30, 1959

[Shri Surendranath Dwivedi.]
wanted to abolish untouchability. The
provision in the Constitution has not
been implemented because there are
no stringent measures. Provision to
make the offence cogniseble is not
there. If we want to remove the dis-
ability, there must be stringent pro-
vigions and the machinery should
move. The Government should move
the entire country to devote their at-
tention to see that no citizen of our
country suffers under any disability.
That should also be done by all politi-
cal parties. We should approach this
question in that way.

I want to know whether the Gov-
ernment think that after 10 years,
there would not be any occasion for
them to come with another Bill. We
should have been happy if this period
had been for five years and the Gov-
ernment had made a declaration
that within 5 years, all these diffieul-
ties would be over and they take that
responsibility on themselves. We are
not standing against this Bill, again I
would like to say, so far as the
Scheduled Tribes and Scheduled
Castes are concerned, It should not
be taken that they are a minority.
They are not a minority. They have
a right and they should get all the
privileges that have been denied to
them.

Then, I come to the question of
Anglo-Indians. I want to know from
the Home Minister how they come in
here. ‘This question about the Anglo-
Indians was discussed. 1 will quote
only Sardar Patel. I do not think the
hon. Home Minister will say that they
are also backward. When this ques-
tion of giving nomination to the
Anglo-Indians came up, there was
objection from different vsections in
the Constituent Assembly. Sardar
Patel stated like this:

“The Anglo-Indians have special
rights or rather special privileges
or special concessions which they
have been enjoying in certain
types of servicer such as  Rail-
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ways and some one w two other
services. Now, suddenly to with-
draw these concessions and o
ask them to abandon these claims
or these concessions and to stand
with the general standard would
put them perhaps in a difficult
position. They may not be pre-
pared for that at present and it is
better we give them time for ad-
justment. They now know that
they have to prepare themselves
for this. They have ample notice
and I am glad to say that they
have agreed that they take this
notice.”,

In reply to that our hon. friend Shri
Frank Anthony said:

“Every wise minority will look
forward to the time, soomer or
later, when it will take its place
not under any communal label or
degignation, but as part and parcel
of the whole Indian community.”.

He took the hint that was given
by Sardar Patel and accepted ten years
and no more. That was the agree-
ment. But now, Government are not
leaving them out. I do not think the
Anglo-Indian community would ever
be integrated in the Indian society,
if Government go on giving these
privileges to them; they will continue
to be a privileged society in this
country. We do not want that this
should continue in a =ocialist society
which we aim at.

Again, why should there be momin-
ation? Why should we introduce
nomination again into our Constitu-
tion? On principle, 1 oppose this nomi-
nation. If really Government want
to give them szome representation for
five years or ten years, why should
they not try to give them reservation
just as they have proposed to give to
the Scheduled Castes and Scheduled
Tribes? Let them face other com-
munities and come into contaet with
them. All these things should have
been made possible. Nomination, ia
my opinion, is a dangerous thing.
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I would still request the Home Min-
ister to withdraw that part of the Bill
which relates to the Anglo-Indian
community. I hope the Home Minis-
ter would take rll these things into
consideration, and I hope the House
would support and accept my amend-
ment which purports to abolish this
provision which gives nomination to

the Anglo-Indian community.
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' Shrl Basamatari  (Goalpars—Re-
served—Sch. Tribes): Mr. Depu y-
Speaker, I rise to express my heartfelt
geatitude  to the Government, and
more particularly to our mered
Home Minlster, for rightly introducing
this Bil for the amendment of the
Consti ution to extend the reservation
of seats for the Scheduled Castes and
Scheduled Tribes in the House of the
People and the Legislaiive Assemblies
of the Sta.es for another ten years.
Therefore, 1 wholeheartedly support
this Bill.

fverybody knows that these under-
developed sections of people in our
country were utterly neglected during
the British regime. They could not
avail of any opportunity to raise their
heads socially and economically, So

porated in the Constitution by the wish
of the Father of the Nation, Mahatma
Gandhi, and the other great leaders
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and it was implemenied only from
1937 to 1946, and that too when de-
manded by the national leaders of our
couniry.

You know how the late Dr. H. C.
Mukherjee, the leader of the Indian
Christians and Vice-Chairman of the
Cons.ituent Assembly, and Father
D’'Souza had forgone their reservation
of seats and other facilities given to
the Christians but wholeheartedly ad-
vocated the cause of the Scheduled
Castes and Scheduled Tribes in the
Constituent Assembly.

The purpose of this provision was
solely to bring these down-troddea
and ill-fated peopie to the game
standard as that of the other ad-

proporiion that the gulf iz wider.
Therefore, the Father of the Nation,
Maha.ma Gandbi, had feit very strong.
Iy then that uniess these people were
brought to the same leved, the country
could not be regarded as sdvanced
and strong, just as & man could not
be considered physically perfect if he
was lame. That position still remains
and this amendment is imperative for
at least another ten years with dowbi-
ed or re-doubled efforts to bring

them
the
advanted communities. Our people
also feel very strongly tbat without
reservations, they shall not get ade-

quate representation in the legisla-
tures.

After the achievement of independ-
ence, we have drawn up various plans
and schemes for socio-economic de-

come up to the same standard of the
other advanced communities who are
hundreds of miles ahead within thess
ten years, whatever our object or plan
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might be, and they are advancing at

a still mwore rapid pace?

I submit that when this subject of
ieservation was discussed, many of us
then stated in the Constituent Assem-
bly that ten years were quite inade-
quate compared to their backward-
ness. In reply thereto, our beloved
Prime Minister observed, if{ I remem-
ber correctly, that it was not inade-
quate if the leaders of the country put
their heads together to bring them up.
But that has not been done. Hence
this amendment.

Not to speak of other leaders out-
side, here in the House itself I am
sorry to find that some of our friends
have failed to understand the wvery
object and spirit of the provision. This
proves how this provision was misun-
derstood and misused so far. I had
an occasion to visit the backward and
interior parts of almost all the States
while I was on the Nomadic Tribal
Inquiry Committee constituted by the
Home Ministry. I found that about 80
per cent of the Scheduled Castes and
Scheduleq Tribes are landless and
homeless. In my previous speeches, on
the discussion of the Reports of the
Commissioner for Scheduled Castes
and Scheduled Tribes, 1 gave detail:
every time as to how the mont v sanc-
tioned by the Central Government to
different States for their betterment
had been badly misused and divert-
ed to purposes other than those for
which it was meant. Therefore, I do
not like to repeat those things here.
What is done cannot be undone. But
when the time iz extended, we should
be very careful and sincere in remov-
ing the disparity within this period
with more funds. In that connection.
1 would like to make observations.

1 feel that all the schemes drawn
up by the Government of India and
the States cannot be covered by the
amounts sanctioned by the Centre.
Therefore, adequate stress should be
laid on, snd priority given only to
their primary needs so as to make
apid progress in thelr development,
ungd that gshould be as follows: (i)
Bducation, (1)) Economic development
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and communications, and (ili) Public

health.

In my humble opinion, education is
the only instrument to bring them
up, and the rest will take its owm
course, For this, [ suggest the intro-
duction of the residential type of pri-
mary and secondary schools for the
tribals and scheduled Castes. In this
connection, I would like tp refer
proudly to my own State of Assam
as an example, There the Hill tribals
are most educated and their percent-
age of literacy is more than 30. It was
only due to the missionaries who took
so much pains to bring them up in
their socio-economic life during the -
British regime. It is also found that
the percentage of these Hill tribal
students passing in the examination is
far higher than the rest of
Assam; it is the result of the
residential type of schools introduced
in the Hills. Therefore, I urge upon
Government to spend more money in
education for the Tribals, and Sche-
duled Castes in the plain areas by
iniroducing residential or Ashram
schools where there is lack of suitable
environment for education.

Coming to economic upliftment, 1
would like to submit ihat 90 per cent
of the Scheduled Castes and Schedul-
ed Tribes are agriculturists, but it is
an irony of fate that 80 per cent of
them are landless. Therefore, I sug-
25t that Government should find
ways and means to provide them with
lands to ameliorate their economic
condition, at far as possible introduc-
ing some sclentific method to improve

agricultural practices for better pro-
duction of food.
Adequate emphasis should be laid

on the introduction of cottage indus-
triezc among them through co-operative
societies making sufficient loans avail-
able to them. But you know that
people who are homeless and hearth-
less cannot get loans, as they have
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indebtedness, the co-operative method
is the only way.

But there should be some relaxation
in rules and regulations in the case
of Scheduled Castes and Scheduled
Tribes, to enab¥* them to obtain loans
easily for their economic uplift.

Mr, Deputy-Speaker: The clocks are
co-operating with the the hon. Mem-
ber! R

They are not moving. But 1 hope he
would conclude soon.

Sbri Basumatari: The present gene-
ral rules under the Co-operative So-
cieties Act are very stiff, and without
the mortgaging of immovable pro-
perty. one cannot get loans. When 80
per cent are landless, how can you
relieve them by the present rules? 1
therefore request Government to make
a special provision in the Co-operative
Secieties Act to enable them to obtain
loane to improve their lot.

in the absence of communicationg in
the tribal area, they have to sell their
produce, articles and goods, at much
lower prices in  the market. At the
same time. they cannot send their
children to schoo! some time. There-
fore. adequate emphasis should be
laid on the construction of roads in
their areas.

As regards public health, in  the
organisation of medical aid, stress
should be laid on the concentration
of 4 drive towards the eradication of
some of the diseases  like  leprosy.
maleria and vaws. Priority should be
given to the provision of drinking
watcr supply throughout the vear.

In conclusion. I appeal te the House
and the hon. Members to support this
Bill wholeheartedly without any men-
tal reservation so that these ill-fated
sections of the people may be found
equally advanced as the others in all
respecis at the end of this period of
ten years.

15 hrs.
Shri C. R. Pattabhi Raman: I wish

ai the outset to refer to article 17 of
the Constitution to which reference
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has been made already and to point
oui that we have abolished untoucha-
bility. There was an attempt to make
it appear as though untouchability was
synonymous with the provisions in
articles 330—342 under Chapter XVI
of the Constitution. In those articles,
yvou will not find the word ‘untoucha-
bility’ mentioned once. On the other
hand, reservation is made for Sche-
duled Castes and Scheduled Tribes.
We have to bear in mind that article
46 in Chapter IV containing the direc-
tive principles is very clear. It says:
“The State shall promote with
special care the educational

and economic interests of the
weaker sections of the people,

and, in particular, of the
Scheduled Castes and the
Scheduled Tribes, and shall

protect them from social in-
justice and all forms of ex-
ploitation”.

That is the crux of the problem. It
is reservation that is sought to be
made to help the weaker sections of
the majority community. Really, we
must go to the historical aspect of it.
What was meant was this. Must there
be joint electorates or must there be
separate electorates? That was the
issue then. The Poona Pact, for
which the Father of the Nation, near-
ly fasted unto death, was the result
of that. Then we decided on joint
clectorates. What was the position
before? We had separaie electorates
for the Mohammedan community. We
had Mohammedan, Non-Mohammedan
and (General—that was the classifica-
tion of seats in the pre-.independence
days. Mahatmaji did not want this
sort of classification inside the Hindu
community. He fought against it and
the result was the Poona Paci.

Ag the hon. Home Minister has
pointed out. every endeavour has
been made to see that improvements
are made in the conditions of the
Scheduled Castes and  Scheduled
Tribes. I dare say it is falling short
of truth to say that in the past
ten vyears nothing was done. That
statement is wide off the mark. What
really is the position is that we have
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made our attempts to ameliorate their
condition. but we have not succeeded
to the full; we are still making
attempts towards our goal.

What is the position? A single-
member constituency means today
about 5-6 lakh people—voters. A
double-member constituency means
much more than that. Is it possible
to say that the members of the Sche-
duled Castes have really come up
socially and economically to that level
from where they can contest by them-
selves? If they belong to a party, it
may help them to an extent. But can
it be said that they are economically
so forward that they can attain this
status by themselves? We are trying
to make reservations and seeing to it
that they can be able to get actually
that status. Without representation in
this House they cannot ventilate their
grievances. It has also been pointed
out that they have been able to
achieve much, How is it? Because in
this House they were able to ventilate
their grievances. But for that there
could have been no redressing of
the grievances, This constitutional
amendment really seeks to give them
representation in this House; nothing
more or nothing less. All the other
ameliorative measures may be a part
of Government’s policy. But here we
are trying to see that a sufficient
number of the representatives of the
Scheduled Castes and Scheduled
Tribes are represented here so that
their case will not go by default; to
see that their voices are heard and

their grievances are heard and
redressed.

- It is also stated that the other com-
- munities should be given the same
rights—other religions, Actually. what
will happen is this. Other religions
have been repeatedly pointing their
finger of scorn at us and have heen
' claiming converts only on the basis
‘of the wvarious inequalities in the
'H'ndu religion. The majority com-
munity are thoroughly ashamed of
"what they did before, for generations
:tc the Scheduled Castes and Schedul-
iEd Tribes. They are trying to atone

!
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for it. It may be that they are falling
short of it. It is the right of the
Schedulea Castes Mempers to pont
out how they are falling short or how
they are not really fulfilling their
targets.

We have got our Five Year Plans.
It may be that in one or two items
we may not be succeeding so far as
the targets are concerned. That does
not mean that the Five Year Plans
are very bad. In the beginning we
had a ten years’ period. We are
extending it by another 10 years. It
is said that it is really going to be
a perpetuation. If at the end of
another ten years the economic ang
social conditions of the Scheduled
Castes and Scheduled Tribes have not
improved, certainly, we have to
extend it to another ten years. We
have really to study whether they
have reached that economic status in
life which will enable them to stand
on equal basis with us.

I am not speaking of scholarships.
There are poor people even in
the higher castes. They should also
get scholarships. It is not as if some
bone is being thrown at some lower
animals. Nothing of that kind. I am
sorry I am repeating myself, Their
poverty does not come into this at all.
How can the people who had been
kept down and who had been sup-
pressed rcatch up with the majority?
How can they get eclected to the
House unless there is reservation for
them; you do not have reservation—
how else can you get that?

At this time when we are facing
a crisis should we have a separate
entity inside the Hindu communi‘y?.
Is there any attempt now being made
for a separate electorate? No. It will
be wrong if you really do that because
that will really be perpetuating what
the Britishers did. We are not here
to divide and rule. We are irying to
stand as one man. We are all Indian
citizens. Whether one is a Scheduled
Caste or a Christian or a Muslim, all
of us are Indian citizens. It is a legal
right which does not depend upon the
enumeration or classification of com-
munities. At this critical hour can
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‘we have a Scheduled Caste community
hav.ng its own grievances and ssying

that they are not properly represant-
<d?

I am not trying to impute motives
%6 some Members of the Opposition.
1 am not saying all of them are
motivated. At lemst some vf them
#Are. They have always been pointing
out to the lack of representat.on in
the Legislative Assemblies or other
bodies. Can we afford to have all
these grievances at this critical hour
when this country has got an aggres-
sor at its borders? This reservation
is really a measure for providing
representation in the Legislative
Assemblies and in Parliament. There-
4ore, thiz Bill deserves all support and

-1 support it.

Shri L. Achaw Bingh (Inner Mani-
pur): Mr. Deputy-Speaker, Sir, I rise
10 support this Bill. We are discuss-

" 4ng articles 333 and 334 of the Consti-
fution. These articles respectively

vide for the reservation of seats in

he Legislatures for the Scheduled

Castes and Scheduled Tribes and also

for the representation of Angilo-
Indians.

In the original article it was pro-
vided that the period would be only
10 years. Now this Bill proposes to
give another 10 years to the Scheduled
Castes and Scheduled Tribes.

The Statement of Objects and
Reasons says that the reasons which
weighed with the Constituent Assembly
for making provision for the afore-
sald reservation of seats and nomina-
tion of members have not ceased to
exist. That is the wording of the
Statement of Objects and Reasons.

It is a fact that much progress has
not been made. The progress has
heen very slow in bringing the Sche-
duled Castes and the Scheduled Tribes
%0 the level of the other citizens.
There are other reasons also for the
slownesg of the progress of their deve-
lopment. The Btates are very apathetic
m the implementation of the schemes
f#or these Scheduled Castes and Sche-
dyled Tribes.
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Again, every year when we discuss
the Report of the Commissioner of the
Scheduled Castes and Scheduled Tribes
we find that the States do not care to
inform the office of the Commissioner
about the schemes which they have
carried through., It is reported that
detaily of expenditure for the First
Five Year Plan certified by the
Accountants General have not come
from some Btates up till now. The
figures about education and employ-
ment of these people are very uncer-
tain.

It cannot be denied, of course, that
there has been some progress. Some
progress has been made, but the pro-
gress is not adequate. The economic
and social conditions of the Scheduled
Castes and Scheduled Tribes are as de-
plorable, as appalling as before, They
are still in need of our support and
protection. They are not now in a
position to assert themselves. There-
fore, it is not right, it is not wise to
do away with the reservations and not
give them special protection. Nearly
about 80 million of our population are
still in a backward condition and
special protection for them deserves
our support.

When this article of the Constitution
was being discussed in the Constituent
Assembly, Dr. Ambedkar was of the
opinion that these reservations should
continue for a longer period. He was
very definite in the case of the Sche-
duled Tribes. 1 would like to quote
his own words. He said:

“So far as the Tribal people are
concerned, due to their social,
educational and political back-
wardness, I am sure, very few of
them will be returned to the
Assembly if reservation is
abolished. I feel that even after
the lapse of ten years we shall not
be able to remove the backward-
ness of the Tribes.”

In fact, the progress has been very
<low in the case of Scheduled Tribes.
The women in both the categories—
Scheduled Castes and Scheduled
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Tribes—are much behind their men.
As long as this trend continues, it
would be unwise to do away with the
reserved seats because through their
own representatives these peaple
would be able to express their griev-
ances. They may not be able to repre-
sent themselves or place their views
very strongly but, after all, they are
their best spokesmen.

Sir, there are conflicling views
expressed in this House, There are
people who want that this reservation
should go. There are various con-
siderations. It is also contended that
if we continue these reservations
fissiparous tendencies would grow.

Again, it is contended that it
is an unnecessary evil and
that these reservations  should

not be taken to perpetuate seclusion
of the community for all time to come.
Some people say that there would be
grouse from the majority community
because jn separate electorates the
members of the majority community
do not have their representatives.
They have no right to send in their
nominations. They cannot nominate
their candidates. But we have to con-
sid'r the matter with the seriousness
it deserves. We are not convinced
and the Government is also not con-
vinced that the members of the Sche-
duled Castes and Scheduled Tribes
would be able to stand themselves,
stand on their own legs with the rest
of the society. There are, therefore,
special reasons, economic reasons,
social and educational reasons for
giving them protection.

I would like to submit, there have
been some lacunse in the administra-
tion of the welfare departments. One
index of the progress of these deve-
lopment projects would have been a
decline in the list of Scheduled Castes.
Instead of such a decline there is an
incresse in the number in the list of
Scheduled Castes and Scheduled
‘Tribes.

There ig another tendency in this
respect. The Commiasioner for Sche-
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duled Castes and Scheduled Tribes, in
hiz repoxrt for 1838-57, says:
‘Backwardness has a tendency

to perpetuate itself and those who
are lsted as backward try to
remain as such, due to various
concessions and benefity they
derive, and backwardness becomes
a vested interest”,

But then it is true that some of t.he
members of some other castes and
communities would also press thasir
claim for inclusion in the list. But
our goal is a casteless and classless
society and there is a proposal to
revise the list also. However, a
criterion has to be determined and
our hope is that the list will be
reduced, from year o year.
But so long as the list cannot be
reduced and the Constitution provides
special responsibility, under article 48,
for safeguarding the interests of the
weaker sections of the soclety, it is not
politically and strategically wise to do
away with reservation of seats. That
is why we give our wholehearted
support to this Bill. It is our sacred
trust, and it will be in the fitness of
things, that we continue the protec-
tion to the Scheduled Castes and
Scheduled Tribes, and the special pro-
visions given in the Constitution for
the reservation of seats for Scheduled
Castes and Scheduled Tribes should
continue.

Lastly, 1 would like to submit one
thing. There has been some demand
from some quarters that the double-
member constituencies where seats
for Scheduled Castes or Scheduled
Tribes are also provided, should be
made into single-member constituen-
cies. I am not in favour of this
demand, because I have had experi-
ence of a separate electorate in my
State. In the outer Manipur consti-
tuency, there is reservation for Sche-
duled Tribes and about 50,000 voters
of the majority in the parliamentary
constituency are deprived of sending
their representatives to the House of
the People. They feel that they are
deprived of some civil and political
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rights and it would be proper if
we make these separata constituencies
into double-member constituencies.

S0, I would like to support the Bill
with these words. As regards the
double-member constituencies, I feel
that they should be allowed to stay
becauxe that will encourage co-
operation, mutual trust and mutual
responsibility among the members of
the different communities. They
should be allowed to stay.

Shri Tyagl (Dehra Dun): My only
appeal to the House ig this: let us not
allow ourselves to be intrigued into
~the belief that any reservation of
seats in legislatures, whether it be in
Parliament or in the Assemblies, does
really add in substance or concrete to
a caste as a whole. 1 am not yet con-
vinced of the logic that the presence
of a few members of a particular
caste does help that caste at all. If it
did help the Scheduled Castes it would
also help my caste because I am also
here, and Shri Nehru's caste too. So,
everybody has a caste behind him in
India. (Interruption). I am sorry;
you will spoil your own case, if you
just disturb me.

My view is that the caste does not
get even the least benefit out of it.
The cause of the Scheduled Castes is
one which the nation as a whole has
undertaken. It was Mahatma Gandhi
who changed the name of the un-
touchable into Harijan, and the last
days of his life were spent for the
upliftment of the Harijans. Now the
whole nation has undertaken that
task. But that mission cannot be
fulfilled by giving a few seats to the
Scheduled Castes alone. It is really
something else that is needed, and
that is being done.

I agree with hon. Members that
they still deserve looking after,
because the Scheduled Caste people
have been down-trodden for centuries
together. Therefore, they do deserve
all help, sometimes even dispropor-
tionately and it is only that way that
we can do justice to them; because,
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they have been suppressed dispro-
portionately. Therefore, it is a sort of
panacea that the nation must do to
them. I stand for all concessions that
are offered to Scheduled Castes to
ameliorate their condition. But, if I
were to keep quiet I would perhaps
be guilty of not making myself clear
and not satisfying my conscience.
May be that by my expressing mYy
views I may lose quite a few voters
and some friends also. I have come
down from the Himalayas to express
my views. I know that I can never
lose my friends in the Scheduled
Castes, because ultimately they will
realise that I am always with them.

Now I would invite your attention
to the Report of the Commissioner for
Scheduled Castes and Scheduled
Tribes. I refer specially to his con-
cluding remarks at page 120 of his
Report for 1856-57, where he says:

1523 hrs.

{Sarr C. R. Parrasmx RAMAN in the
Chairl

“Our aim is to have a classless
and casteless society and we can-
not continue for ever classifying
people according to castes and
classes appellations.”

Shri M. R. Krishna: Read bis report
further.

Shri Tyagi: I can rcad his report
But will you give me his freedom?

Mr. Chairman: The hon, Member
will kindly address the Chair.

Shri Tyagi: Further extension will
vause trouble. In fact, in the Con-
stituent Assembly when the Census
Report was being discussed, I sug-
gested that all castes should be
eliminated. In fact, our goal is class-
less society. How ecan  classless
society be ushered in if every day we
dinned into our ears “this class; that
class”? 1 think that goes against the
whole conception of a consolidated
and united one nation. (Interruptions)
These interruptions will not upset me.
1 shall go oan. My friend wanted that
I should read further. I will read it.
The Commissioner says:



. §o7 ~ Constitution  NQVEMESR %, 14

{8hri Tyagi)

“Backwardness has a tendency
1o perpetuate itself and those who
are listed as backward try to
remain as such, due to various
concessions and benefitg they
derive, and thuzs backwardness
itself becomes a wvested interest.”

After all, an officer has been appointad
for this purpose. He submits a repart
to the President and in that report he
says so. It iz a fact and people know
it It may be that 1 may be losing
my friends, but that is a different
matter.

Despite this, 1 do say that we should
g0 on with the same speed and do all
we can to ameliorate the condition of
the Scheduled Caste people, because
they are Scheduled Castes. 1 am sorry,
1 have to name them as Scheduled
Castes. I hate the words “Scheduled
Castes” “Brahmin castes” or any other
caste. 1 shall call them the ‘poor class’,
Now when we have taken to an
economic revolution, we should change
this nomenclature of caste into class.
Let them be called the ‘poor class’
and let the ‘poor class’ be helped. I
do not mind that. But please do not
remind them everyday as to of what
caste they are. It is not on caste
basis.

Then, he also says:

“But we can make a beginning
in the direction of abolishing the
ideology of caste wrongly put
under name of ‘Backward Classes’
by changing this nomenclature
into ‘Educationally und Socially
Backward Classes’ as is done
under Article 340 of the Consti-
tution and ‘“Weaker Section of
the people as is  done under

* Article 46 of the Constitution,....”

Bhri B. 8. Marthy: Is Shri Tyagl
quoting the Commissioner us a Daniel
come to judgment?

Bhrl Tyagl: When all those who lay
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forego all their old princigies,
is one man, the Commissitner,
holds it. Why oan I oot quate

him?
Skrl B, 8§, Murthy: 1 am not ohject-
ing to that, I am only asking whether
be is taking that as his cue.

Bhrl Tyagi: I am taking his cwe.
where shall 1 go? BSo, wherever
is salt, I shall take the cue
because I am barn on this salt w
taught me unity and consclidation of
the nation. Wherever it is....
(Faterruption).

Shri B. 5. Murthy: 1 am alm

authority eof the Gevernment. He I8
referring to the Commissioner's
Report. He can draw his strength
from that source.

Shri B. 8. Murthy: I am not ques-
tioning that.

Shri Tyagi: In the beginning there
were about 300 or 400 Scheduled
Castes. The number of Scheduled
Castezs has now gone to more tham
1,000. This is the way we are increas-
ing. I could understand if economic
conditions are bettered. If they are
bettered to some extent, they may be
bettered. But then what iz the use
of that betterment, if the number ia
expanding? So people are just falling
into it. There must be some arrange-
ment.

The Commissioner has given a good
suggestion, which deserves the oon-
sideration of the Parliament. He says
that there must be a survey undes-
taken of those families who are much
better off. How can I giva the bensftt
now? Only because they were bora
of certain parents?! This goes against
the spirit of the Constitstion ' eswd



3900  Cometitution AGRAHAYANA 9§, 1881 (SAKA) (Eighth Amend. yoro

dempeoracy. How on earth can a Sche-
duisd Caste man say, for instance, &
ehamor O @ sweeper, who dees mnot
sWweep, who has entered into industry
and has now become a millionaire,
that his children also will be entitled
to any benefit?

Bhri B. 8. Marthy: No.

Shrl Tyagi: I am not asking hum,
He can gpend his breath when he gets
a chance. He can give a reply when
-bis chance comes. I do mot want to
-gek the question of them.... (Inter-
wupdion). I am not prepared to yield
%0 them and I must bave my say.

1 must say that under such circum-
stances, if at all we want to keep
these benefits to go, we must see to
ft that such of the people in the Castes,
such families as have risen much
higher, higher than the average people,
are ex-communicated from the Castes
for the purpose of these benefits so
that the benefits may go to the poorer
‘classes,. Why should an M.P, or his
family, if he has a family status, get
the benefit? The idea of the nation
was not to give benefit to a person
because he was born in a certain
family.... (Interruption). The bene-
fit was to go to a caste which was
poor and which deserved the help of
the nation. Therefore my argument
ja that the representation of a few
‘persons in the Constituent Assembly,
in the Assemblies, in the Central
Assembly, in the Legislative Assembly
or in the Parliament does not do any
substantial good to the Castes as a
whole, That is my argument. It does
good to the individual family. I
therefore suggest that if at all we
gave any such representations, we
must also take to the suggestion that
we must have a survey of the condi-
tions of the families in that case and
take ocut such ones of them, as we
slways take out the cream, from the
benefit which is meant to help the
poorer people. Suppose there are any
persons among the Scheduled Castes
who are better off than my»self or my
{amily, I suggest that those persons
#wd those familiex should not be

ALY TOTY,
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allowed to draw any bemefits which
are really the share of the poor peogple
and not of the rich, whatever be thelr
caste. That is my first argument.

I wish to draw the attention of this
House to the old days when Mahatma
Gandhi had fasted. He was opposed
to a special representation. Par¥a-
ment at least be without any dwsune-
tion. At least Parliament must be a
caste-less society. Therefore, I am in
favour of this Bill being circulated so
that we could have the reaction and
the opinion of other colleagues outside
this House. Mshatma Gandhi during
his fast sald that he did not mind
untouchables being converted to Islam
or Christianity, but he could not tole-
rate the chronic civil war snd the
certain disruption of Hinduism which
followed if these two divisions wess
set up in every village.

An Hon. Member: Would you
revolt?

Shri Tyagl: Of course, I can revol.
But, I do not need to revolt (Inter-
ruption).

Mr. Chalrman: Order, order.

Shri Tyagl: In the first place, it Is
the British Government which started
the division of the nation by giving
representation separately. There were
castes, no doubt. It was for the first
time recognised by the State in the
shape of separate electorate granted
to the Muslims. The Muslims went
by religion, not by castes. So, they
reserved some seats by separate elec-
torate to the Muslims. We know to
what pass we had to come to on
account of that, and the country as a
whole. Therefore, I say, we have had
enough of that. We had tasted enough
of that. They enjoyed this privilege
from 1892 for about 80 years. As a
community they did not improve on
that account. They improved because,
for their improvement there were
some other grounds: not because they
were given representation. Their
representation brought them to a
condition of ruin, and India was parti-
tioned. The Christians enjoyed it for
20 years. Originaliy, when Mahatma
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Gendhl went on that epic fast, ten
yeiirs were decided. After that, we
detvided on wnother ten years. Today,
it is .28 years since they have bheen
enjoying separate representation in
the Legislative Assembly or Parlia-
mant.

I .Semne Hon. Members: No, no.

© Nhrl Tyagl: It will be 28 years at
the end of this Parliament. Now, we
are asking for another 10 years. [
want to know in what manner these
ten years will add to the amelioration
of their general conditions. Out of
1,000, I want to know how many castes
are represented. In the first place,
mn individual comes as an individual
How many castes are represented in
this Parliament? Hardly five or six
or seven.

,..As between the Scheduled Castes,
théy have one thousand and one dis-
tinctions. They do not inter-marry.
Fhere iz also untouchability amongst
themselveg. Everything remains as it
was with us. The relationship is the
mme. We have done this basically
pecause they were a poor lot. They
had suffered and therefore the nation
decided on this. If after ten years,
we cannot really resist the pressure
of the people of certain castes, I am
yet to see whether after ten years, we
would resist. We are a non-resistant
Government. Any pressure, we shall
vield to. Every one will be more
mon-resistant. Therefore, it is not a
guestion of giving them more seats.

I would go to the length of suggest-
ng this. Let 80 seats be minussed
from Parliament, and let those seats
be reserved. Let Parliament, by the
itngle transferable system elect out
soma persons of the various poorer
sommunities. It will be a revolu-
sionary move, if instead of for castes,
representation were given to classes
which are poor, so that the question
msy be just highlighted—rich and the
poor—so that the poorer people
wouid be represented here.

i would also guote what Dr. Ambed-
har said He sald:

It was with the consent of cury’bw

‘that we decided for 10 years. It 'wis

not only that. The Sikhs gave up the
special representation whith wis -
granted to them; the Muslims also
gave it up, with a view to bringing
about the consolidation of the.nation.
For that purpose, the Scheduled
Castes also had voluntarily given this
up. I, therefore, suggest that this is
not a small matter. It is a serious
matter. For, once you aménd the
Constitution today, there iIs mno
guarantce that after ten years, it
would not be amended again. If this
kind of reservation is perpetuated,
then history will say that today we
are sowing the dragon’s tooth in the
soil of the land, and perpetually, India
will stand divided.

Mr. Chairman: Now, the hon. Mem-
ber must conclude. I am sorry he has
exceeded his time. He has already
taken fifteen minutes. I have rung
the bell twice already.

Shri Tyagi: I shall conclude with
just one sentence. I remember that
the Home Minister was pleased o
make this observation on the floor of
this House when a question was put
to him on this subject. He said;

‘We will approach Parllament '
for the expression of its opiniom
on this subject before the expiry
of the period now available for
reservation.” .

He also said: *

“A decision will ba taken befove
19632, and if it is intended to extend «
the period, then a Bill will bave-

L
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to be introduced in Parliament.”
Hp-further sald:

. "I‘luquuﬁonatwudnthm
important or urgent™

1 submit that this is & reference to
Parliament, and the Home Minister
.has done well by referring it to Pariia-
ment, and it is for Parliament now to
decide. Of course, the verdict of
Parliament will loyally be abided in

by everybody, but 1 want to appeal
to the friends of the Scheduled Castes

who are represented here that they
- may kindly look to the future also,
and not merely look to the immediate
future,
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respond. My hon. friends who pre-
" geded me have pointed out that reser-
pﬂﬂu tend to perpetuate themselves,
"Bt before I examine that argument I
"' should like, with your permission,
Mr. Chatrman, to point out that this
idea of reservation was given a& great
deal of currency and was accepted
by the Constituent Assembly because
it was felt that it would do justice to
the most submerged section of our
society which, apart from being liable
to be exploited since the stigma was
attached to it, would certainly have
& proper clnnce of expressing itself in
the legislatures wielding power and
authority to transform our economic
and social framework. It is, indeed,
a great pity that we were not able to
do away with it after ten years, but
I should like to remind my hon.
friends in this House that along with
this provision of reservation there
were also other provisions in the Con-
stitution equally important which all
of us have to take into account.

My hon. friend, Shri Tyagi, referred
to the fact that educational opportuni-
ties were very important. Now, I
should like to remind this House of
article 45 wherein it is pointed out
that every one should have compul-
sory education up to the age of 14.
The Constitution-makers thought that
this reservation for ten years was
enough because within that period of
ten years all people up to the age of
14 would have compu'sory education
and the citizens would have the right
and opportunity of deciding whether
that reservation shoul!d continue or
not. Those hopes have not been ful-
filled, not because we have not man-
tully struggled to improve the lot of
our people but because of lack of
econhomic resources and because of
lack of manpower. Parliament, I
hope, will concern itself with realities.

. My hon. friend, Shri Mukerjee
referred 1o the fact that aithough soms
‘of my friends who are Scheduled
Castes are converted to Buddhist faith
.they still suffer from social disabili-
Aiea;*he appealed to the Home Minister
.40 extend the facilities even to those
-who have become Buddhists. I think,

being  Today,
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that so far as we are concerned there
is a certain amount of propriety in
the view that those who suffer fromy
social disabilities do not lose them
overnight if they become Jains, Buds
#dhists or Sikhs. Article 26 of the
Constitution recognises this factor, for
it points out that whonever we are 1o
deal with social we'fare and other
things, when we are to pass a legis-
lation providing for sncial welfare and
reform or the throwing open of Hindu
religious institutions of a publia
character to all classes and sections
of Hindus, it would rofer not only te
Hindus but the term Hindu should be
construed as including the Sikh, Jain
or Buddhist religion as well.

Apart from this, Mr, Chairman, I
should like to take you on to m con-
sideration of some of the general
principles which should actuate us in
accepting this amendment of the Home
Minister. No doubt, it would have
been better if this had been canvassed
among members of the public. But I
ask, would the result have been diffe-
rent from what it is today? 1 venture
to think that so far as this matler is
concerned we are going to decide, in-
spite of the best attempts which are
being put forward to extend this re-
servation for a eertain period, at least
for ten years.

Shri Tyagi pointed out that this
preferential treatment would tend to
perpetunte itself. I would like to
bring to his notice an elementary fact
which probably he has overlooked and
which I think should be sufficiently
stressed in this debate. Reservation
in 8 period when we enjoy political
independence is comnbletely different
from what it is in a period when we
are under alien rule. When we were
under alien rule, as Sardar Panikkar
points out in his Hindu Society at
Crossroads, custom was king. The
legislating authority had not come into
the legislating Stafte
has come into being and as a result of
developments, as a result of mobilis-
ing public opinion, as a result of our
ha ous administrative meas-
u::si,nfrev—:ould be able to break the
stratification of society and bririg abewut
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& new consciousness in our body
ﬂﬁc. That itself is a very important

Endeed, about ten years ago, &il
members of the Scheduled Castes
aknost to &8 man demanded that they
wanted reservations. Today, there ia
difference of opinion even among
Bchkeduled Castes to show the under-
lying fact that they do not w=ccept
reservation as an imperative. There
is difference of opinion. But let us
give some more time to the Scheduled
Gastes 80 that they might develop and
s0 that they might take and play an
equal part along with other members
in our community, in shaping the
future of our country.

1 referred to the fact that today the
Jegislating State had come very much
imto importance. I do feel that the
importance of this factor should not
be overlooked. We might not have
done as much as we wished; we might
not have been able to mwaken con-
sciousness as much we could have,
but let us realise that the lamp of
social consciousness has been lit and
burns very much more brigh'ly today
than it did before, because of the
activity in our various legislatures,
because of the pressure of opinion,
because, shall I eay, of the fact that
representatives of different communi-
ties have begun to realise that unless
some*hing is done guickly we would
not be able to integrate our society.

What are the other factors that
militate against reservation being a
permanent feature of our body politic?
My hon. friend who preceded me
referred to the fact that we have now
double-member constituencies. 1f we
decide to sccept the principle of re-
servation—eand I suppose Parliament
will accept it—I venture to think that
we should continue the system of
double-member constituencies. I have
certain reasons for speaking very
strongly for it, and 1 shall put my
views bafore this House. In a double-
msember constituency, the Scheduled
Cagte votars will heve a mtcr op-

portunity of sending théir represen-

of Scheduled Castms. This In  {tseil
conld be healthy, ahd cou.d unily the
hetsrogeneous e¢laments inte one.

A member from tha Schaduled
Castes will have to adopt a broall-
minded he is 1o succeed n a  joint
electorate with reservation of soats.
But if it is gsingle-member constituency,
it is bound to be in an ares where the
Scheduled Caste votes alone are con-
centrated. This will accentuate some-
what that narrowness of outlook and
also make the demand for represen-
tation perpetual. That Is a point of
view which we have to take into
account after having conceded the
principle of representation. So, I
think it is now clear, taking into ac-
count a!l the developments that have
taken place during the past ten vears,
that we must extend the period of
reservation for another ten years.

18 hra.

I am not willing to adopt a pessi-
mistic outlook. 1 venture to think
that the momentum of social reformas,
that the momentum of new legislative
activity, will bring about a change in
outlook not only among the Scheduled
Castes but also in the minds of our
body politic. Once the climate of opi-
nion in a soclety is affected, I venture
to think that even those who
demand reservation would be willing
to abate their claims and we might
do away with preferential treat-
ment. In fact, the whale mecha-
nics of social reform and social trans-
formation depend upon how gquickly
we are able to adjust ourselves to new
events. And taking all these factors
into aeccount, I think the messure
which my friend, the Home Minister,
hes introduced i proper and even
though I have been very reluctast

ocmlen!mmhﬂntiﬁt'ﬂﬁ
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hamwhlchhdlchbdbythe
jsager cotwiderations of statesman-
shaip and wisdom.

Shri Khadilkar (Ahmednagar): The
measure belore this House, the Cons-
dtution Amendment Bill, in my
epinion iz a confession of failure on
the part of the ruling party to achieve
‘objectives which the party had kept
before the country for the last few
decades. After all, Constitution ig an
instrument of social transformation,
and if the ruling party, with a view
to aveid a basic change in society,
sets on events, making little improve-
ment here or a little there and then
awakens to its duty of protecting the
commaunities which are socially at a
disadvantage, and comes before this
House with an amending Bill, we have
no other chaice left but to support it
as a lesser evil. The House should
appreciate why I say this. Because,
Hindu society is basically a caste
society. Even those who are converts
to Christianity, they also observe caste
and sub-caste,

Shri B. B. Murthy: And neo-
Buddhists also.

Shri Kbhadilkar: And those who
have been converted to Muslim faith,
which is one of the most democratic
faithg in the world there also the
lower communities converted at the
initial stage suffer a disadvantage,
8o, in our society, at this hour every-
one of us, just before saying “all
Tight, we will continue it for another
ten wyears" should take stock of the
sgituation. What is the position in this
country? We have lost all momen-
tum of social chenge Or social revo-
Jution. I weas surprised when I heard
‘Pandit Thakur Das Bhargava and an-
other friend of mine, Shri Tyugi.
They spoke in the Constituent Assem-

ment) Bill

Shri Khadilkar: It they have a Ittle
insight into the social mechanisms of
India, they would have considered
“What iz this? What has happened?™
Now the Congress regime all over the
country talks of a classless society.
But you are entrenching caste every-
where, particularly in politics. If we
examine critically the present phase
of our change what do we discover?
We discover that an attempt is being
made, somehow or other, to entranch

caste to retain power or to retaim
affice.

Are we going to sit idle after pass-
ing this measure? Because, what is
required now is a certain amount of
revolutionary dynamism. In the
West when there was a rise of politi-
cal proletariat, or industrial proleta-
riat, men like Marx had a vision. In
our country Mahatma Gandhi had a
vision. But for the social proletariat
there is no definition. No where in
the world, not even Marxian philoso-
phy, could explain the structure of
castes as 1t exists and subsists today.
That is the position. In such a
situation what are we doing? Have
we used the instrument offered to us,
the instrument of constitutmna.!
authority given by Parliament? Or
are we setting up a few bundred
crores and satisfying ourselves by
creating a band of bureaucratic wor-
kers who have no genuine zeal for
any social advance in this country?

An Hom. Member: Correct.

Shri KhadHkar: What was the posi-
tion? Let us take stock of the
situation. They constitute one-fifth
of the population. They are eight
crores in mnumber, not less. If you
take the total, half of these eight
crores gre more or less landless.
Their opportunities for employment
sre limited. What have you done?
In the whole hierarchy of the Govern-
ment, from top to bottom you wilk
#ind hardly any share given to the
untouchables or the Scheduled ‘l.'rh
peopls of :this country.
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1 remember having a long talk with
the late Dr. Ambedkar., He was
passing through .a period of spiritua]
crisis, He thought that by remain-
ing in the Hindu society, he cannot
transform it in order to persuade that
society to give up the caste sys-
temz. Then after a good deal of
thought he came to the conclusion:
Let us at least adopt a religion which
is much nearer the Hindu religion
and the philosophy of which is within
the Hindu fold, where the karma
thory is not there, where the theory
-of after life, ay it results from karma,
iz not there and where a certain
ambount of social freedom, casteless-
ness and other things will be avail-
mble. Therefore, he chose that course.
But it did not solve the problem just
as going over to Christianity does not
solve the problem of untouchability.
1 would like to tell my neo-Buddhist
friends that by transferring from this
position to that position, Hindu society
is not going to accept you as mnon-
untouchables. This is the position. I
say that that society is not in this
artificial metropolitan life of Delhi, in
this soulless life of Delhi. You go
to the villages. 'When the question
of a Gram Panchayat election comes
In, 1 have not come across a single
untouchable being elected as a
sarpanch in my experience. If you
have got anywhere. ... (Interruption).

Pandit K. C. Sharma (Hapur): Mr.
Chairman, for my hon. friend’s infor-
mation may 1 say that a depressed
class man won the election against
the Raja of the village.

. Mr, Chairman: It may be a wrong
statement. But he is entitled to make
A wrong statement. In his turn, the
hon. Member can disprove it

. Bhri Ehadilkar: 1 made a broad
_generalisation. When 1 gay this 1
Jnow that in a village society—and
dndia is a village society today with
4 few urban centres here and there
-with a certain amount of degrudation
of modern life and what-not; I do not
srant to say anything about that—
when you the base of our

NOVEMBEER 30, 198
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society, todiy- I domants "cm.
rules over the —pédhia. © AL’ up-
touchable has no place, no
whatever' the guarantee. You ean
have  your conscience satisfied by
saying, “Oh! by the Constitution un<
touchability in India does not exist”.
This in an illusion. Let us accept #
It exists, It is very much alive, Be-
cause of the growing poverty of the
population meore and more people,
even the people of the advanced class-
es, seek protection of backwardness.
In backwardness, people say, there is
m vested interest. The vested nature
of this vested interest is that at lemst
by declaring myself as backward I
will get a little opportunity for edu-
cation, perhaps an entrance into Gov-
ernment service. This sort of per-
version of social approach to the
problems has taken place. What
remedy the Congress Party, the ruling
party in this country, has given to the
country to remove it? Why place »
limit of ten years? Dr. Ambedkar
was right when he said when this
question was debated in the Constitu-
ent Assembly that personally he felt
that this time limit wag not good. I
do not want to take the time of the
House by reading what he said. He
had a mental reservation, but as there
was an agreement he said that he ac-
cepted it. This shows that in our
society, the ruling party which has
placed before itself a caste-less and
classless society, en egalitarian soclety
has not made progress on any front
to show, here is some advance. If
you study the report of the Commis~
sioner for Scheduled Castes, you find
a dismal picture. 1 do not under-
stand when he says, there is a change,
we must assess it. He has made a
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change it, by all means do it, for the
‘time being. This measure is of 3 pro-
$ective nature, - In our society, when
dorces of disintegration are all round,
some sort of a protective measure of
this nature must be there. Ii shows
wisdom, a little farsightedness, a cer-
tain recognition of conservatism that
s bound to persist in a caste society,
‘for years to come. Therefore, this
measure has come before us. This
measure is a confession of failure of
the ruling party to make any advance
as regards social reform, K as regards
reduction of caste distinctions or class
distinctions. This is the position
After understanding it, if we appre-
ciate the measure, it has some mean-
ing.

Then, there is the question of joint
electorate. In a caste society, I per-
sonally feel, we are immitating the
Western democratic pattern. In a
caste society, joint electorate affords
some type of protection to the mrino-
rity caste communities. 1 am not
takking of minorities and separatism
of the British regime. ‘Therefore, if
you want to go ahead with this pro-
tective measure, as a consequence,
you will have to adopt, as you have
suggested in the measure, the double
member constituency. There is no
escape from it. Therefore, at this
hour, perhaps, we will pass this mea-
sure within no time. But, my humble
appeal is, let the House examine its
oewn conscienoe. Instead of taking
protection under the subterfuge of
amendment and tiding over a parti-
gular political situation, let the ruling
party come forward with an objective
survey and say that on all these
fronts, we are not able to do much.
Eandlesanese has not been removed.
i{2 1 may give one instance, in Orisga
end Madhya Pradesh, 40 per cent. of
the population. . . .

Mr, Ohairman: I have got a long
ﬁl‘l of speakers,
ll.rl Khadilkar: In one minute, I

am finishing. Forty per cemt. of the
populstion belongs to the Scheduled
Castes and Scheduled Trides. If you
W to power, who is exerclsing it?

maent) Bill

1 would appeal to the new Buddhists
wbho are opposing this measure. Be-
cause of this at least, they will get a
platform in a representative House
here and there. In the Upper House,
there are hardly 8 or 10 members
from the Congress party. There may
be some addition in the local councils.
Therefore, instead of opposing, they
should try to support the measure
from this angle that the ruling party
is doing justice by affording them
further protection as they deserve.
With these words, I finish.

Shri M. R. Krishna: Mr, Chairman,
when the Constituent Assembly
wanted to give these benefits to the
Scheduled Castes, Sardar Patel had to
face not only some of the Scheduled
Caste representatives, in the Consti-
tuent Assembly, but also many Hindu
Members of the Constituent Assembly.
Today, the Home Minister is also
facing the same people in this House.
I thought the Members who had
opposed this measure in the Constitu-
ent Assembly, must have progressed
and changed very much and they
must be speaking after taking full
stock of the improvement and the ad-
vancement of this community. But
to my great disappeintment, I see
that most of them stand where they
were at that time, even after ten
years have elapsed. I thought that
most of the Members who have oppos-
ed this measure, during their tenure
of membership in this Parliament
would every time agitate and impress
upon Government to take some effec-
tive measures to remedy the evils, to
make some progress, and to give real
benefits to the Scheduled Castes in
the matter of education, in the matter
of economic advancement and also in
the social sphere. But I do not think
that during gll these years, many of
the Members who have opposed this
mesasgure have at any time advanced
their arguments and protested against
Government for going slow in adopt-
ing various measures for the improve-
ment of the Scheduled Castes.

Now, my hon. friends, belonging
the Repuhnun Party, sometimes for-
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get what they had spoken in the
former days. I also have the great-
est regard for Dr. Ambedkar who
wanted first a separate electorate sys-
tem and later on asked the Scheduled
Castes’ Federation all over the coun-
try to pass resolutions supporting not
only joint electorates but also the re-
servations. I think most of the Mem-
bers who are opposing this Bill today
were very important Members even in
those days, and were holding
very important positions in the Sche-
duled Castes’ Federation. Today, the
reservations have become sour grapes
to them; because they cannot have
the benefits of these reservations,
therefore, they have to oppose it, and
they are opposing. I do not think it
is anything strange that they take to
this type of attitude, .

The Scheduled Castes Commissioner
has said in his report that the real
improvement of the Scheduled Castes
has just started in the first year of
the Second Five Year P.an. From
that, we can understand how far Gov-
ernment have taken effective meas-
ures. If all the evils and ills of the
Scheduled Castes are to be removed,
we cannot just look to Government;
we have to look to the caste-Hindu
community in the country and see
whether they are helping Government
to remove all these evils or they are
putting some obstacles in their way.

The way in which these measures
are being implemented, the way in
which the State Governments have
implemented these measures, and the
way in which most of the Members
of our Parliament are behaving, make
one feel that unless reservation isg
given to us, we shall not be able to
do much to improve the conditions of
the Scheduled Castes.

But I want to make one thing very
clear to this House, and that is that
the Scheduled Castes in this country
are not docile and dumb; they are
not so weak as to become slaves sub-
servient to the majority community;
they do not think that they have to
accept whatever concessions are
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being extended as if it is a private
privilege or a private charity given
to them; we still claim that as a
right, and we think that it was the
harassment of this community for
centuries by the caste-Hindu section
that has warranted the Hindu com-~
munity to take this step to see that
the Scheduled Castes are brought te
a status equal to that of others.

Regarding education, I would say
this. What type of education do the
Scheduled Castes get in this country?
They are getting almost the common
type of education; at the same time,
they will have to compete with the
rest of the community. That also be-
comes difficult for them; in many
places, when the competition takes
place, most of the Scheduled Castes
would not be able to fill up those
posts, unless the posts are kept re-
served for them.

When we see the reservation in the
services and the vacancies filled up by
the Scheduled Castes, we see that most
of the vacancies reserved for them are
not being properly filled up. What ara
the reasons? If only educational qua-
lifications and merit had been the
criterion, then I think most of these
vacancies which are reserved for them
should have been filled up by them,
provided there were no other consi-
deration like favouritism or nepotism.

In Class I, out of 452 wvacancies
reserved for the Scheduled Castes,
only 50 have been filled up. Similarly,
in Class II, out of 996, only 271 have
been filled up. In Class III, out of
30,600, only 19,000 have been filled up
so far. All these things make one
feel that even in the matter of educa-
tion, the Scheduled Castes should be
given a special type of education;
otherwise, in course of time, even five
or ten years, the country will be filled
with most of the educated Scheduled
Castes who will not be able to find
proper appointments, because they will
have to get appointments only in gov-
ernment departments, not in any pri-
vate firms or factories as their educa-
tion will not help them to compete
with the rest of the community and
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get into these services, Then these
piéople will become & big battalion.
They will Be 2 more serious problem
tg the Government than most of the
ex-Ministers who alwxys become crit-
ci¥* of Government. There are also
varieus perties today which are also
opposing the Government in a very
effective manner. If most of fthe
Scireduled Castes who are educated
are left without proper employment,
they will become a8 menace not only
to the Government but to the emtire
Hindu community.

Mr, Chairman: The hon. Member’s
time is up.

Bhri M. R. Kristhma: I do not think
I hdave had even five minutes.

Mr, Chairman: He can have one
minute more.

Shri M. R. Krishna: It has become a
practice with many of our Members
here to measure the progress maae by
the Scheduled Castes by seetng a
Minister in the Central Government
or a smaller Minister in a State Gov-
ernment or a few Members of Parlia-
ment. I think the Commissioner for
Scheduled Castes and Scheduled
Tribes would have done real justice to
the Scheduled Castes in this House
had he only stud‘ed the economic con-
dition of most of the Members of thia
Parliament, how they mamage, how
many of them own their houses and
80 on. These things would have en-
lightened many of our friends who
just by seeing a Minister here or there
feel that the entire Scheduled Caste
community has advanced.

Shri Tyagi was speaking about
giving concessions to classes. Most
probably he must have been thinking
of the British Poor Law and various
ether Acts passed by the British House
of Commons, the benefits of which are
being enjoyed by British subjects.
But he forgets one thing, that the basic
veason for the suffering of the Sche-
duled castes in this country is the caste
system. This has been practised against
them for centuries. He thinks that
within five or ten years all these things
Mave vanished and there is no more
Problem facing the Scheduled Castes.
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Therefore, he thinks that these com-
cessions are not desirable. 8hri Tyagi
would like to extend this concession te
a community like the Mustims for 68
years; he would like the other com-
munities which have been enjoying
this privilege for 30—40 years to con-
tinue doing so. But just because this
National Government has extended it
for only ten years to the Scheduled
Castes, Shri Tyagi thinks that the
whole country is going to ruin and
the whole world is going to sink. I do
not know what makes Shri Tyagi feel
this way. I was under the impression
that Shri Tyagi was very progressive
and he would really understand the
problems of the Scheduled Castes and
he would be really lending a helping
hand in their progress.

An Hon. Member: He is reactionary.

Shri Ayyakanna (Nagaspattinam-—
Reserved-Sch. Castes): I am really
thankful to the Home Ministry for
extending the provision for reserva-
tion for another period of ten years.
It has been well said in the House by
many of our hon. friends that the con-
dition of the Scheduled Castes even
today in villages is no better. The
oppression to which they were being
subjected ig still continuing,

I would like to mention only three
things in support of the continuance of
this reservation. Firstly, they say
that the reservation is not necessary as
it would perpetuate the system of
castes. If so, what is the other solu-
tion by which they can remove caste
feelings in the country? The only
way out is to provide safeguards to
the community. Unless these com-
munities are provided some safeguards
for another ten years, it is impossible
for them to come up. Shri Tyag' said
that it was not necessary. [ would
like to ask a question. Suppose, we
ask a child of ten years to wrestle with
a2 man of 30 or 40 with all his strength.
Is it possible for the child stand
against such a man? Similarly, this
¢ommunity has been suppressed for a
very long time and unless it is given
proper protection, it is not possible Sor
them to come up to that level
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The Home Ministry had issued

instructions some time ago to the effect .

that even in the matter of promotion
in selection cadres these reservations
should be continued. Even though the
Home M'nistry’s order is there, except
the Railway Ministry, no Ministry has
taken steps, ] am saying this because
even though in upper levels, we have
weteran Ministers and Parlismentarians
and Congressmen as our Ministers was
are unable to implement it except in
this one M:istry. Unless there |is
proper representation in Parliament
or in the Cabinet or wherever it is, it
is not possible to achieve this. Shri
Khadilkar has very well explained
how casteism has crept into the village
society and everywhere.

Our elder statesman, Pandit Thakur
Das Bhargava, has objected to this. He
has referred to the panchayats. It is
not proper to take one example in one
or two villages and generalise. We
should take the population of 30 per
cent. and see whether they are pro-
perly represented. We should analyse

things.

Again, Shri Tyagi has said thai by
giving represantation in Parliament
and Assemblies, we cannot solve the
problem. No community is respected
because all the members are rich,
whether it is the Brahmin community
or the Vaish community. I believe
the entire community i3 not rich. We
judge whether a community is advanc-
ed or not by taking into account whe-
ther there is at least a sizable section
of the community which is advanced.
If you analyse you will see that the
Bcheduled Castes are poor and fall
under that -category.

" Then it has been pointed out to this
House that the Members of Parlia-
ment or the top officials are exploiting
this concession o the Scheduled Castes.
They have failed completely to undar-
stand that there is an income certi-

I would again like to press ona
point here. In the whole of India, i
is only in Madras that there are §
poople at the head of departments. I,
would ask this question: Why :
in Madras alone? I do not think that.
in any ether State the condition i=.
such. It is because that in Madras
while the Justice Party was in power-
they made some provision for this-
reservation. On account of t. wa
are able to have 6 members as heads:

of departments.

Before Pantji, the saviour of the
untouchables, came as the Home Min-
ister, there was no representation in
the LAS. and I.P.S. Not even one
person was selected. Even Rajaji, the
great scholar-socialist refused reserva-
tion in LAS, and LP.S. and in the
administrative cadre. Pantjl had great
sympathy for these people and he has
made a provision of 2} per cent. in all
the superior services. Only from that
time, we are able to get some 3 or 4
people in every cadre. Why I am say-
ing this is this. Unless we have reser-
vation, it is not possible to come up.

B
]

Unfortunately, my friends in the
Opposition fail to understand what we
are doing. By opposing the reserva-
tion, they are opposing the very pro-
gress of the couniry, the very prin-
ciple of democracy. They have to
understand that the moment the reser-
vation is taken away, democracy will
blow up in this country, the right to
possess personal property will be at
jeopardy, and individual freedom or
freedom of expression will be molested.
These wider aspects we should take
into account,.

Again and again, it has been pointed
out, and I have also pointed out about
the promotion question, even at the
higher levels. I appeal to hon. Mem-
bers to analyse how far this provisiom
is necessary not only in the interests
of the Scheduled Castes but in the
general interests. Because, after two
thousand years, even though they have
been subjected to inhuman conditions,
they have been able to withstand &lf
these difficulties. I belleve, and I am
quite confldent even now, that even ¥
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there iz mo reservation, they will
withstand these difficulties very well
But it will take centuries together for
them to come up if they are left with-
uat-anyproucﬂm.

- That is why we are pleading for
dﬂl provision and, as I have already
seid, the others who are opposing this
Provision are opposing the tranquillity
in this country. That is what I wish
to say in this connection.

~- There is one point .that comes to my
mind. That iz, we have given only
ten years, and it is not fair to go on—
I may be mistaken—further extending
it. But within a period of ten years,
how. can it be achieved—that is &
guestion that every hon. Member has
to think about here. It is not merely
a guestion of achieving; we can achleve
anything. But you should give serious
consideration to the question as to
how these things could be achieved
within a period of ten years. For that,
as 1 have already said, as long as our
Home Minister is in that Ministry, our
interests are very safe. Because, we
have great confidence in him, and if
after Gandhiji anybody has done good
40 this community, it is our Home Min-
ister. Without any prejudice, I like
to submit, as was po'nted out in the
Public Accounts Committee meeting,
that there should be g separate Min-
istry to look into this. In the Railway
Minisiry, you can see that there is
one reservation officer to look into this
condition and to examine all these
th'ngs. There should be a separate
Ministry and there should be a body to
examine the question of the Scheduled
Castes and their service conditions,

Again, the twelve and a half per
cent. reservation Is not sufficient,
because the period is only ten years.
We have to sympathise with them and
give them thirty per cent. reservat'on
in services, so that we can bring them
up within a period of ten years.

- There is one thing more. Panditji
and our Home Minister are there, and
they thould see that at least in a few
Btates the Chief Ministersh'p goes te
8, memher of this community. After
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all, the party is in power in the States
alsp and they can do this. It is desir-
able that at least in one or two States
they should see that the Chief Min-
isters are from this community.

It has also been a long cry that
there have been no Ambassadors or
Governors from this community, I
hope that within a period of ten years
they will come up and these things
will be fulfilled and they will never
ask for any reservation thereafter.

Mr, Chairman: Shri Frank Anthony,
The hon. Member came rather late,
I would request him to be very brief.
Then I shall call the hon. Minister.

Shri B. C. Eamble: Will you extend
the time, Sir?

Mr. Chairman: Order, order. 1
will try to accommodate, We have
some Members from the Congress,
some from the Opposition, and some
belonging to certain communities and
regions. We will try to do our best.
1 have been going through the list.
The Anglo-Indian community has not
had any speaker so far and therefore
I have called Shri Frank Anthony.

Shri B, C. Kamble: May I make
one request? ls it possible to extend
the time?

Mr. Chairman: Order, order.

Shri G. B, Pant: According to the
arrangement that was made when the
Speaker was here, this motion for
consideration was to be put to vote at
about 4-45, and after that the amend-
ments were to be discussed for an
hour, and the final voting was to
take place some'ime about 5-45. Now
it is already 4-35. So, if you stick
to the original programme, then there
are only ten minutes before the
motion is put to the vote of the House.

Mr. Chairman: We have fixed the
outside limit at 545.

The Minister of Parliamentary
Affailrs (Shri Satya Narayan Sinka):
It was final. One hour was reserved
for the clauses and four hours for the
general discussion. According to the
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schedule, this must be finished at
445,

Mr. Chairman: I feql compelled to
exercise my discretion only in this
way, I thought that the Anglo-
Indian community has not had a
speaker at all so far. So, I have
asked Shri Frank Anthony to speak
and be very brief. The hon. Minister
<an reply after that.

Shri B. C. Eamble: If it is not possi-
ble to extend the time, then, we may
be permitted to give written speeches
which may be embodied in the proce-

%

Mr. Chalrman: We have to finish
the Bill today. The discussion about
the time for the Bill was over as
was pointed out by the hon. Minister.
We have discussed it and have reach-
«d the end of the time-table drawnm
dor it as was pointed out by the hon.
Minister quite correctly. We said we
will put the motion at 4-45. Because
one section of the community has not
‘had any chance at all so far, I am
asking Shri Frank Anthony to speak.

Shri K. U. Parmar: We started the
discussion at 1.15. Five hours have
been fixed. So, it should not last
‘beyond 6-15.

Some Hon. Members rose—

Mr. Chairman: We will have to
finish the Bill today.

Shri B. C. Eamble: The written
speeches may be accepted and may be
embodied in the proceed.ngs, as was
Qone on an earlier occasion,

My, Chairman: Is the hon. Member
raising any point of order?

Shri B. C. Kamble: No, Sir. 1 was
saying that previously a facility was
given this way: if there was shortage
of time, written speeches were sent
and they were embodied in the pro-
ceedings. So, if we are permitted to
give written speeches, they may be
Zmbodied in the proceedings and go
into the records.

° Mr. Cnairman: [ have heard the
‘hon. Member. 1 now call upori Shri
®rark Anthony to spesk

Mighah Lwmanl.
wment) Bl o

Bhri Frank Asthony (Nominated—
Anglo-Indians);: Mr, Chairman, 1
shall try tc be as bhrief as possibis’ 1
hope you will bear with me for ot
least 15 minutes. I want to take this
opportunity of thanking the Cemiral
Government and Pantji for having
brought in this provision in so far as
it relates to the Anglo-Indian commu-
nity. May I say, speaking en behalt
of the community, that this amending
Bill has been acclaimed with grati-
fude. Very few Members of ®his
House have any intimate knowledge of
the history and the evolution of the
safeguards so far as my community ie
concerned. Pantji is one of those very
few people. I was very closely asso-
ciated with him and he was very
closely associated with me in the spe-
cial committee which considered the
difficulties of my community.

8Sir, 1 believe that Bhri H N.
Mukerjee made a criticism that wmy
community has not yet adjusted itself,
I have head this criticism before; I am
prepared to accept it in part, but I am
afraid it is a criticism which has beea
overworked. There are all kinds of
people who have to undertake al
manner of adjustments, whether they
are Anglo-Indians, whether they are
Hindus, whether they are Mussalmans,
But may I just say this, about this
constant eriticism?

1634 hrs.
[Mr. SrzaxEn in the Chair]

I do not know whether people like
Shri H. N. Mukerjee and others rea-
lise that this small community,—
whatever its failings may be—we
have them in common with othed
communities, it has made and #
continues increasingly to make a
contribution out of all proportion te
its size. 1 am not going into the hi-
tory of my community since aftdét
Independence but my friend the Rall-
way Minister iz here. I think he will
‘bear me out when I say that despl
‘our comparatively microscople slig
the awards to railwaymen for devbs
tion to duty, even to the ektent'dd

‘ﬁ



S41 Constitution AGRAHAYANA 6, 1881 (SAKA) (Eighth Amend- 2442

aying down their lives, have includ-
Wl the names of many members of
ny community. I do not want to be
iccused of any kind of petty-boasting.
3erhaps Shri Hiren Mukerjee does
1ot know. I do not know what is the
est of adjustment. When we were
'aced with the Kashmir campaign, if
1e looks at the official records—I
wave got them—he will find that over
i0 per cent of the fighter pilots in
he Indian Air Force were members
»f my community, And they played
wot only a notable part for a mi-
rroscopic  minority, they played
ilmost a decisive part in the Kashmir
:ampaign. I do not want to say any-
hing more about it

But Pantji will remember that
when this question of safeguards came
up before the Advisory Committee on
Minority Rights,—he was a member,
and there were about 52 members—the
matter wag canvassed at very consi-
derable length. At that time the
burden fell on me—the anxious diffi-
cult burden—of tryving to get the re-
cognition of the special needs of my
community, we were up against an
atmosphere of near hostility: Thank
God, all that has gone, that was in-
evitable shortly after independence.
But I remember that when the case of
the Anglo-Indian community was put
to the vote in the Advisorv Committce,
it was voted down unanimously. And
I do not mind confessing without any
shame that I literally broke down
and wept, because I realised, I knew,
more than anyone else, the special
needs and the sapecial difficulties of
this community.

Somebody has said—I1 think it was
Shri Dwivedy: 1 was not here—what
is the need for giving the Anglo-
Indians anything, because they are
an advanced community. Sir, per-
haps Shri Dwivedy does not know
that this community is a matrix of
historical-cum_economic eircumstances.
Pantji knows this. Up till 1806 we
were a wealthy community; we
were the merchant princes of India.
‘We held responsible positions |n all
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the covenanted services. But for
some reason which I do not want to
go into—it was a historical reason—
the British decided to drive us out.
After 1806 no Anglo-Indian could
enter a covenanted service, he could
not hold landed property and he could
not go to England for his studies. That
policy lasted for a period of more than
thirty years. Then there was change
which suited the British. They cana-
lised us into certain subordinate ser-
vices—the railways, the telegraphs and
the customs—and that canalisation
proceeded for a period of about hund-
red years. In that process the commu-
nity made a very great contribution
to the building up of these great ser-
vices. 'The railways and the tele-
graphs have been built on the bloed
and bones of Anglo-Indians, who pio-
neered in those days in the most inhos-
pitable terrain. When the railways
were being laid, an Anglo-Indian
railwayman took six months to reach
his place of destination; . he was lucky
if he saw his family once in five years.
Thus they helped the building up of
the railways. But the process gave a
peculiar twist to the entire economy of
the community—over a hundred years
of canalisation, because it suited the
British—for half the community be-
came dependent on the railways, and
the whole economy of the community
was given, as | said, a twist, an un-
healthy twist because its economy
was completely dependent upon
a particular service. But there {t
was. and it rendered great service.

But today what is the position? In
spite of all these reservations, at least
one-third of my community is un-
employved. There is bitter unemploy-
ment in my community. My friend,
Shri Jagiivan Ram, will tell you that
there is only reservation in class III;
we have no reservation in the other
classes, except a microscopic reserva-
tion in class I. In class IV, in spite
of the special aptitudes of the Anglo-
Indians, we have no reservation
Take an Anglo-Indian railwayman.
He has thirty years’ of service, his
son has not passed the matriculation,
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he may go for a class IV job, but
he cannot get it in gpite of his
special aptitudes, and he says; Sir,
you cut my veins, steam engine will
come out of it. Yet his son cannot get
a class IV job, because there are no re-
servations. So far as clags III is con-
cerned, over the last ten years I do
not think we have filled more than
25 per cent of the quotas which fel]
vacant. So, even if they continue for
another ten years, even then we will
get only half the posts that we would
have got in the last ten years.

What iz the effect? 1 say that
there iz bitter unemployment. [ an
not pleading for any reservation in
the superior gervices and things like
that. There the community will take
its place on the basis of open compe-
tition. It does. As I said, in the
armed services it has made, and
continues to make, in the officer
cadres a very yital contribution. I am
pleading for the lesser cducated
members of my community, because
our economy is tiedq to the Rail-
ways. It means 300 or 406 jobs
every year. That is all it means. As
I say, these nominations have been
given so as to enable the community
to get representation in the Centre and
in the States to look after these spe-
cial needs.

So far as the States are concerned,
1 believe some of my hon. friends
have said that the Anglo-Indians
should not get any reservation in the
States. But we have special needs
in the matter of education. There
are about 268 Anglo-Indian recog-
nised schools. Now these schools
are rendering yeoman service in the
cause of education generally. I am
the Chairman of the Board which
deals with all these schools. One of
my principal objectives has been 1o
fit these schools into the larger
witern of Indian education and they
have been fitted in. Leading Indian
sducationists—the majority of my
Board are non-Anglo-Indians—have
realived the value of this system of
educstion. It 8 an unqualified,
ingular boon for Government ser-
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vants. Whether they go from Kashmir
to Quilon or whether they go from
Bombay to Shillong, they have in this
system of education the only uniform
svstem of education throughout the
country, 1 claim this for this system
of education that it is in the vanguard
of Indian education. We were the
first system of education to subsecribe
to the three language formula. In
the non-Hindi speaking States, we
teach the regional language from
Class III and Hindi from Class V.
We are the only system of education
which has made Hindi compulsory in
every State in this country. These
grants that are given were given....
Mr. Speaker: The hon. Member's

time is up.

Shri Frank Anthony: 1 will finish
in two minutes, These grants
that are given were given many
vears ago. There has been a pro-
gressive reduction in many  States
whereas,  quite  rightly, in many
States education generally has been
increasingly  subsidised, But that
increase in education subsidy does not
inure tn the henefit of a microscopic
linguistic minority like mine.

The greatest need in our education
i Tor 10000 indigent and less fortu-
nate children of my community. If
these grants were not there, overnight
10,000 children, who in the ultimate
analvsis are the children of the
counlry, would be in the gutter.
T am deeply grateful to the Govern-
ment. 1 am particularly gratetul to
Pantji, bocause he knows the special
necds and difficulties of my communi-
ty, for having brought it in. I would
ask my hon. friends, who perhaps
have not had any real awareness of
these difficulties, not to oppose this
because this is a gesture which I
deecply appreciate. 1 am certain that
those who understand thes position
will not seek to mar that gesture,

Shri G. B. Pant: Sir, the vam
majority of the speakers, who have
occupied the time of the FHouse
during the last four hours, have
supported this Bill. There have been,
no doubt, a few dimqrd.mt notes. _!t'
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was not altogether unexpected that
some of the hon. Members, whether
they agree with the Bill or not, would
here object to the Bill on some ground
or other., I was, however, some-
what perplexed when one of the hon.
Members said that this Bill was no
more than a subterfuge. But still he
was good enough to say that bhe
would support it I am thankful to
him for his offer of support though
1 wish he had fully understood the
import of the word subterfuge.

Then some have posed as very radi-
cal revolutionaries while dealing
with a Bill of this type. I do not
know if there was much room for im-
porting passion and fury into the
specches over this Bill. [t deals with
a matter which is to be examined
and considered in a sober way, There
might be differences of opinion, but
ull the same we cannot undersiand
the provisionsg of the Bill or the rea-
sons lying behind it if we are
lost in a maze of words.

Shri D. A. Katti, who spoke firs,
made some remarks which, really,
were astonishing. He said that the
Prime Minister was against this Bill
and that this Bill had been introduced
by the Government. He seemed 1to
know the mind of the Prime Minister
better than I or any other Member of
Government.

Then, he a!so said that Sardar Patel
and the Prime Minister, who was then
also the Leader of the Constiiuent
Assembly, were against this provision
for reservation, bul it was made bw-
cause Dr. Ambedkar insisted on  it.
If that be 80, then, it should have been
an argument s¢ far as he is concerned,
who pretends to be a follower of Dr
Ambedkar, to support the extension
and not to oppose it. Because, if Dr.
Ambedkar, was so keen about it that
in the teeth of the opposition of Shri
Jawaharlal Nehru and Sardar Patel,
he insisted on this provision being
made, that is no reason why he should
object to it today. Dr. Ambedkar,
no doubt, later on said that he did
not stand for reservation. But, by
that time, he had decided that he
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would embrace another religion and
give up his association with the Hindu
fold, which was no more than formal
till then. That was the position.

1 am afraid that even those Mem-
bers who have opposed this provision
have done so because they  cannot
benefit by it today. But, the res-
ponsibility does not rest on our
shou!ders for that.

An Hon. Member: Even the Schedul-
ed Casies have not benefited.

Shri G. B. Pant: I do not mind in-
terruptions. But, I have to be a little
careful when there is no time left and
1 am rushing through the thing in faet.

Shri B, K. Gaikwad: On a point of
explanation, Sir,.......

Shri M, R. Krishna: He is explain-
ing everything that you wanted.

Shri G. B. Pant: I assume,..,..

Mr. Speaker: The hon. Minister is
not giving way.

Shri G. B. Pant: 1 assume that Shri
B. K. Gaikwuad has got a satisfactory
cxplanation.

They also said that they represented
the Scheduled Castes and the others
wio are sitting here did not represent
the Scheduled Castes. I do not know
that.  The fact remains that out of
nearly about 80 Members of the
Schieduled Castes in this House, they
do not perhaps number more than
five. 1f, in the circumstances, they
make such a claim, representation has
no meaning and they do not seem to
undersiand the elementary purport or
the implications of representation. If
the opinion of 80 Members should not
count and that of five should be re-
garded as being representative of the
community, then, that would really
be something very unusual and some-
tihing which others would regard as
wrong and even preposterous.

When thls point was raised, as 1
then said, if there are hon. Members

among the Members of the Scheduled



3s47 ~ Constitution

[Shri G. B. Pant]

Castes who do not stand for reser-
vation, they may well stand aloof and
not stand from any reserved  seat.
There is nothing to compel them.
They are not required to stand only
from a reserved seat. Besides, they
have also the privilege and freedom
to stand from any general seat. If
they do not want even the support
of the Scheduled Castes, they can
also declare that no Scheduled Caste
Member should support them and they
would like to be elccted by the votes
of non-Scheduled Castes alone. For
them, there is no difficulty. But., for
those who want reservation, I do not
see why they should deny them what
they think is necessary for piotection
of their own interests.

Bhri Siva Raj: The hon. Minister 1
under the wrong impression that we
advocate the cause of the Scheduled
Castes ag Scheduled Castes; we did
s0 as Members of the Republican
Party. The Members of the Republi-
can Party have as much right to talk
about the Scheduled Castes as the
hon. Minister has.

Shri G. B. Pant: There were also
some other remarks which are open
to objection on other grounds. They
do not really accept this Bill, but
they were in bad taste and bad form.
Some of the hon. Members said that
nothing had been done for the
Scheduled Castes during the last ten
or twelve years. I think that was
utterly wrong, and if 1 may use even
a stronger expression, a false state-
ment; and nobodvy who has taken any
interest in the welfare of thec Sche-
duled Castes would have been respon-
sible for such a statement.

Some of the hon. Members alsi
observed that by this time all the pro-
blems of the Scheduled Castes and
Scheduled Tribes should have been
solved, and in so far as Government
had failed to do that, they deserve to
be censured. Well, they seem to for-
get that Government had done all
that was possible, and I do not know
_ §f those hon. Members who made those
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remarks ever put forward any con--
structive proposals in this House,—1
am not speaking of their activities
outside, about which I know little—
it in this House they made any con-
structive proposal which could be of
help to the Scheduled Castes In their
progress and advancement.

We also introduced some time ago,
and had it passed also, the Untouch-
ability (Offences) Bill. And we have
taken measures which have been, I
think, given year by year, in the re-
port of the Commissioner for Schedul-
ed Castes and Scheduled Tribes, to
assist the Scheduled Castes in all
flelds, whether it be economic, ad-
ministrative, social or the like.

So far as education is concerned,
their numbers have gone up enor-
mously. The amount which was given
by way of scholarship in 1945-46 came
to about Rs. 45,000; in 1946-47 it was
less than Rs. 5 lakhs; and today, it
is more than Rs. 1°25 crores. Similar-
ly, the numbers have gone up. In
administrative services, so far as the
supecrior services go, there was hard-
ly any member of the Scheduled
Castes ten years ago, but now we have
got some of them; 1 wish there were
still more. Similarly, in the other
classes too, their numbers in  some
places have become double, and in
some cases, still more.

The same thing is true of the pro-
vision in the Plans too. In the First
Plan, we provided, [ think, about
Rs. 28 crores for Scheduled Castes
and Scheduled Tribes ete. In the
present Plan, we have made a provi-
sion which is more than three times
Rs. 28 crores, and it is being utilised
for various purposes. Various social
and economic measures have been
introduced. A1l that has been done
in order to remove the handicap from
which they had been suffering, not
for a year or two, but, for ages. This
backlog has to be cleared. But we
must understand that Covernments
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alone cannot solve these problems. 8Bo
tar as sociual problems go, the whole
society has to co-operate. So far as
economic prob.ems go, we have to
take stock of our resources, and when
we have our Plans, we have to sec
that our development 18 carried on in
a planned manner. But when we are
subject to these limitations, 1 venture
to think that no man who studies the
problem in a dispassionate way, will
give a judgment against us.

17 hrs.

Let us take the case of America and
see how the social changes there have
affected the Negroes. So far as the
law is concerned, more than 150 years
ago, America passed a Constitution
under which all citizens were equal
in the eye of law. There was no
protection for Negroes in the legis-
latures. But even to this day we all
must perhaps be aware of what has
happened in Little Rock recently,
when some of the Negro boys were 1o
be admitted into a school. Similarly,
there were riots in many other places.
I venture to think that what America
has failed to do in the course of 150
vears, we have achieved in less than
ten years, and much more than that

But all these problems call for a
little patience. While we must be
patient on the one side, who must on
the other do our utmost to see that
the gulf is bridged and that a casteles:
society is e tablished in our country
and the weak:st sections of the com-
munity are lif ed up so that they may
stand on a level with the strongest
ones of the day. That has to be our
continuous effort,

Now, so far as the integration of
the Scheduled Castes is concerned, 1
ask a simple question: would the
process of emotional integration be
helped by the extension of the period
of reservation or would it be hamper-
ed by this process? I have little doubt
in saying that if we, in the existing
circumstances, fail to extend this
period, there will be grave discontent
which will lead to frustration and
would affect this process of emotional
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integration. Bo if we want our nation
and our society to be solid and com-
pact, we have to take account of the
circums.ances in which we are placed.
We should not be dogmatic. We
should examine every proposal on its
meri® and then see what would be
best in the circumstances.

Then, can you deny to large num-
bers, which represent more than 20
per cert. of our population, a sense of
partne - hip in the management of
the ‘atfairs of the country? 1 would
again respectfuliy submit that if there
be no reservations of seats for the
Scheduled Castes, it would be ex-
tremely difficult to return even one-
fourth of the number that we have in
this House today. So if we want them
10 be here in adequate numbers and
their representative to be effective,
this reservation has to continue. This
gives the Scheduled Castes a sense ol
participation in the affairs of the coun-
try and that, by itself, helps the
process of integration; they are not
1solated from the rest. The sense of
separatism has to be removed.

Some of the speakers referred to the
Poona Pact, and to Dr. Ambedkar's
part in the Round Table Conference,
and said that Dr. Ambedkar was not
for this sort of arrangement. I know
that., Dr. Ambedkar stood for abso-
lute separatism. He wanted the
Scheduled Castes to be cut aloof to
be cut asunder, from the rest of the
Hindu community. Mahatmaji, who
dealt with the basic problems and the
fundamental aspects on which our
nation is today built, and on which our
national fabric rests, attached the ut-
most importance to the unification of
the various sections of the community.
It was in order to retain that link
that he staked his very life. We are
not today introducing separate elec-
tora‘es.

We are not reserving any seats in
separate electorates. It is a joint en-
terprise in which we all are engaged.
And, in that we are determined to
carry on our efforts in a co-operative
way with the willing assent and the
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sctive assistance of all sections of our
community. That is the reason why
we have considered it necessary to
extend this period by 10 years.

There was also some refeggnce to
the nomination of Anglo-Indians. Shri
Dwivedy thought it was really alto-
gether inconsistent with the spirit
of democracy to have naminalion in
any shape or form. 1 am nct myself
in any way enamoured of the system
of nomination. But the point was this.
That nomination had been conceded
at the Constituent Assembly. At the
most We can nominate two men tv the
Lok Sabha out of 500 or more. These
two, I think, cannot in the least turn
the scales one way or thc other very
much even though they may have very
able champions like Shri Anthony.

But what is wrong with this pro-
cedure? We have made & present of
two Members to the Opposition. We
have not added to our own num-
bers here. If they had stood for cice-
tion, perhaps, they would not have got
these two men. So, it was to their
advantage and not to ours.

Shri Surendranath Dwivedy: 1t is
not a question of party advantage.
(Interruption).

An Hon. Member: Why not then
nominate more than two?

Shri G. B. Pant: If you give us the
right to nominate more we will, it
necessary, nominate you too later. So,
1 do not think there is anything so
outrageous about this Bill as to pro-
voke some into rhetoric.

There was some reference and also
1 motion, I think, for the circulation
of this Bill. I may just inform hon.
Members that we would not have
brought this Bill before the House just
now but on account of the elections
that are likely to take place in Kerala
within 2 month or two or three. It
became necegsary to have a Bill of
this type. Otherwise, the Scheduled
Castes there would not be able to
be returned to the Legislature of
Kerala. No seats would be reserved
for them.
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I may also say that the Communist
party are more keen about it, that
such reservation should be provided
for in the State of Kerala for they
think that the Scheduled Castes would,
perhaps, support them in larger num-
bers than their opponents. So, we
are not receiving any politica!l ad-
vantage by placing this Bill before
this House. If anything, we are help-
ing the Communist party, who, other-
wise, would be deprived of the facility
which they wanted.

Then there was some reference to
double-member constituencies.  That
question is not before us now and I
do not want to discuss it, I would
have a lot more 1o say but I do not
want to take more time of the House.
I am sure that the step that we are
taking will be of real advantage to the
country and it will accelerate the
process of integration. And it will
establish better cordiality beiween
the different sections of the community
who would otherwise have been alien-
ated from ecach other. So I hope the
whole House will support this motion

Mr. Speaker: I will put the amend-
ment to the vote of the House first.
So far as the amendment is concern-
ed, it can be accepted or rejected by a
simple majority.

Shri B. K. Gaikwad: Am I not allow-
ed to speak on the amendment?

Mr. Speaker: No, I am not going 1o
allow him. The amendment was
maved by him. When 1 asked him
he said, “On behalf of our party Shri
Katli will speak™ He does not be-
come Kaiti. 1 allowed Shri  Katti.
This is not the way for any hon.
Member to deal with the Speaker, I
am not going to allow him to speak
at all.

The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 20th  December,
1959.”

The motion was wegatived.
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Mr. Speaker: [ ghall now put the
eriginal motion for consideration. The
main motion as also the clauses have
to be passed by a majority of the
Members of the House and also a two-
thirds majority of those present and
voting. The tota® number of Mem-
berg on the roll is 505. A majority of
the House is 253. It must be carried
by 253 Members or more. Also, it has
to be carried by not less than two-
thirds of the Members present and
voting.

I would aiso request hon. Members
to be in their seats. There have been
complainis—ve often ‘uch com-
plaints are made—that the votes have
not been recorded properly; and they
have no right to vote by sitting in
another Membor's seat.  Secondly, 1
would also request hon. Members to
be very careful in the matter of pres-
sing the button. Members should
press their push switch and operate
the button very carefullyv. The push
button and the push switch must be
kept pressed simullaneously until the
gong sounds for the second time after
ten seconds. 1If, in spite of mv sug-
gestion hon. Members say, “My vote
has not been recorded since I  find
something wrong in the machinery”
and so on, I am not going to allow
them to correct the mistake. [ now
put the question: the question is:

““That the Bill further to amend
the Constitution of India, be taken
into consideration”.

An Hon. Member: My button is not
working......

Mpr. Speaker: Order, order. Hon.
Members will resume their seats. One
hon. Member said that his machine
there did not work at all. Who are
the other hon. Members who have a
similar compleint?

Dr. P. S. Deshmukh: Mine seems to
have worked wrongly. I pressed ‘Aye’
button but 1 am shown as abstairing

2
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Six Hon. Members

Mr. Speaker: There are six hon.
Members. 1 order a division by going
into the lobbies, where this mistake
cannot be committed. I am follow-
ing this course lest it gshould be said
that there was & mistake. Let hon.
Members go into the lobbies where,
one after the other, their votes will
be recorded as usual. I shall put the
question once again:

“That the Bill further to amend
the Constitution of India, be taken
into consideration”.

The Lok Sabha divided.

Mr. Speaker: Order, order. What
is the difficulty with respect to voting?
Why is it taking so much time?

An Hon. Member: Because there is
no arrangement there.

Shrl C. D. Pande (Naini Tal):
The staff are out of practice.

Shri Satya Narayan Sinha: No pro-
per arrangements were made.

Shri Feroze Gandhi: I take it that
the House has assembled. This physi-
cal voting that has taken place, I am
afraid, is rather defective because it
is after a long time—it is more than
two years or so—that this has been
done. There is more confusion in the
lobby. There was no arrangement. ..
{Interruption). Therefore I suggest
that you have another division......
(Interruption).

Some Hon. Members: Tomorrow.

Shri Feroze Gandhi:
finished yet.

I have not

Another thing is that the division
was announced for five o'clock. It has
taken place at 520 pm. I think it it
unfair to hon. Members to sav that the
division will be held at 5 o'clock and
then to have it at 520. Ther:fore I
propose that the voting should take
place some time tomorrow,
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Some Hon. Members: No.

Shri Feroze Gandhi: The voting can
take place any time tomorrow.

Shri C. R. Pattabhl Raman: There
seems to be a lot of confusion with
regard to the marking on paper. You
will see that presently. I am doing it
for the first time after I came to this
House. So I suggest that this may be
taken up first thing tomorrow morn-
ing.

An Hon. Member: Sir, I request
you to announce the result.

Shri B. K. Gaikwad: It should not
be postponed till tomorrow.

Mr. Speaker: Some hon. Members
have voted: some others have not yet
voted. It is unfortunately an extra-
ordinary situation that has arisen.
(Interruptions). Order, order. In
the ordinary course there is an over-
whelming majority for the proposit-
ion—the motion for consideration—not
an ordinary majority but twice as

NOVEMBER 30, 1950

(Bighth Amend- 2596 .
ment) Bill i

much., (Inierruptions). Order, order.
Let there be no interruption. Tt
seems that some mistake has crept in
as to exactly how many persons ought
to be here. We have 505 on our rolls
and so half the number, 253 i8 the
minimum that is necessary for the
passing of the motion. Then, of
course, the two-thirds majority has
also to be there. One has to be wvery
careful in regard to this matter. Un-
fortunately, the automatic wvoting
machine broke down and, therefore, 1
had to call a division, and we had no
tellers ready. I had to send for the
tellers. Under the circumstances, I
feel that a snap vote ought not to de-
cide this matter. Thege should be a
regular vote in which both sjdes can
bring in as many Members as possi-
ble. So, this matter will stand over
till tomorrow.

17:42 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
December 1, 1859/Agrahayana 10, 1881
(Saka).
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Punyzb . 2395 6%7. F. A. O. fishing export . 241718
65s. Ho'el Ind‘ustry 2319¢ 688, Fish and prawns . 2418
656. Orchards in Punjab 2395-96 6Rg. Maida . . . . 2419
647, Lossoffo.)dgnmsfhmugh fye. Cargo carried by Indian
insecrs . - 2396-97 and Purcign Shirs « 2YI9-a0
658, Vishukhaparmam Port 2397-98 691. Derailments beérwuen
659. Forest Dtpmmcnl, An- Poons and Bangalore .  agso-ar
daman 2398-—2400 692 Accident at hnnlol East
660, Leprosy mmrol 2399 Cabin . : - 2421
661. Deputy Director of Foocl, 693. Vigilance cellx 24k1-23
Orissa . . . 2399-2400 694. Machinery fm ptw.e:r pﬂr
662, Défailment at Dell'u Sta- ject . 2422+
tion . 2400 685. Over-bridge at Rewari 2433-24
6683. Jemndice 2401 6068. Airconditioncd Coaches . 2434
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WRITTEN ANSWERS TO . PAPERS LAID ON THE
QUESTIONS—contd. . TABLE—pantd.
USQ. Subject Corumns s . Covuwns
No. (4) A copy of each of the
7 sl Pradoh T der s secion 9 o
Himacl ’ Ty Section 6 of the Essential
698, Production  Directorsse Commodities  Act, 1955.
in Railway Board . . 2425 (i) G.S.R. No. 663 dated
* 699. Railway Protection Force 2435 3oth July, 1988,
790. ite:ck cAn rnifwny ?nur!- 2426-27 (#) G.S.R. No. 1219 dated

the 22nd December, 1958
MOTIONS FOR ADJOURN-
MENT . - . - 343734 (i#) G.S.R. No, 1186 dated
the 2s5th October, 19%9.

The Speaker withiold his cen-
sent to the moving of the () G.S.R. No. 1081 dated
following adjournment mo- hcl sth - November, 1948
tions given notice of by the xidg certain fl.'tn
memb_m shown  agamst amendments to the Wheat
them : — Roller Flowr Milis (Licen-
(i) Explosion in Notice by sing and -Gomrol) Order,
Aum%on'thﬂ %n‘ ge.M. 1957.
29th Novem- nerjee.
bzr. 19%9. (11 G.S.R. Ne. 60 dated
(i) Theincident Notice by the 17th Jamusry, 1959.

at the Chinese  Shri  Braj
and American  Raj Singh.
Consulates in

Bombay on STATEMENT BY MINIS-
the 26th and TER ; ; E . 2436—y42
27th Novem- . o .
ber, 1959. Lhe Minister of Finance
(Shri Morarji Desai) made
PAPERS LAID ON THE a slatement regarding the
TABLE . g § . 2434—42 rPccommnda_lio_ns uiz ;lhc
. : ay Commission and also
(1) A copy of Notification No. 1aid on the Table = the

G.S.R. 1225 dated the -th

fi i q :
November, 1959, under sub- ollowing papers

section (3) of Section s of (1) Report of the Commis-
the Indian Aircraft  Act, sion of Enquiry on Emo-
1934, making certzin further luments and Conditions
amendments to the Indian of Service of Central
Aircraft Rules, 1937 together Government Emplovees,
with an Explanatory Note 1957—59.
thercon.
(11, Statistical Supplemem
(2) A Ct}p)' of the Report of to_the Report of the Com-
the Indian Delegation to mission of E,.q,_u
the Twelfth Session of Emoluments and %ondu-
the World Health Organi- tions of Service of Central
sation  Regional Commirttee Government Emplovees.
for South-East Asia held 1957—59.
g: ROy (g evion) " (1%) Summary of the main
Ts 1 - L] ™ 1
SossmRe 939 recommendations of the
(3) A copy of Notification Commission of Enguiry
No. G.S.R. 1276 dated the on  Emoluments  and
215t November, 1959, Conditions of Service of
under sub-section (4) of Central Government Em-
Section 32 of the Rice- ployees. 1957—-<q.
Mil Tndus {Regula- )
tion) Act, lgrsrg. making (fs) Statement showing the
certain amendmeni 10 the recommendations  of the
Rice-Milling  Industry (Re- Pay Commission  and
tion and I.icensing) Government's  Jecisions

ules, 1959. thereon.,
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REPORT OF JOINT COM-
MITTEE LAID ON THE

S he Tabte the Repore of
&
the Joint ( miuﬁaw
and other
Homes (Super-
vision and ('.'ontro&bﬂ.itlil
by Shri Kailash

BILL INTRODUCED

The Indian Statistical Ins-
titute Bill,

LL UIBEER CONSI-
ERATION . . . 2443—25%6

The Minister of Home Affairs
(Shri G.B. Pant) moved
that the Congtitution
(Bighth Amendment) Bill be
maken into congideration, An
Amendment for circulation

of the Bill for the purpose

[{Dary Drossy)

COLUMNS
TTION-—conid.

VP

of eliciting opinion thereon
by the 20th December,
1959, was Negatived.

Voring on the motion was

pos till Tuesday,
18t ber, 19%9.

2442 AgENDA FgR TUESDAY,
i
AGRASIAYANA Jo, ragl

motion 1o
Bill, Clause-
consideration
of the Consti-
tution (Eighth Amendment)
Billand also consideration
and passing of the Kerala
State Legislature (Delega-
tion of Powers) Bill.

Votirg on the
congider the
by-clause
and

BILL UNDER CONSIDERA-
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